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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEFDINGS OF THN COUNCIL OF THE GOVERNOR GENERAL OF INDIA, ABEXM
BLED FOR THE PURPOSE OF MAKING LAWS AND REQULATIONS UNDER THE
PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 TO 1009 (24 & 25

_ VICT., o. 87, 65 & 58 VICT, o 14, AND 0 EDW. VII, . 4).

The Qouncil met at Government House, Oalcutta, on Priday, the 1st
March 1913.

PRESENT:
His Exesllency BoroN HARDINGE OF PENGHURST, P.0., G.0.B., G.0.M.@., G.0.¥.0.,
G.M8.I, 6.M.LE., Viceroy and Governor Goneral of India, presiding,
and 59 Mombers, of whom 651 were Additional Members.

The Hon’ble Mr, Madge asked :

“ Will the Government be pleased to state—

“ How many officers discharged from the Opiwn Department owing to
reduction, of establishment consequent on contraction of manufacture have heen
provided with suitablo appointinents in other departments ; and

“ Whether the oxpeotation is entertained of thus providing for all dis-
charged Opium officers who are not unfit for furthor service.”

The Hon’ble Mr. Sachchidananda Sinha ssked :

“Will the Government he t{:lew;ed to state what arrangemonts, if any, have
been made for the provision of the officers and stail of the Opiwmn establishment
in Behar and the United Provinces, nccessitated by tho reduction of the opiwum
revenuo P "’

The Hon’ble Sir Guy Fleetwood Wilson rcpliod :

“T pro[)ose to deal with these points in my Financial Statement. I hape,
therefore, that my two Ion’blo frionds will excuso me for not answoring their
questions at the present time.”

The Hon'ble Mr, Sachchidananda Sinha nsked :

S (& ‘Will the Government he pleased to stato the numbor of (2) raids eomn-
mitted, (b) persons murdered, (¢) kiduapped, and (¢) the value of the property
looted, during each of the ten years since the creation ol the North-West
Prontter Provinee on the 9th Noveinber 1901 #

( 200 ) *
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100 QUESTIONS AND ANSTFERS.
[ M. Suckehidanandn Sinka ; Sir A. Medluhon]  [1st Mancn 1912.]

*“(b) Tns the attention of the Government heon drawn to the following
statements in the Administration Report of the North-West Frontier Provineo
for 1009-1910 (pages 10-11) -~

‘ (1) The number of offencen of all kinds m{bort-ml duving the rear war 21,530 and  wnd
the highest recorded sinen the formation of the Provinee.’

‘(2) The stalistics of tho year show an inereuse in violent erime generally throughent
the Proviven, that in murder eases being especinlly marked.’

*3) During the yenr under report 20 porsons wuffered eapital punighment ax compared
with 10 in J908, nwl 40 persons were sentenced to transporation for life, au inerease of 18 over
the figures of the provious yenrs.”

““(¢) Will the Government be pleased to state what specinl steps, if any,
have been taken since the publication of the said Report in 1910 {o cheek ths
growth of crime ?

*(d) If nono has beon taken, is any wnder contemplation at present.”

The Hon’ble Sir A. McMahon rcplied :

“In repli' to the Hon'ble Member's first question, I have to say that a
statement will be prepared and furnished as soon as possible.

“ In roply to tho other questicus, I have to say that the attention of the
Governmont of India has beon drown to {he slatcments in the Administration
Report of the North-West Frontier Province for 1909-10. These should be
read with parngraph 6 of the gencral summary of the Administration Relmrt for
1910-11 by tho Hon'ble the Chief Commissioncr of the North-TWest Irontier
Province which also refors to the regretiable increase of crime of all kinds.
The Chicf Conunissioner attributes this incrensc to two prime causes: (1) the
numerous offences committed by outlaws residing across the frontier in Afghan
territory, and (2) the fact that the law, as it at present stands, fails to meet the
social needs of the ]i,eoplo and that, with tho growth of civilisation across the
border, outlawry is beginning to lose its most terrifyini features, and there is
consequently an increased tendency for the people to take the law into their own
hands, trusting either to outlawry, or to the helief that the fear of reprisal will
render not forthcoming the amount of proof which the lawirequires. The fault
in 8ir George Roos Ke{;!l:el'n opinion appears to lie not with the policc, who are
much more eflicient than formerly, but with tho systom which compels the
po]iccdto interfere in many petty cases in which the State is not really con-
gerncd. .

“ The Government of India have taken strong measures in regard to the
outlaws, which with the friondly co-operation of His Majesty the Amir of
Afghanistan have alreadg resulted in substantial improvement, and the Govern-
ment of India are considering further measures should these become néeessary.
With regard to the unsuitability of the presont law, proposals are under consi-
deration for its nmendmont to meet local requiroments.”

The Hon’ble Mr. Sachchidananda Sinha asked :

“ (a) In what departments of the public services is. the system of tem-
porary promotions :mtfm acting allowances in force ?

“(b) Isita faot that the rules regulating temporary promotions and acting
allowances are differont in the case of the members of the Indian Civil Service,
the Imperial Poli¢o Bervice and the Indian Educational Service, from thosc that
obtain in the case of the mewbers ol (ho Provincial Civil Sorvices, of the
Executive, the Judicial, tho Pelico and the Educational departments ?

“(c) If so, will the Government be pleasci to state the points of difference
hetween the rules obtaining in the two classes of the Services referred to alove ?

“ SJ) ‘Will the Government be pleascd to state tho number of members of
the Indian Civil Service, the Imperial Police Servico and the Indinn Educational
Scrvice, in each:province, drawing acting allowances on the st of January -
1912°9 g _

“(e) Do Goybrnnient propose to assimilate the rules of both the classes of
the Services referred to above in tho matter of temporary promotions ?

“(f) If not, will the Government be pleased to state their reasons for the
samo ¢’ ¥
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QUESTIONY AND NN ERS, 301
[1sr Manrcn 1912, ia?h' Reginald Craddock ; M. Sachchidenindo Sink (3]

The Hon'ble Sir Reginald Craddock voplied :

“(«) It is understood that the Mon'ble Member desives to know  the
Berviees of which & member can draw an allowanee in cxecess of the pay
of his permanent post on account of {empornry  promotion o another elass
or grado in tho sume Sorviee.  Without attemipting fo explan tho somewhat
complicated details of minor Serviecs, it may he said ihal the principal Services
in which such concessions ave allowed ave (he Tndian Civil Service and the
Police (in the cnse of  officers of and above the rank of Assistant Superinten-
dent). Officers in the Indian Edneational Scrvice are now upon a time-seale,
and acting allowancos arve only drawn by themm when offiviating in appoint-
ments to which a spocial rate of pay is attachal.

“(0) The answer is in the aflirmative,

“(e) The important point of difforence to which the Ion'ble Momber
is_apparontly alluding in the ense of the Provineinl Services is that noting
allowances are not given to members of such Serviees in respoct of appoint-
ments onlinarvily Theld by them. Members of {he I'rovincial Servioes
acting in posts not ordinavily open ta them (e.g., a Deputy Collector officiat-
ing as a Collector, a Deputy Suporintendent of Volice as o Distriet Superinten-
dent of I’olice, or a mewmber of the Provincinl Tducationn]l Sorviee in a
post usually reserved for the Indian Lducational Serviee) receivo acting
allowances. :

“ (d) Figures arc laid on the table* showing the caseof the Indinn Civil and
Polico and Indian Educational Services of officers who were in recoipt of acting
allowances on the 1st January 19i2.

\ Tnslizon Polive Indinn
Provivee. M:r‘\‘l:!r ' Korviee, nﬂalmtl?:ll
e o e e J | .
Maudras . . . . . . . . ! N 41
Bombay ' . . . . . A 7S 3 -
Bengal . . . . . . . .y 02 03
United I'rovinees . . . . . . 05 G2 vee
Punjab . . . . . . . . R2 30 .
Burma . . . . . . . Y i~ 5l
Eastern Dengal . . . . . ., 72 28
Central Provinoces . . . oo . ., 4 21 !
I
! R it —_
Total . ul0 338 I

“(e) The answer is in the negative.

“(f) The Hon’ble Member is referrcd to the answer given o the Hon'ble
Mr. Dadabhoy in this connection at the Council meoting of 26th February
1013

The Hon’ble Mr. Sachchidananda Sinha asked :

“(a) Arc tho Government aware that thero is o fecling mmongst the
Deputy Superintendents of Police that a difference is ade in their status gs
comparcd with that of the Assistant Supervintendents, and that theve is dissatis-
faction amongst the Deputy Sapurintendents owing to this feeling #

“ () Is it mot a fact that besides the difference aceruing from their helong-
ing to two scparate Services - the Assistants to the Iperinl and the Deputy
Superintendenis to the Provinciul —thoy do not rank cqually in position and
functions and that the Ilatter have heen relegated to an inferior status (as
ovidenced by differenco in not only pay, but Lravelling allownnee), and are
entrusted with less important work ?

* Printod below.
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02 QUESTIONS AND ANSTIERS.

| &y, Sachchidavandu Sinha ; Siv Reginald Craddeck ; | 1st Mancn 1912.)
Sir Guy Fleetwood Filson.)

“(¢) Isit not an [act that the Polico Commission recommended in their
Report that the Depuly Superintendents should have precisely the same
deparimental status as the Assistants’ (page 52, paragraph 69), and that the
Governmient recorded in their Resolution on the Report that ¢ their {functions
and dopartmental status will be similar to those of Assistant Superintendents’ ?

“(d) I s0, do the Government propose to restoro to tho Deputy Superin-
tondents the status nnd functions recommended for them by the Police Commis-
sion in their Roport and accepted by the (fovernment in  their Resolution

FXT]

therson ¢
The Hon’ble Sir Reginald Craddock replied :

“ Tho matter referred {0 in the Hon'blo Momber’s question is engaging ‘the
attention of the Government of India, and it is impossiblo at present Lo make
any furthor pronouncement on the subject.”

The Hon'ble Mr, Sachchidananda Sinha asked ;

“(a) Will the Governmont be pleased to state whether thoy have recom-
mended to the Becretary of Stalo tho abolition of any posts on the score of
cconomy, and if so, the names of ihe posts and of thoso in respect of which
Scorctary of State's sanction has been received ?

“ (d) Isitintendod to abolish any other posts, and if so, what posts P’

The Hon’ble Sir Guy Fleetwood Wilson roplied :

“The Government of India reconmended a reduction in the nwmber of
Imperial Inspecting officers and Directors serving under the Government of
In Economy was not, however, the only detormining factor in the pro-
posals submitted, The abolition of the posts was hased on administrative rather
than on financial grounds.

“ The Becretary of State bas decided that tho posts of the Inspeoting Officer

" of Cantonments, the Inspector-General, Civil Veterinary Department, and the

Inspector General of Agriculture should he aholished.

“ Certain other posts have come under review, but no statement in regard
to them can be made at present.”

The Hon'ble Mr, Sachchidananda Sinha nsked :

“(a) Has the attention of the Governnent heen drawn to a letter of
Dr, Harold Mann published in the Indien Social Reformer (Bombay) of the
5th November 1911 and to the editorial article of that Journal on ‘Traffio in
Minor Girls’ in the same issne ?

“(d) Isit o foot asstated in Dr. Mann's lctter that in the Poona case referred
to therein ¢ tho higher Courts on appeal held that any man might have a
concubine even if she was a little girl helow the age of sixteen and even though
there was overy probability of its leading to & pormanently evil life ’?

“ (o) If so, do Government propose to so amend the law as to make con-
cubinage of girls helow the age of sixteen illegal ?

" (d) If not, will Government he pleased fo state their reasons for the
same ?"

The Hon’ble Sir Reginald Craddock replied:;

“ Government have seen the letter nnd articlo referred to, and are making
inquiries about the matter."”

The Hon’ble Mr. Sgehehidananda Sinha asked ;

“ (a) Will the Government bo pleased to stato tho total number of cases
decided by the Caleutta High Court during each of tho last three years (1909,
1910 and 1911) ?,



WDUENTIONS AN ANNWIERS HIUS
[ 1o Mawen 1912 v Sachehidunande Siedo ;o Sir Legineld

Uraddock ;. Raja of Dighapalic; e, Golhale:
Siv Horcourt Buller.)

“(0) What was the tofal number of cascs, outl oF (hoso xo deeided, which
came up from (he Pafna, Tirhut, Bhagalpur, Chota Nagpar and Orissa
Divisions £ "

The Hon’ble Sir Reginald Craddock replied:

* The figures asked Sor by the Hon'blo Member are hot yeadily availablo,
but I lay on the tahle n statement® to show the number of ‘cases instituted in the
High Court during cuch of the five years 10006-1010, and the number of such
cases which camo from the districts, which it is proposed Lo form info the new
provinco of Behar, Chota Nagpuwr and Orissa. 1If furlhor information is
required rcgurdiu{; tho number of cases decided, it can be obtained in duc
course if tho on’ble Member will let me know that he desives it.”

The Hon'ble Raja of Dighapatia asked :

* Is it comtemplated to reorganise and reduce the expenditure on the Cri-
minul Intelligence Department ¢

The Hon’ble Sir Reginald Craddock replied :

“ The Government of India have the matter under their consideration, hut
aro not in a position to nuke any statement on the subject at present.”

The Hon'ble Mr. Gokhale nskerdl :

* Will the Government he ploased to state how thoy propose {o expend the
Imperial grant of 50 laklis a year to popular cducation announced at Delhi -

The Hon’ble Sir Harcourt Butler replied :

“ The Imperial grant of 30 lakhs a year for populur education unnounced
ul Delhi will be distributed as follows: —
(i) 46 lukhs will he at onco distributed to the major provinees :—

1tu,
(2) The extension und improvement of slementory odu- 30 lakhx,
cation for hoys, including the extension of frev
eduncation, et
(6) Edueation (imninly elementary) of privls -
(c) Hostels . . . . . , I
(d) Technical and industrinl education . . . T,
. (¢) Eduention of Luropeans und Anglo-Indians . 3,

‘Tho Government have likewiso addressed the Provincial Governments with a
view to indicating a more detailed definition of these objects, subject to the
requirement of local conditions :—

(«) Elementary education of boys.——As rogards free cdueation, it is not
intomded to make clementary cducation of hoys generally {ree.
In some proviuces such cduealion ix nlrt‘ud__\' free, and in the
majority of provinces considerablo provision is already mado for
giving free clementary instruction to those boys whoso parents
are likely fo he in any way inconvenionced by the payment of
fees. Local Governments have been requested carclully to
consider thoso provisions and extend them whero necessary by
roasonable concessions to cultivators and others of small income
whose children are reading elementary courses in existing schools.
As facilities for cducation are increased nmong the poorer and

? 1'ide Appendix No. 1.



5041 QUISTIONS AND _INSTPERS.
UNie Tlercourd Butler ;. Gokhale))  [Tse Maren 1912.)

more hackward section of the population, it is thought probable
that till lurger exemptions from the payment of fees will be
found requisite in the new schools t.'.sm*alisherl for (his purpose.
As regavds expansion, the grant is intended {o  facilitate the
establishment o new  schools ol the  clementary  type,
and {0 provide, neeording to {he needs of cach provinee,
for the training of clementary tenchers, {he enhancement of the
my of existing teachers, nnd the crection of school huildings.
Uhe Government of Indin desire that the grants now made ahmﬁt]
he given largely {o the extension of clementary education and
the extension of the principle of free clementary odueation for
those that cannol aflord to pay fees. There ave two further
ohjects regarding which the Govermuent of Tndia have at various
times called for information, and the replies concerning which
show that they are deserving of very specinl consideration.
These are the improvement of the facilitics for clementary educa-
tion in municipal arcas and the establishment of special half-time
schools for children employed on plantations or in {actories.

(h) e education of girls. —1It is considered that the buik of the ullot-
ment under this head will most fitly he expended upon clementary
cducation and training, hut it is recognisel {hat conditions vary
greatly in different parts of India,

(c) JHostels.—It is presumod that in the first instance the grant now
made will mainly be expended upon the creetion of buildings for
tho reception of pupils in collegos aud high schools, The Gov-
crnment of India, however, are deoply impressed with the import-
ance of making proper provision for supcerintondence in hostels.
The growth of thesc institutions will throw upon hudgets an cvor-
increasing recurrent charge.

(d) Technical and Industrial Bducation.—1t is understood that much
is needed in the way of workshops and equipment and, in cases
where schemes for industrial cducation have boen submitted but
not yet sanctioned, it is t.hou:!;ht that monoy may usefully he
expended upon theso and kindred objects.

(e) Lducation of Em’gpaam and Anglo-Idians.—It is requested that
some portion of the sum for this object may hedevoted to increas-
ing the number of free pupils or reducing fecs in tho clementary
classes.

(ii) Three-quarters of a lakh will also be distributed at once among the
minor provinces and administrative units, mainly for tho oxtension and
improvement of olementary education, and also for such olher of the five objocts
onumerated ahove ns may appear to the local authorities most deserving of
sapport. _ .

(iii) Four and a quarter lakhs will be held as o reserve, and will be -
distributed later in the year in such proportion to the objocts named above s
may appear cesirable.” :

The Hon'ble Mr. Gokhale asked :

“With reference to the assurnnce given by the Hon'ble Finnuco Momber
last yeac on the subject of retrenchment in the courso of Lhe debate on the
incrense in public ex enditure, namely, ¢ I am empowered to announce that all
the Mombers of the Govornment of India will, during the current i'eur, subjoct
the expenditure for which they are individually rcs'pousiblc to close scrutiny
with » view to effecting all possible ccounomies,” will the Government ho
pleased to stato what steps were taken during the year to curry out this iuten-
tion, and what economies have been effected or are proposed to he effected in
the different departments ? "’
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[1s7 Mancen 1N 2. | Noe Guy Fleetivood 1 ilson ;o 3o Bhapeadranal
Rasu : Sir Reginalld Craddock.]

The Hon'ble Sir Guy Fleetwood Wilson replicd:

*“Tn the Department which is under my diveet eharge, the opportunity fov
veduction is limited, and all the tendeney is to strengthen  the machinery for
audit and cfficient acconnting.  We have, however, a saving of roughly two
lakhs in sight, as the vesult of re-arrangements of st4dfl in {he Complroller-
General's office and of a sinplifieation of the methods of=work in tho Postal
Acconnts offices.

“1 Iny on the fable statements® prepaved in the other Dapartinents of the
Government of Tndia, indieating the economins whieh thoy have cffacted or

propose to cffect.”

The Hon’ble Mr. Bhupendranath Basu uxked :

“ (1) Will the Government ho pleased to state it there is nny trath in
the roport that the Criminal Intellizence Depariment or any of its specinl
lnanches is going to he abolished *

“ 2) Will the Gavernment be pleased to state the constitntion and enmpo-
sition of the Criminal Totelligence Dopartment &

“(3) Is there o special branch of the Criminal Intelligence Department *
It s0, will the Government be pleased to state how mueh of  the Department: s
engaged in thoe genoral police work of the conntry, and how much in the work
of the special branch, and what ave the fanctions of the special branch ?

“(4) Will tho Governmont he pleased to stato tho number of prosecutions
undertakon at the instance of the Criminal Intolligenco Department or its
special hranch, if any, provinee hy provinco, with the rosult of such prose-
cutions P

“(6) Will the Govornmont ho pleased to stato il any punitive police lax
heen qgm'tered at any place in Todia at the instance of the Criminal Intelli-
gence Department, and if so, in how many places #*

The Hon'ble Sir Keginald Craddock replicd :

“In roply to the first part of his question, the IIon’hle Member is ve-
ferred to the answer given to the Hon’hle Rajn of Dighapatia.

“ With reference to the sacond part of his question, the Hon'ble Member
is referred to tho information given in the statements which were placed on
the table at & meeting. of tho Council held on the 11th Septembor 1911 in
response to the Hon'hle Mr. Gokhale’s question of the 24th Januavy 1911,

“In Bengal and Eastern Bengal and Assnm theve are temporary special
departments of the Criminal Investigation Department which deal with
organised political erimo.  In other Provinees there are special branches of
the Crininal Investigntion Department which deal with work of {his doserip-
tion ; but it is impossible to differentiate the work of these hranches from the
general public work of the country.

“ With referenco to the fourth and {ifth portions of the question. prose-
cutions and the posting of punitivo polico are not nndertaken at (he instance
of the Criminal Investigation Department, but of the authorities responsible
for the peace of the districts concerned.”

FINANCIAL STATEMENT FOR 1012-13.

The Hon'ble Sir Guv Fleetwood Wilson presented the Finanoial
Statement for 1912-1913. He said: “ My Lord, T have once more to ask for
the consideration of this Council while I'lay before them my annual review  of the

* Vide Appondix No, 2.
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306 PINANCLAL STATRAUENT. _
[Sir Guy Flectwood Wilson.]  |1sr Mancm 1912.]

fimances of India.  In pursnance of what is now the established custom I ghall do
no more to-day than present tho Financial Statement for 1012-13." The discus-
sion upon it will open on Thursday next ; andon the 22nd of Mavch I hope to
submit the Budget inits final form, whila the closing debate will take place, with
vour Lordship’s permission, on the 25th.

‘1t is to-day, as it was o year ago, ugain my exceeding good fortune to record
u period of progressand prosperity. The year which is drawing ton close has
been in many ways a memorable year. 1t will stand out illustrious for the first
visit of & King-Kmperor to his Indian dominions. It will be remembered for
the stately ceremonials of which Their Imperinl Majestios were the central
figures, and even more for the enthusiastic loyalty and reverence with which
they were received by their people. It will be associnted with important
torritorial changes which will lead, we all trust, to greator political content and
will strengthen the causo of good government. In all these ways the yoar will
tako a momorable place in tho history of Indin. But it has not been without its
dramatic interest in rcalms far removed from political changes or Imperial
pageantry. Joratone time,durmg two anxious months, the half of India was °
on the verge of a drought for which we might havo had to go back thirty-four
vears for a parallel’ In the middle of August the outlook was gloomy in the
exireme over the greater part of the Northern provinces; and a further suspen-
sion of rain wonld have brought widespread suffering and a serious dislocation
of our trade and of our finance. This catastrophe, however, wns averted. Rain
came, late but abundant; the area of distress was reduced to narrow limits;
and we now cherish every holpe of bumper harvests, busy trade, and advanocing
Frosperit r. The change, as I have said, wns dramatic; it was also a striking
esson of how narrow is the line in India hotween plenty and want, and how
incesuant is the need for caution in our fovecasts and for cconomy in our
exponditure,

“ RevisED ESTIMATE oF 1911-12.

‘T shall first attempt to sketch the main fentures of this remarlkable year, and
to indicate their effect ugon the revenue and expenditure provided in the budget
which I laid before the Council this day twelve inonths ago. The year opened
well. The winter rains had been favourable, and the spring crops hed yielded an
abundant hatvest. To the weather-wise an unusually cold March in Northern
India gave cause for nervousness; but hot-weather conditions established
themselves later, and the monsoon currents reached our consts close upon the
due dates. Their progress inland, however, was weak and fitful ; and their joint
cfforts were spent Ey'iﬁ.{: third weelk in June. Rain ceased over virtually the
whole of India, excluding Burma ; the dry west wind revived in the North ; and
onc of the most trying summers in living memors was protracted woll into August,
Early in that month, the standing crops had withered over large arens in the
United Provinces, Punjab, Rajputana, Central India and the northern half of
Bombay. \' hen irrigation hatF saved the position, a plague of insects, which
always scem to accompany drought, was working serious havoe, Fodder was
growing scarce, prices were rising, and the situation was critical. The ontlook
got gradually darker wntil the third weck in August, when relief cnme at last.
The rain-bearing currents revived, and the pressure was cased everywhere
except in Sind, Gujarat, Kathiawar, and a small tract with its centre lyin
between Delhi and Meerut. In September the position improved steadily; an
by the end of the month the only scriously distressed aveas that remained
were Gujarat and Kathiawar, in parts of which famine has since been declared
and relief operations undertaken. The numbers on relief in the middle of last
month were roughly 80,000. In the restof Northern India, the people took heart
with the late rains: the autumn crops were re-sown wherever possible, and an
oxceptionally large area was prepared for the spring harvest. In Beugal and
Southern India there has been no anxiety. Lower Burma suffered in parts
from floods in August; but the pgeneral prospority was satisfactory.
Viewed as a whole, the year has been a good one, and the agriculturist has been
helped by the hiﬁh prices which ‘prevail for somo of our staples in the markets
of the world. 'A period of much anxicty gave way, at the eleventh hour, to
recovery and hopefulhess: and the year ends with the best of prospects in the
greater part of India outside the few afllicted tracts in Gujarat and Kathiawar.
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| 1sr Rlaren 19120 [Sir Gun Fleetwood 17 isoi.)

“From the seasons we turnnaturally to the harvests which depend wpon them.
The wheat. erop that was heing cut at the fime of iy last budget was the finest on
record, particnlardy in the Pugab, ice also hyd Teen good, and the year thus
began with plentiful stocks. which mitigated the o of the cheaper food grains in
the nutumm, withou! checking the supply fo forcign navkets,  OF the other export
staples, vilseeds gave a plentiful viell.  Jute was grown under favourable condi-
tions, and the returms are appreciably hetter than Jast year,  Cotton did excellently
in Berar but suffered from drought in Bombay and Novthern India, and the produce
all round is reckoned at 18 per cent. less than in 1910, “This year's rico erop is
plentiful in «pite of some loeul <hortage in Lower Burme: and the prospects of the
sil'irzg havvest which is now maturing are exceptionally fine,  Whatever deficicucy
there has heen in the agricultural output—and on the whole it cannot have been
serious—has been more than made good by the activity of the export demand
for our chicef staples and the full prices which they have fetehed. Rieo and opium
have been specially remarkable i1 thiz way : the forper owing to a serions failure
of the Knstern crop and heavy speculations in Rangoon : the latter owing 1o the
steady reduction of onr supplies to the Far East.  These, however, are only two
outstanding exmnples of the strength of the export market.  The general range of
prices hag been high,  In many eases it has benefitid the producer; and it has
certainly dilated the volume of outward trade, as measure:dl in money, and brought
payment to India in heavy imports of merchandise and bullion, to swell our cus-
toms revenue and to keep our railways husy.

“ The record of our over-sea commeree has thus been an impressive one,  The
value of our exports is up to date the highest on vecord. v heat has not been so
big as it was in 1000, or cotton as it was in 1910, or jute as it was in the famous
year 1906 ; but each of them is higger than in any other vear except those which I
have named, and the cumulative cffcet was an all-round excess,  Moreover, silver
wnas re-exported, chiefly to China, in very lavge quantitics ; sl the declared value
of rice, opium and secds has been well above the figures of any previous year.
Similarly with our imports. They were wnusunally active in April and May : they
eased off in the ensuing four months, as if waiting for the fickle monsoon to
disclose its intentions : and there was a striking revival from October onwards.
It is piece-goods and gold that have been the notable features of the year; gold
forming one-sixth of our total imports and having veacheld. during the December

uarter alone, the imposing value of 10 crores.  Combining hoth currents of trade,
? ave the total value of our private sea-borne commeree fov the first nine months
of last year ns 272 croves, which I said constitared o vecord.  Thig year the
corresponding figure for April to December 1911 is 304 croves. Even after
every allowance for an inflation of prices which may e in some degree undesirable,
this result means busy revenue, a strong. cxchange, and no small mensure of
general prosperity. ’

“ Happily, then, there huy been justifiestion for the Fith in which the budget
for the current year was framed : it was based, as I said a yenrngo, ‘on the hypo-
thesis of normal harvests. a good export senson. and a stewdy progress in our
trade and industries.” Thesé hepes have Teen m re than rexlised. The total
revenae of the year, Impevial and Provineial, 1 budgeted at £78 millions : wo now
expect to obtain nearly £81} millions. For the total expewditure, I'mperial and
Provincial, I estimated neavly £79 millions : we shall require havely £78 millions ;
so that we Lave an nggregn te improvement of £4) willions, of which about £24
millions belong to the Provineinl acecunt.  The Tmperivl surplus will thus be
enhanced frem just over £3 mllion lo £2¢ millions,  The greatey part of this is
contributed by unexpectedly high opium receipts. The balance due to general
causes is small, but it is only the residue, as 1 s}mll subsequently show, after very
large sums have been handed over to the provineial secoyuts,

S Opium.

“This leads me at the onset to the well-worn theme of our opium policy and its
results.  The position, when T suminarized it a vear agu, was one of some diffienlty.
We had comp}et(‘d the firet stage of the period fixed eonditionally for the extinetion
of the trade with China in Tadinn opivi, That perivd. wider the 1907 Agreement

n
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‘wag ten years from the heginning of 1008 ; hut at the end of the first three years we
were entitled to ask China if her curlaiiment of production had kept pace with our
reduction of exports ; and our future arrangements were to be dependent on the
reply.  When the time eame, however, China was unable to give an authentic
answer, and the British officers who were touring the poppy-growing provinces had
not yet reported. Qut of consideration for China’s difficuliies we had consented
not to press onr strict right, and to continue the redunction of our exports for another
year. In the meantime certain of the Chinese authorities, particularly the Viceroy
of Cauton, had been imposing disabilities on our trade, which, in our opinion, were
clear infractions of the Chefoo Convention ; and wo were insisting on their xremoval
if our co-operation with China was to continne. Negotintions on these and other
outstanding points were in progress when the Iast budget was before this Council ;
and it was obviously impossible to prejudice or anticipate the result by any discus-
sion at that time.

“On the 8th of Inst May the negotiations culminated in an agrecment which
I may eafely deseribe ns satisfactory and honourable to both sides. The agreement
is publio progorty, and I need not recall its leading features, and explain what
it means to China and to ourselves respectively. .

(a) What was conceded on our sido was this. We were to restrict our China
cxports in 1911 to 30,000 chests, with a progressive reduction there-
after of 5,100 chests a year. But if China can completely eradicate
the cultivation of the poppy before 1017, we are to shut down our
cxports at the same time. In the interval, as each province stops its
preduction and import of native opium, the admission of Indian
opium into that province is Lo cease; the ports of Shanghai and

‘anton, however, being- the last to be closed. TFinally, we agreed to
a consolidated import duty of RG89 a chest, being a very large
increase on the old dutics and a welcome addition to the Chinese
Tevenues,

(V) The concessions which China mado on her side were these. An excise
tax equivalent to the import duty was to be imposed on native opium,
All other taxntion and all restrictions (such as those at Canton) on
the wholesnle trade in our opinm were to be ‘withdrawn. Facilities
were to be given to our officers to investigate tho facts of cultiva-
tion, taxation and trade restrictions in the interior.

(0) In a supplement to the agreement it was settled that, though the other
Trenty Ports would be closed to it at once, Indian opium not specially
certified for China might be admitted into Shanghai and Canton
for two months after the date of the agreement. All opium thus ad-
mitted, however, as well asull opium bonded in the Treaty Ports and
in stock at Hong Kong for China on the date of the agreement,
would be listed, except so far ns it was covered by special certificates
from us; and the number of chests thus listed would be taken in

reduction of our regular exports during the three years 1912 to
1914. The list, which was not completed till later, showed that the
necessary reduction will be 3,820 chests in cach of the three years.

“ Buch are the main features of the agreement which was concluded at Peking
on the 8th of last May. The attitude of the Government of India throughout has
been absolutely straightforward. \ e are in full sympathy with the reformation of
China ; and we are prepared to make, and have made, large sacrifices to help her.
But we cannot consent that, under the guise of a reform which may be no reform,
revenue should be transferred from India to China without any other benefit to the
latter. We unhesitatingly recognised the sincerity of the Chinese Government,
but we demanded certain ordinary precautions to insure that our sacrifices shall not
be frustrated by reactionary tendencies in the provinces, and wo insisted that our
trade, 8o long as'it lasts, shall reccive cqual pﬁvile&cs with the trade in the indi-
genous drug. This is the spirit in which we pressed the claims of India ; and in this

irit the negotiations wpre carried to a successful conclusion by Sir John Jordan,

':Eo Britisheflini_ater in China, To that distinguished officinl fndia is deeply in-

debted for his cate of her interests and for the skill with which he secured a settle-
ment that is sympathetié and just to China and to India alike.
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“Bince our agreement war signed in May, startling events have happened in
China. Revolution and eivil war have rent the country, aud its ancient monarchy
has now heen replaced by a republic,. Amid the inevitable confusion, the eause
of opinm relorm hos suffeved in some meaaare, theugh we mav hope that the seb-
back has only been temporary.  Cultivation of the poppy has revived in parts of
the far intevior, where it had heen ofticially extingaished.  Aud some spasmodic
sttempts have been made, at Canton and ¢lsewhere, fo inlvinge the Peking agree-
ment. But nothing has occurred which cannot he explained bg the suspension of
the centrul Government : and on the whole our compact has been eavried out with
sernpulous care and has stood a severe test remarkably well.: We of course have
carried out our part of it with serupulons cave ; and we have done more, for we
bave gone outside our bargnin to help Chinn, as 1 shall shortly explain,

‘ The operation of the agreement is nutomatie, except as regavds the special
measures for cloging down our trade in less than seven yenrs.  These hinge upon
the provisions of Article ILI, which will exclude Indian opinm Irom any single prov-
ince of China and the Treaty I'orts therein (UCanton aidd Shunghai always rescrved)
a8 soon as there is clear evidence that the provinee has eeased hoth to grow the poppy
itself and to import native opium from other provinees where it is still produced.
It is this provision which I apprehend will he the key to future developments.  For
the present, it has resulted in c¢losing the whole of Manchuria and the provinces of
Shansi and Bze-chunn. The two latter had been thoroughly inspected by Sir
Alexander Hosie, the British Congul-General at Tientsin ; and similar local enquiries
are being cxtended, under that oflicer's divection, to all the other provinees, The
work has involved protracted journeys through the hinterland of China amid condi-
tions of no small physical hardship ; and 1 am glad of this opportunity of acknow-
ledging the great valuc of the services which Sir Alexander Hosic has thus rendered
us,

“I referred n moment ago to the proofs which we have given China of our good-
will towards her by co-uperuting in matters which are outside the strict letter of
our treaty obligations. The first of these, mentioned in my lnst Financial State-
ment, was our decision to ‘ carmark * ov certify opium for China from January
1811. The second was our postpon~ment till t—ilc wecond balf of 1911 of our usual
monthly sales of opium for other markets than China. By these measures it wns
our purpose to help Chinn throngh a critieal time.  In the early part of 1011 her
position was that she could not exclude foreign opinm withont an international
:Eroement. Meanwhile, prices were hennding up, and it wng generally surmised

at the closing of her ports was only a matter ol time.  The inducements were great
to pour og:ium from all quarters into the country hefore the agrecment could ba
negotinted, and thus to render nugatory her efforts to effect a direct and progressive
uction of her imports. Our action prevented this. Later, we took a third and
even more important step, by curtailing the quantity of our opium sold for markets
other than China. That step was pressed upon me, in a resolution which he moved
in this Council last March, by my liml'h]o friend, 8ir Sasgoon David. [ was unable
to accept his proposalat the time for two reasons ; firgt, heeause the whole question
was under diplomatic discussion at Ueking : and second, beeause wo had carcfully
caleulated the requirements of our non-Ching customens ant found them to be well
in excess of the 10,000 chests which iy ITon’ble friend suggested.  After the Pekin
agreement was concluded, however, we decided to cut down the 16,000 chests, whic!
we had budgeted to sell, to 14,000 : and thereby to reuce the poswible margin for
smuggling opium without our certificates into China. -~ For 1912 we have brought
the figure still Jower to 18,200 chexts, We doubt if this iz sullicient for the legiti-
mate local needs of Singapore and elsewhere,  We kuow that it means an avoidable
loss of revenue to us.  But against the inecunvenience and the sacrifice we have set
our anxiety to prevent the illicit diversion of uneertifiedd opinm from less profitable
markets into China. These then are vur relations with our neighbour in this great
and humane reform. She must in the st resort work out her own salvation ; hut
India will asgist her by every meaus in our power and will advance with her, step by
step, until the goal is reached. ; _

“Towards the close of the veur a conference was heldat The Hague by the
Powers which were represented at the Shanghai international commission on
opium. The ostensible object was to conventionalize the findingy of that commis-
sion. To us that particular object way  comparvatively unimportant, for

u2
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wo have alrendy undertaken all, and more than all, that Ching asked from us ;
whilo our domestic control of the nge of opium in India is not & matier in which wo
require international assistance, ..¢ welcomed the conference, however, from
another point of view. It enabled us to lay belore the Powers a narmtive of the
unselfish policy which India has followed. 1t gave us an opportunity of reviewing
and improving our arrangoments against the misuge of opium in this country.
But above all it justified us in asking for the co-operation n? tho Powers in check-
ing what I am convinced may become a much greater carse than opium has ever
been, or is ever likely to be, to India. 1 refer to the consumption of cocaine and
morphia and their respective congeners. The cvil done by these drugs is already

reat ; their spread is rapid and iwsidious ; and nothing short of the most drastic

tate control over their manufacture and salo will stop the growth of a parti-
cularly degrading vice. 1 am happy to say that the conferenco accepted this view
and that, with the assistance of Sir William Meyer, who most ably represented
the interests of India, n convention has heen drafted which, if the Powers accopt
it, will go far to strengthen our hands against this new danger.

“One word more and I close this account of our opinm policy. 1 see relief
depicted in every countenance. The poppy-growing States of Central India and
Malwa are sufferers as well as oursclves from the loss of tho Chinn market; and
hitherto they have been unable to share with us the temporary compensation of
the high prices fetched at the sales of Bengnl opium. The whole of the permis-
sihle I&alwu. exports up to the end of 1911 had alrecady been bespoken by advance
payment of duty. Some of the Durbars endeavoured to secure a portion of the
enormous profits of the trade by imposing extra trunsit dues: but their efforts
were ineffective and lacked combination. It was clearly necessary for us to
intervene, and we did so from the beginning of 1012. The old pass-duty of 11600 is
now doubled ; and the privilege of obtaining our certificates for China is exposed
to auction. W o propose to credit one-half of the oxtra pass-duty and one-half of
the auction fees to the Imperial exchequer, and to hand over the other half to the
States on cortain easy conditions and under a formula of distribution which they
themselves have agreed upon. We intend also to give the Durbars an oppor-
tunity of securing a footing in tlo non-China markets, which they have made no
effort to exploit in the past. For this purpose, 1,000 out of our 13,200 chests will
be taken as an experiment from Malwa if arrangements can be made for markot-
ing it and if reasonable prices are offered. In 51035 ways we hope to mitigate to
the producing States the blow that must fall upon them sooner or later. We
believe that they in turn recognize the generosity of our intentions.

- *“ There are three-special rcasons why I have dwelt at what may seem to be
inordinate length on this dull subject. ]'s%rs t, the future of our opium revenue has
been made clearer by the agreement of last May, and a lengthy pronouncement of
policy may not again be necessary. Socond, I wished the Council to see that our
attitude has not geen vicarious righteousncss on the one hand, or selfish obstruc-
tion on the other : we have made real and lasting sacrifices and manifested a prac-
tical faith in China’s capacity for regeneration. Lastly, I desired to show that we
have not ignored the legitimate claims of our merchants or the interest of the

. Malwa States. 1\Vith these explanations I turn now to the financinl outcome of our -
. policy. In 1911 we eold 15,440 Bengal chests and exported 15,676} Malwa chests

with cortificates for China. \We also sold 14,000 L3engal chests for other marketa.
Siecnlu.tion was aotive throughout the year, and reached its zenith in October,
when the China drug rose to the phenomenal price of 6,000 n cheat. Then came
the revolution and prices dropped, but they ave still over £4,000, while the curtail-
ment of the Singapore sales has kept that section of the market strong. In 1912
wo Fropose to sell; 6,700 Bengal and export 14,500 Malwa chests for China, as
well as 13,200 chests (of which 1,000 at the outside will come from Malwa) for
other markets. The ﬁrs:t two months of onr new Bombay system of auctions have
been eatisfactory, the average yiold (includin%]pass-dnty) having been closo on
18,000, of which wetake R1,800, and the Durbars the remainder.  In the current
financial year the net result, is that Bengal opiumn is now oxpected to realise
£1,241,000 and Malwa opium £334,000 more than I budgeted for.

“ The true measure of this rémarkable windfall is obtained by comparing our-
actual receipts with what we should have obtained under the sliding scalo which.
as I oxplained last yonr, wo treat as the gauge of normal conditions.  Tho sliding
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seale figure for the year s 6la lakhs @ onv anticipated veceipts ave 878 lakhs.
The exeess is £1.757.000, which we propose to nse on precisely sindlar lives to
the windfull which it was my wood fortane to annonnee s Searago, Two-thivds
of the amonnt will be remittad 1o Tondon for the redeaption of temporary sterling
debt. The remaining thicd, or in vornd figurex £366.000 (85 lakhs), will be
distrilmted in_grants foruon-recurring expeteliture of a beneficial character.  Qur
precise disposition ix hriefly as follows @ -
£333,000 nmong the provinees for sanitation :
£138,000 nmong the provinees for agricultural improvements and similar
purposes ;
£40,000 to the Central Researel Institute for work in public hygione ;
£33,000 towards the establishment of a School of Tropical Medicine in Cal-
cutta ; nnd
£27.000 for Government laboratories in Burma wnd at Pavel (Bombay).

Last year the bulk of our opiund windfall was carmarked for education : this year
it goes to the sister grace of cleanlinesa.  The detaily will he found in the explana-
tory memorandum attached to thisstatement : and I have nodenbt that my Hon’hle
colleague, Sir arcourt Butler, will explain next week the ohjects which these grants
are intended to further.

-

“ Oidinary Revenue.

“I am able at last to turn from the story of opinm and its troubles to the
ordinary business of the closing year.  AsI mentioned, we expect the total revenue,
including that of the provinces ax well as our own, to be nearly 3% millions better
than my original estimate. Of this improvement £3,400.000—or practically the
whole—is Imperial in its origin. The fact is disguised, as I shall shortly explain,
by large transfers of revenne frem the Tmperialto the Provincial exchequers ; but,
to get a clear view of the pusition, we must for the moment neglect these transfers.
Of the true Imperial betterment then, close on £1,600,000 is accounted for by the
high prices of opium, and £1,600,000 by the general increase in the prosperity and
trade of the country.

“ The main contribution to this great advance comes again from our State rail-
ways. Lvery one of our main lines has shared in the improvement.  Wheat, cot-
ton, jute, coal and oil seeds swelled the returne ; the passenger traffic has grown
exceedingly ; and the extra husiness brought by the Roynl visit has outrun our ex-
pectations. The total earnings for the yeur are now expected to be £1,587,000
above our budget, and the highest on record. This growth of reccipts has meant
of course extra expenditure in working the traffic, and extra payments in profits
to the companies which lense our lines; so that the increase in net revenue is
£1,185,000. Closcly associated with our railway figures, as they must always be,
are our Customs returns, which promise an increasc of £330,000 over our budget
estimate. Tor this we have to thank petroleum, piece-goods and rice ; petrolenm
imports having been stimulated by a rate war among the groat oil syndicates ;
piece-goods being always an active market in prosperous years ; and the export of
rice being in abnormal demand to meet a shortuge m the Far East. To enumerante
all the other heads of revenue which have contributed to our surplus would take
more time than I can spare. 'I'he chicf of them are interest, with an excess of
£237,000 earned almost entively by the high balances in our Homo treasury ; Mint
where, owing mainly to the demand for British dollars in_consequence of the
troubles in ghinn, onr reecipts have risen by £143,000 ; and Exchange, which has
been strong throughout the yeav and has hrought us an additional £106,000. I am
glad to see that the consumption of Salt, and with it our reveaue, have begun to
move again after a long period of stagnation. There was some holding-up of
stocks before the Durbar in the Irope of a reduction in the duty: but a brisk
business is now being done and, in spite of the growing popularity of credit sales
in Bengal, the revenue is expected to be £65,000 higher than our cstimate.

“The one and only budget head that has disappointed us is Lond Revenue,
where our figures faithfully reflect the distress in parts of Bombay, and the
failuro of the early autumn crops in certain arcas of the Punjab and the United
‘Provinces. The snle of proprietary rights in the canal colonics of the Punjub has
also advanced more slowly than seemed probable a year ago. The deficiency from
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the budget, for the head as a whole, i £06G0,000, of wlhich approximately a half
would be thie Imperial loss. : :

 The marked improvement in onr resources, however, has enabled the Govern-
ment of India, with the concurrence of the Scevetary of State, to make a nunber of
important grants to the provinces; and this pleasing operation tnkes the techuical
form of increasing tho provincial shaves, and pro tanto diminishing the Imporial
share, of the land revenue reczipts. It will thus be found that, in pluce of a drop of
nbout half a million, our figured tables show an apparent detorioration of nearly
£2,600,000 {from the budget ostimate of our lmperial income from this source ; while
the provinces instead of being about half a million to the had, are shown a8 being
£1,639,000 to the good.

““The grants which we have thus made out of our abounding good fortune
covera large field. Ilhave already mentioned the £566,000 allotted from the cxccss
opium receipts.  Of those which are talken from our general resources I need enu-
morate only the more important, referring iy Hon’ble friends to the explanatory
memorandum for greater detail :

£782,000 in connection with the re-constitution of Bengal and Assam ;
£212,000 for the cost of the Ruyal bonus of half o month’s pay to provincial
officers in civil employ ;
£,72000 for the remission of famine debts in Kathiawar, as announced at the
Delhi Durbar ;
’ £ll37,0001t.o the Madras Corporation in aid of its waterworks and drainage
schome ;
£133,000 to Burma for the improvement of communications ;
£58,000 for special provincial expenditure in Assamn and Burma on the
expeditions upon the North-Eust frontier.
The first of these grants represénts the cost of providing suitable opening balances
for the three new proviuces of Bengal, Assam and Behar and Orissa. The other

. gronts explain themselves. They are all non-recurring.

Ordinary Ezpendiiure.

“ The expenditure of the year is less by £843,000 than we provided for in the
budget. £225,000 of this ocours in the Provincial account, mainly as a consequence
of the inability of the looal Governments to spend in full their grants for education
ond sanitation. The Imperial savings come to £618,000, which may be taken as
nppearing:lmost wholly under two heads,—the Royal visit and the Opium Depart-
ment in Bengal. Apart from these, there Lias been an increase of about £100,000
in Military expenditure which will be explained later. On the other hand, the
£120,000 which was allotted under & now head for Protective Irrigation has not
been utilised,—a disappointing result in view of the importance of these works,
In other respects our estimate of expenditure was a very close one, and there are
no material departures from it. The non-recurring expenditure on the Royal
boons, in so far as it falls into this year’s expenditure accounts, was net without
difficulty by savings in other directions.

“ The opium charges require a few words of special notice, China’s zeal for
reform and our pledges of assistance mean u large and, we must assumeo, n pro-
gressive reduction in our output of Bengal opium. To keep abreast of this, we have
closed down tho Patna factory and abolished the appointment of Opium Agent
for Behar. Ve have focussed the administration in one Agent, and the manufacture
in ona factory, at Ghazipur. We have also concentrated the aren of licensed culti-
vation, %iving up Bohar entirely, ag well as a number of the outlying districts in the
United Provinces. 'How drastic the reduction has been, may be judged from the
fact that in 1906-07, the last year heforo we hogan to curtail our exports, the area
under poppy was 900,000 bighas ; in the current season it is only 325,000 bighas.
Recruiting for the departmeént has of course been stopped for several years : but the

+* sharp restriction of ares in the present year, with the closing of one factory and a

' number of sub-agencies, has necessitated somo retrenchunent in establishments. 1

should like to explain how this is being carried out. T should like also to expresg

+ the Bympathy of the Government of Didia with a bodf' of deserving ofticials for ¢
o

" whom the outlook for soine time pastmust have been ful

{ uncertainty and gloom. !
What we are doing is first, to get rid of the least cflicient of the opium employégs

wor

.
e
R
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on such pensiong or geatuitics as e rules permit ; second, {o (ransfer to othex
departments all who are fit [ur a2 new class of employment ; and third, to encourage
the retivement of the senior men by offering full peasions to all those who are
within five years of cmnrlcling their qualilying service. On these lines we ave
dealing with every rank, fram the highest paid departmental officer down to
the humble peon, and we hope to prevent any genuine hardship. The notiees of
discharge which wexe served on a nuniber of the gazetted officers have heen with-
drawn ; several of the younger men have been provided by the United  Provinces
Government with posts m the provineial eivil serviee 5 the elfiins of others are still
being pressed in different offices : and any who are ultimately redundant. will be
retained s supermumeraries nutil we can absorb them or find other employment.
When the department hns been lightened in this way, and by the acceptance of the
specinl pensions which we ave offering, we trust--though of course we cannot
promise—that it will be put on a footing which will make further vetrenchments
unnecessary. The area of cultivation is now as low as it need be for several ycars ;
and any future reductions will probably be no more thun parallel with the normal
decrement of an establishment for which there is 1o recruitment.

“To come back to the present, however, the Comncil will perceive u saving
of £445,000 in opium charges. This is due in part to the economies in- administra-
tion which I have just mentioned. but in the main to the abnormally thin yiekl of
the last poppy harvest. The consistence was poor, and onr payments were corre-
spondingly low, .

* Expenditure on the Royal Visit,

“Inow, my Lord, wish to describe briefly, and of necessity in sumewhat general
terms, the expenditure incurred on the Imperial Durbar at Delhi and on the other
incidents connected with the visit of the King-Emperor and Queen-Empress to
India. Our accounts have not yet been closed or compiled, and conmderable
alterations in detail aay still have to be made. But, looking back to the cordiality
and even the enthusisasm with which this Council applanded the provision entered
for the Royal visit in my last hudget, I consider myself bound in courtesy to take
this, the first available, opportunity of laying before them the manner in which
that provision has been used. It will be remembered that the total allotment for

, the ]Foyol visit was £1 million sterling. It was necessarily a very rough forecast,
as we had no estimates to go upon at that carly date : but our feeling was that it
would enable Their Imperial Majesties to be received and entertained in a manner
suitable to the wishes of their Indian subjects, One-third of this million was to be
military expenditure ; and the remainder appeared in the civil estimates, with a
small deduction for recoveries from the sale of tents nnd other equipment. The
total net provision for Imperial Civil charges, including a small advance grant in
1910-11 was £833,000. T}tc actual net expenditure against this grant, so far as
we can at present estimate, may he tnbulated as follows :—-

(u) On the Durbar at Delki :—— £ ,
Administrative charges = . . . . . . 62,100
Gencral services, roads, lighting, water supply, sanitation, cte. 190,100
State ceremonica . . . . . . . 58,300
Bports, garden party, fireworks, music, ete. . . . . 20,000
King-Emperor’s camp . . . . . . 56,000
Camps of the Government of India, Foreign Department,

Commander-in-Chief, Political and other Imperinl offivers . 115,600

Visitors', Press and Police camps, ete. . . . . . 10,300
Miscellaneous . . . . . . . . 12,200

Less recoveries . . . . . . . . . —143,800

ToTAL £420,800

(L) On the Royal tour . . . . . . 48,300

(¢} On medals and other incidental charges . . 13,500

: £482,400

We have gtill to mecet the cost-of an addition to the regalin.  Allowing for this
and leaving a small margin for charges which bave not yet come in, we may take
the net expenditure at £560,000.
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“The allotment provided in the Military hudget was £333,000, which was in-
tended to cover a very Inrge concentration of {roops at Delhi.  When the failure
of the early vaing in Nourthern India indicated difliculties about, food supplies and
forage, the Militavy programme was voeviewed and the number of troops under
orders for Delhi was materinlly reduced.  'Tho actual estimated expenditure hag
been only £207,000. 1t will, 1 am sure, be no small gratification to this Council
that the reception of Their Imperial Majesties was carried out on a seale worthy
of the oceasion, and yet with a regard for cconomy which has left us so well within
the funds allotted for the purpose.

““ The expenditure from Provincial revenues on the Royal visit-had not been
the subject of any reasoncd estinmte when  the budgets of the vavious lecal (ov-
ernments were framed in the opening months of 1911, 1t was worked out, however,
during the hot weather in the closest consultaticn with the Government of Indiu,
and we have now got provisional accounts. Tt is estimated that the cight major
provinces spent £173,000 on their camps ot Delhi, and about £72,000 on local
celebrations, illuminations, cte.

* Buch then, 30 far ns we can judge from our unfinished accounts, were the
charges for the reception and entertainment of Their Imperial Majesties. But the
Council will probably expect me Lo narrate also the cost of the Royal bonus and the

*variona minor boons which were announced by Your Excellency on behalf of the
King-Emperor at Delhi.  For theso of course there could. in the nature of things, be
no budget provision ; and some of them entuil expenditure or loss of revenue which
will not be brought. into our accounts for some time to come. Thoonly boon of any
importnnce for which I have a reasonably complete cstimate is the bonus ot half &
month’s pay to certain civil employés and to the Avmy in India. The whole of this
will be met from Iinperial revenues ; and we believe that it will cost about £326,000
in the Civil accounts and about £166,000 in the Military accounts, or u little under
£500,000 in all. The remissiou of debis in certain Native Btates means o loss of
nearly £85,000 ; and the menetary efiects of the other boons (apart always from the

nt for Education) is inconsiderable. I believe, therefore, that I should bo safe
in putting the total figure at £600,000 at th- outside

“ Budget Estimate for 1912-1913.

‘I now leave the eventful year which closes with this month, and open my bud-
get for 1012-13, There is no one who realiscs more keenly than I do the dangors of
prophesy in India ; but the hudget forecast must inevitably involve some element
of prophesy. All that I can say is that our prospects to-day are excellent, and that
we have cvery hope that the brightness of the outlook will continue. I propose,
then, avoiding unredsoning optimism on the one hand, and holding fast to my faith
in the progress of India on the other, to estimate again {or a year of normal seasons
and trade. There still hang over us the uncertainties of the opium revenue, and
there are, as there always will be, special claims of an urgent nature upon our ex-

“chequer. But with care and economy we shall be able, during the coming year at
least, to discount the former and to satisfy the latter without any nddition to the
burden of our taxation. On the otherhand, our position is not one which justifies
any important remission of taxes, I present to-day, therefore, what I may call a
‘ No Change ’ budget. My estimate is that the revenue and expenditure, Im-

erial and Provincial, will balance almost exactly at £791 millions. In the purely
mperial section of the accounts, however, there will be a surplus of approximately
£14 millions, which it is proposed, for reasons that I will touch upon later, to retain
unimpaired.
| Revenue. ‘

*“ 1f we set aside Opium, ths totalrevenue, Imperial and Provincial, for which I
budget is nlmost the same as in the current year. \ ¢ expeet an improvement in
the Land Revenue collections and in those other classes of receipts which respound
most dircctly to favourable agricultaral conditions. Ontheother hand, 1 have taken
n somewhat conservative cstimate of Reilway and Customs rovenne, while we can-
not count upon a continuance of this year’s high receipts from Mint and Interest.
Tho net result, as I havo sdid, is practical cquilibrium.  But in the Linperiol scction

of the accounts, with which we are at present more immediately coifterned, the
position is one of considerable strength, sceing that we have not to repeat the large’
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nen-rectiey grants to the provinees wineh diminish onr share of the land revenue
receipts in the corrent vear.  Aparl from opinm, which as usnal throws the com-
parison out of gear, the Tmperial revenne which we hepe to obtain next vear will be
£820,000 in execss of our estinated reeeipts in 1011-12. 1 <hall dispose’ of opium
first, aml then discues this figure in some detail,

*The comseqguences of the new agrecment with Clibw are written large across
oy estimate of opivm revenue.  The number of ehests which we may sell with
China certificates in 1013 is limited 10 16,580, of which we ave ifliler a promise to
ofier 14,860 to Malwa., Our China sales for each calendar year will now, in all pro-
bability, be held from January to October in - Caleutta ; and in Bombay from the
yreceding November {o August.  Qur uneertified exports will amount to 13,200
chests, of which we shall give Malwa a chance of taking 1,000 chests ; und the sales
will he spread vver all the mouths m the vear. T shall spare the Council the reaso.as
for these divergencies in procedure, which are intended t secure the maximum of
revenue with the minimum of inconvenience to the trade. 1 #hall also spare my
Hon'ble friends the puzzling calculations which are needed to fit these arrange-
ments into the mould of the financial year ; and will mewely <av that it is proposed
to sell altogether 19,821 chests for China in 1932-18, which. with the 18,200 chests
tor other warkets, gives roughdy 83,000 chests in all. As ccanpared with the much
larger quantity on which we have heoicpaidin the euvrent vear, this initself suggests
Q vonsideml:lc fallinrevenye. But T have not ventured to bu-lget for the same igh
prices as we are now receiving,  Voith the restoration of settled  government n
China, we miay look for the revival of mors rigovons measures agafnst the opium
lnbit, and these are lkely in turn to offect the tone of the market for onr exports,
In any cuse prudence forbids us 16 attempt  to follow the vagaries of a highlv
speculative market. Between a fulling output therefure and n eautious forecast of
prices, my total estimate of opinm revenue for next year is £2,235,000 helow what
we expect to obtain in the current year. The actual figure i< 543 lakhs, which
happens to be almost identical with the figure (540 lakhs) for 1912-13 on our
theoreticul shding scale. If prices should outrun our calculations, I have little
doubt that we shall find useful emplovment for the money.

““ The improvement in our Impennlreceipts from general sources is of a negative
character, being entirely due to the smaller volume of specinl grants to local Govern-
ments. In other respects we do not look forward to the same high revenue returns
as in the current year. Under Railways m particular T have thought it wise to
assume some shght relaxation after the rich harvest of the Durbar year. It is not
only that we shall bave no Royal visit ; but so much depends on trade conditions
which it is impossible to forecast, and I think a moderate margin  of salety should
offend no prudent publicist. Ihave nccordingly taken the net carnings of our State
railways at £605,000 less than in the present year. Similarly with Customs. If
the almost feverish activity of the trade in rice, silver and petroleum were to con-
tinue, our ('ustoms receipts would probably touch the imposing figure of 10 crores,
But all booms have their day, and we have made a deliberately moderate estimate
for these commodities ; the net result is a reduction of £146.000 from this year’s
receipts,  Thres other heada of Tmpavial vevenue yield seimewhat {ortuitous con-
tributions to the decline. Interest is worse by £192,000, because the balauces in
our Home treasury are being waterially reduced ; Mint by £135.000, because we
do not expeet the same demand for dollars from China ; and Exchange by £108,000
for the technical reason that wa always budget for our exchange transactions at pav,

““In the classes of revenue which are more closely nssociated with the intornal
prosperity of the country, we anticipate no set-hack. Now that the Salt revenue is
moving, we expect that it will rise by another £31,000.  Fron Stamps animprove-
ment of £71,000 is probable ; snd a still larger inerease would have been taken for
Excise if it had not been cbscurcd by the complete provincialization of that source
of revenue in Bengal. The chie( 2dvance, however, is under Land Revenue, where
the return of normal conditions i1 the arcas that suffered from the irregularities of
the last monsoon will, we trust. L the main contributor toan inercase of which the
Imperial share should be something in excess of £400,000.

# This brings me to the dominunt factor in the whole cum]pari.-son—l;hc provin-
cinl grants which appear as land revonue assignments, and the rednetion in which
will push up our apparent Imiperini - evipte. The dutails are complicnted and

.



@10 FINANCIAL STADEIMULNT.
[Sir Guy Lleeticood 1Vilson.) [sr MARo 191E,

can better be set out in the explanatory memorunduin,  But their net effect, is that
we are saved tho non-recurring grants of roughly £2 millions which signalize tha euar-
rent year, and that we propose, as I sball explain later, new recurring grants ol
about £} million in the coming year. There is thus un addition of £1j millions o
the Imperalshare of the land revenue, over and above the £400,000 which comes
to us from improved collections.

‘ Expenditure.

*“The position in regard to oxpenditure is fortunately simple, and not unsatis-
factory. Imperial and Provincial charges together, the total provision for noxt
year 18 nearly £14 millions higher thau the estinmted expenditure of 1911-12.  The
whole of this oxcess, however, occurs in the provinees ; and by far the major part of
it ropresents drafts on the lnrge Imporial subsidics for education, samtation and
other benoficial sarvioes which are being placed at the credit of loeal Governments.
When we turn to the oetimate of Imperial expenditure, wo find that there is an nctual
decrease, the total being £76,000 less than in the current year. The chief factors
i iu this result are the following. Our Interest liabilities show a growth of £277,000,
 maving, ns they must always do, with the growth of our borrowings, and also in a
: minor degre¢ with the expansion of our provident fuunds, savings bank deposits and
i the like. Our Railway revenue charges, apart from interest on the regular rail-
way debt, are also higher by £97,000. But the only other lurge excess over the
grants in the curreunt year appoars under Education and represents a special reserve
of £530,000 for the advancement of this great service. Otherwise the spending
departments have shown much restraint, and there is little or no generul rise in
administrative charges. On the other hand, there is a noteworthy drop of £511,000
in military expenditure to which I shall refer Inter ; and as if to make room for the
new education expenditure, we have a reduction of £486,000 under the head where
the outlay on the Royal visit is recorded in the current year.

“ With the snbstantialimE:ovementinourganemI revenue and the curtnilinent
in expenditure, it is obvious that wo are in siﬁ.\t of a large su?lus. It was decided
therefore to take an important step forward in the path of educational reform.
The King-Emperor had announced at Delhi a permanent grant of 50 lakhs
(£333,000) for the furtherance of truly popular education. We have decided to
add another recurring £67,000 to the Royal boon, and to supplement it further
by a non-recurring grant of £433,000, The total new provision for the year has
tgus benn raised to the hindsome figure of 125 lakhs, or more than the whole amount
which we spent this year in connection with the Royal visit and the Delhi Durbar.
I will leave it to my Hon’ble friend in charge of the Tiducation department to de-
soribs how the money is to be employed, and I confine myself to explaining where
it is to be found in the estimates. £300,000 of the recurring grant bas been trans-
ferred, through the usual method of Land Revenue assignments, to the provinces
which have regular financial settlements, and £3,000 to the North-West Frontier
Provinoce. The remaining £97,000 recurring and the whole of the £433,000 non-
recurring have been ontered, for the present, as an Imperial reserve under the
Education head, for distribution at more leisure.

““ There are two other small matters which we have taken the opportunity of
disposing of. One is the groviaion of a small reserve (£15,300) for strengthening
the sanitary services in India in accordance with nscheme which is now before the
Secrotary of State. I invite tho attention of the Raja of Korapam to this.
The other is the abolition of the last of the petty cesses upon the land aﬁainst. which
mny predecessor waged incessant war. The cess in question is the village service
cessin proprictary estates in Madras; and as I have explained more than once,
the reasons why we have not hitherto taken up the question are first, because we
had no money, and second, because we could not renmt the cess before it was
imposed. The lovyof the cess is now being extended as the old service tenures
are being resumed ; and it is estimated that its relinquishment will cost Tmperial
revenues £17,000 a year, rising gradually until the proprietary estates have been
wholly relieved. - The rent of the tenures will he credited ns Land Revenue, of
which the province will receive a moigty. The province will pay the salaries of
the village servants ; and the nat loss to provincial revenues will be made good by

Imperial nssignments.
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“ Dellii Ex) enditure.

“Nnnarrative of next year's progranime of expenditnure would be complete with-
out a reference to the momentous project which lies before us in the cunstruction
of the new Imperial Capital of India at Delhi. [ wny say at once that we are nnt
yet in the possession of any estimates of its cost. Plans for the temporary housing of
the Government of Indin headqnarters are under preparation ; but no plans for the
permanent Imperial City are to be thought of until the best aynilable experts have
studied and advised upon the project in all its bearings.  Meanwhile, my immedinte
duty has been to devise a scheme for finaneing the worlk, a scheme which will be
as little onerous as possible to the taxpayers of India. Three posuible alternatives
have presented themselves throughout,  The first, and m some ways the most
attractive, wonld be a special Delhi loan. Tho second would Lo to charge the
whole expenditure, us it occurs, ngainst cuerent revenue. The third would ba to
put the Delhi works on precisely the same footing as our large ratlway and irriga-
tion works, trentmg them ns capital expenditure and financing them partly from
loans and partly from whatever spare revenue remains in each year after mneeting
our ordinary administrative needs. 1 shall not weary the Cinmeil by the various
considerations which decided us, with the full approval of the Secretary of State,
to ndopt the third of these courses, 16 will, 1 believe, conunend itself to the
financial and commercial community of India. By treating the Delhi operations
ns ordinary Capital works, we ensure the greatest possible elasticity in the pro-
vision of funds ; we avoid unnecessary additions to our unproductive debt ; and 1
hope we allay the fear—so far as I am concerned, a basellcs:; fear—that the new
city will be built from the produce of fresh taxation.

“Our programme then is this. So long as large sums of money are wanted for
Delhi, we & raise ns much as we can alo mti ourordinary rupec loans, bemg
guided 1 the amount of our borrowing by the state of the money market rather
than by the precise estimate of expenditure for the year. If money is casy and we
can obtain more than we immediately require, it will lic in our cash balances avail-
able for future use, Meanwhile, as we shall now have three scctions in our annual
Capital programme instead of two, we may reasonably cnlarge the conventional
figure of one crore which we have hitherto endecavoured Lo secure as our revenue
surplus. There is no need to fix any standard surplus; much will depend on the
circumstances of the year and on the other interests concerned ; but whenever we
find ourselves able to budget for a larger surplus than £867,000 without detriment
to the other claims upon us, we shall do so until the finnneing of the new Delhi is
completed. It s on these lines that we are budgeting for 1012-13, \e propose to
raise a rupee loan of 3 crores, the whole of which, so far as we can at present judge,
will be available for Delhi : and we leave our surplus at the unusually high figure of
£14 millions, out of wluch at least one crore can be used for Delhi, Our estimate of
what wo shall need for nctual expenditure within the year1s two crores, shown under
a new Capital head which will be observed m the tabular statements. \\ hatever

art of our total provision 1s not requred, will reman 1m our general balances for
Futm‘c use. The current admuustrative charges of the Imperial area, as opposed
to the mitial outlay, will of course be taken in the ordinary revenue nccount, and
we have entered a lump provision of £33,000 m the 1912-13 budget for. that

purpose.
“ MILITARY SERVICES.

“Under Military Services the expenditure for five years is shown in the
following table :—

Guosa, l NET.

Army. Marine. ¢+ Military | Speeinl Total.  [A1l Militacy
Werls. Tiefeneen. hesda.

£ L L | £ ’ £ £
1008-1000 . . <1 10,177,260 476,057 067,302 | on,044 | 20,050,620 | 10,002,088
1000-1010 . . .| 1R901.18) 451,157 858,442 23,604 | 20,219,244 | 19,112,323
1010-1011 ., . .| 10,131,780 415,367 BON,T03 7087 | 20,485,300 | 10,204,312
1011-1012 (Badget) 10,144,000 Ji7 o4 410 4,000 | 20,823,200 | 10,075.24%)
1011-1012 (Revisad) L | 10,572,400 455,900 $50,200 7,000 | 20,028,800 | 10,800,700
1012-1013 (Budget) . [ 10,084,700 447,00 BGO,600 20,200 | 20,412,600 | 10,004,500

i

2



1% FINANCI AL ST AT INT.
LSir Gay Flecticand 1Filson.) [lsr danen 1012,

Inour Asmy extinintes for the current year we provided £% million for Coro-
nalion expenditnre, This grant was designed to cover the military  cost of the
Delhie Durbar awdd of the genernl mauecuvrees hy which the assembly ab Dl was Lo
be preceded, as well as other militwy  charges  conneeted with Their  Imperinl
Majesties” visit to India, such ns expenditure” on eseorts at Bombay and Caleutta,
and also {0 provide for the des atcL of a contingent to England fo represent the
Army in Tndin at Their Imperinl Majestizs’ Coronation at home. But the un-
favourable outlook in the early monsoon period made it necessary to recast the ori-
ginal programme. Tt was decided to abandon the intended manosuvres altogether,
to reduce the number of troopa to be eoncentrated at Delhi, and, in the interests of
the civil papulntion, to rail all troops except those in the immedwte neghbourhood.
Notwithstanding this modifieation of the criginal programme, the numbers brought
to Delhi eventually reached the lugh total of 57,000 soldicrs, 18,000 followers and
over 20,000 aramals.  The total expenditure on the reduced seale was finally esti~
mated ot £206,700, and 1t nppears that this estimate will be very closely adhered
to. The military accounts of the Durbar and other services connected with the
Royal visit and Coronation are rapidly approacling completion ; and the latest
forecast of the accounts authonties mdicates a probable outlay of £161,700 (less
recetpts amounting to £3,500) m connection with the concentralion at Delhi, wiile
the total of other expenditure connected with the Royal visit 1s put at £27,300
and the cost of the ITome Coronation contingent at £18,300. These figures do not
meclude the bonus of half & month’s pay which was issued to the military services
in common with the civil departments, and for which no provision could of course
be made m the ongmnal budget. This concession cost the Army £165,700.

*“ The excess outlay thus entniled and the cost of the Abor cxpedition toge-
ther with the friendly misaion to the Mishmi country (£124,300) may be mgm-(ﬁad
s met from the lapses which occurred mn the schedule provision, owing to delay
in the prosecution of varous schemes, of which the most important were those
of artillery re-armament and line-rebmlding. As regards the ordinary charges,
the budget provision was fully utilized and some additional grants were made
wview of tho improved rcces?ta, with the result that the year s expected to close
with a small net excess of £15,500.

¢ It should be noticed that n both the present and the coming year there 13
o heavy bill for special services. Apart from the Delh1 Durbar and the Abor ex-

ition already mentioned, the arms traffic operations were continued nt a cost
of £118,000, the total expenditure from the outsct up to the end of the current
year being thus raised to £340,300 ; and the Indian Government had also to meet a
.share (£17,000) of the cost of sending o regiment to strengthen the consular

ards m Southern Persa. In the coming year 1t 1s estimated that the windin,

up of the Abor operations will 1nvolve an outlay of £85,700. The provision o%
£188,300 for the continuance of the arms traffic operations 1s repeated, and
£11,200 18 provided towards the additionnl cost of the consular guards. On the
other hand, a windfall of £76,700 18 anticipated from the absence of certamn troops
in China.

* Apart from these special services, tho budget of 1812-13 has been maily
influenced by the enquiry into the possibilities of retrenchment which was pro-
mised a year ago. The schedule grant has been reduced by £75,200, as compared
with the figurc adopted n the current year, and its applhcation will be hmited
almost exclusively to the provision of primary requirements of the Army such as
guns, nfles, bayonets and swords, end to the prosecution of the scheme for pro-
viding Indian troops with sound and well constructed hines, and the continuance
of other military works now in progress. In pursuance of the same policy, ox-
penditure has been temporanly curtailed mn various directions, and o number of
permanent economics effected, while other 1mportant suggestions are still under
consideration. This mvestigation will not be concluded until the Uovernment of
India and the Secretory of State have received and dealt with the reports of
Field Marshal 8ir W illiim Nicholson's Committee, which will enquire into army
expenditure during the coming summer, and Adnural Sir lidmond Slade’s Com-
mittee, which has just completed its examination in marine expenditure. Mean-
while the effect has been to curtail expenditure, whether temporanly or perma-
nently, bya sum of £191,200, of which the budget for the year takes account.
Y e are also rehieved by the disappearance of the provision for CoronationjDurbar
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expenditurs ; and though in some directions, and especially in regard to the food
charges and the provisions of stores, some additional ontlay has to be faced, the
final result is a reduction of the net military budget by £480,700, which brings
Jdown the total net figure, namely, £19,004,500, to an amount lower than that of

any year smee 1903-04,
“Railways.

“In acconlance with the wsual pracrice, 1 have bad the figures of capital
oxpenditare on railways during the last five years brought together, and compared
with the similar estimate for 1912-13.  The ta%;le includes all sapital outlay whether
incurred by the State or through the agency of gnanmteed or assisted companies,

c e e m— - —— o S e ————— .

10111002 ;1012-1[:1,:]
(Rovised).  (Nndget),

EIM?-TM'!.I._IM&IM. 1000-1010, | 19101011,

1 £ £ £ ! £ £
Open linea imludingl i :
rolling rtock . . 7,323,000 ' 8,002,741 0,532,441 | 5,002,843 5,217,400 | 0,341,200
Lincs under  construc- I :

tion-— J
(a) Started in pre- |
vious yeard . <]

{4 Started in current
vear . . . . 116,180 300,201 | 387,821 . 265000

§0,000

|
i
i
3,000,600 ' 1,106,200 1,482,002 | 2,035,204 2,630,000 ‘ 2,578,800
i
i
|
1

£,000,000

! 10,834,800 10,045,071 | 8,384,004 | 7,445,028 | 8,118,400

“On the 31st March 1911, the totsl length of open lincs was 32,308'81 miles,
classified according to gauge as follows :—

' 6° gauge . .« . . 16,75800
Metre (3° 337) . . . . . . . . . 13,633-28
Special gauges (2' 6" and 2') . . . . . . . 2,007-48

Torar . 32,398 81

“ During the current year we have added to theso approximately the following
mileage :—

b’ 6" gaugo . . . . . . . . . 322-30
Metro (3° 3§") . . . . . . . . 30891
Special gaupges (2' 6" and 2’) . . . . . . 7011

ToraL . 70133

During the ensuing year it is intended to increase this length by 790'55 miles,

“In the current year the return on the capital at charge amounts to 4'99 per-
cent. as compared with 4'66 in 1910-11, 448 in 1909-10 and 3'69 in 1908-09. 'The
rato of interest which we have taken for the year on the debt chargeabls to railways
i3 3-377 per cent.

“ The current year has baen more favourable than last year, and the traffie
roturns show that there will be a large improvement over the Budget Estimates,
The improvement is largely due to genernl development of trafhe on milways
and to additional LrafMie m connection with His Majesty’s visit to Tndia and |-ﬂe
Delhi Durbar. The Emnts for working expenses are likely to be larger than the
Budget Fstimate by £346,700,

“Tf we take the Railway Revenue Account as a whole and set the interesg
charges, the annuities and Sinking Ifund parments and the minor debits (cost of
land, ete.) against the net earningy, we Tind a surplus of £2,989,300, which accrues
to general revenues, against a net guin of £2,017,500 in 1910-11,

~ * In tho Budget latimate of next year provision hes been made for a decrease
in the gross receipts compared with the current year, for reasons to which I have
already alluded.” The Intter includes an extra day’s earnings in February, and
special traffic in connection with the Royal visit. aud Delhi Durbar, Provision for
-working expenses has also been put o little higher on account of necessnry renewaly
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of permanent-way, rolling stock and strengthening of Lridges. It is expected that
the net surplns after providing for intevest charges, which show an incrense on ac-
count of growth of eapital, will be £2,021,900.

“Irrigation.
*“ The financial position of our great Irrigation undertakings may be gathered
at a glance from the following table, which carries on and brings up to date the in-
formation that it has been customary to give in previous Financial Statements.

' 1 i 101102, | 1MN2-1013,

Tarticulnre, 1908-1000, | INM-1D10. | 10101010, Nevised Budget.
- -....__vi —-———
Produetive Works, £ L I £ ! £ £
. Capital outlay to cnd of yuar .| 28,022,808 | 20,145,119 | 30,365,071 : 31,103.000 | 13,386,800
Dircet receipts . . . . 2,213,044 2,240,011 2,230,080 ‘ 2,014.200 2,225,700
Land Kevenue dus to Irrigation . 1,084,773 1,111,158 1,170,008 | 1,362,100 1,375,200

ToratRecewrs . .| 3208417 | 3,300,160 | 3,407,004 | 3676400 | 3,000,00

Working Fxpenses . . . 1,011,140 1,005,481 1,080,404 1,000 1,050,000
Intvrutm:ﬁbt . . . . 030,708 0,820 1,004,080 1,061,700 1,104,000

Toran Wonrkixa Exeexses . . 1.041.348' 2,020,310 2,055,084 2,147.700 2,164,000

NerPromr ., . :,au.uan[ 1,333,850 | 1,821,070 | 1678700 | 1,446,300

Protective Worka,
Capital outlay to end of year . . 2,730,004 3,112,121 3,444,204 3,814,200 4,201,900

Direct reccipts . . N . 33,180 58,000 51,001 67,800 60,800
Land Itevenue due to Irrigation . 6,271 1,230 7.040 0,100 0,100
Totat Rxcerrrs . . 40,251 84,200 50,001 67,000 75,000
Working Expenses . . . f 25,440 23,730 29,217 42,700 53,000
Interest on debt . f . f 80,019 07,682 110,730 122,000 130,000
ToraL WoRKIxo EXrexses . . 112,008 120,612 130,47 105,300 102,800
Nzt Lows . . , 71,817 02,310 80,040 | . 05,300 118,000
Minor Works and Navigation,

Direct recelpts . e " - +210,334 233.001 238405 243,400 244,300
Expenditore . . . . 879,330 840,435 877,728 848,400 009,300
Nerloss . . .| ‘000,005 453,744 040,203 | 003,000 065,000

““On the 31st Maroh 1911, 58,251 miles of main and branch canals nnd distri-
butaries had been constructed, commanding 48 million acres of culturable Jand,
the area irrigated in 1910-11 being about 22 million acres. The productive works
during that year yielded a net return of 7°66 per cent on the capital outlay of
£30 millions after paying all charges exclusive of interest. The net profit to the
State was £1,322,000.

' The revised estimato for 1011-12 showsa net profit of £1,629,000 on pro-
ductive works and & net return of 8'07 per cent on the capital outlay of £32
millions. Excluding works still under construction the net return on the balance:
of the copital exponded (£26 millions) amounts to 9°78 per cent.

““ On the 31st March 1912 wo expoct to have 58,684 miles of main and branch
canals and distributaries constructed to command 48,734,000 acres of culturable
land. Itisexpected that an area of nearly 224 million acres will be irrigated during’
the year. In addition to.the canals in opcration, there are altogether 66 projects
which are either under conatruction, awaiting sanction or heing examined by the
professional advisers of the Government. Of these 26 arc productive, 23 protective
and 6 minor works. The two former are designed to irrigate 880 and 1'18 million
acres, Tespectively, at a total capital cost of about £31 millions and £6) millions,
respectively. The productive works are expected to yicld a net return of 7-28 per-
cent on the outlay. .

* Of.the projects referred to in paragraph 48 of the lnst year’s Financinl State-
ment, the Ghoggar, Twante, Mahanadi and V ainganga canals were sanctioned
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dwring the year.  ‘The other three schemes, viz., the Canvery Reservoir Project,”

the Sukkur Barrage and the Rohri Left Bank canal avostill under the consideration
of the Government of India.  Another most important schema which is now befom
the Govermment of Incha is the Sarda-Canges-Jumna Feeder projoet, mentioned m
paragraph 63 of the Finaneal Statement for 1008-10.  This work ig estimated to
irrigate 1,628,400 neves sitnnted in two Provinoes, twenty-fiva distriets and three
Native States.  An estimate for prm.'itlin§ ‘mnnalwul- Head Works for the Upper
Ganges canal, amounting to nearly 126 Iakhs, is about to e aubmitted to the
Necretary of State for sanction. 'This work will serve 10 render the water supplies
of the Upper Ganges and Agra canals more assured during critical times, gnt-i?-
factory progress continues to he muzde in the constraction of the triple eanals in the
Panjab. The probable dates of opening of the three canals are as follows :—

Upper Chenab canal—May or at latest October 1012,
Upper Jhehun and Lower Bari Doab—1014,

o ‘he works on the Upper Swat River eanal in the North-'Vest Frontier
rovinee are now abont lml} finished and nre procoeding satisfactorily.

 Provinoeial Finance.

“ In saying a few words on tho provincial finances 1 have nointention to try
the patience of the Council with a disquisition such as it was necessary to impose
apon them a year ago. The schiems of permanenr finaneinl settlements which 1
then described is still in its infancy. though it could not have hiad a much hatter
start than the current year has given it. Tho only province that bas cansed us
any anxiety is Burma where the revonue has bheen disappointing and the turn of the
tide has not yet come. In order to prevent cither a hu‘ge overdeaft, which under
our new arrangements is inndmissible, or practicallv a complete anspension of it
publie works, we have made the province u specinl gift of £133,000 to be spent
on the improvement of its communications. The other provinces have nll faved
extremely well, and I have every hope that the permanence of their settlemnonts
will strengthen the spirit of economy and self-reliunce in the provincial admninis-
trations,while leaving them ample margin for all legitimate expansion.

‘ The even tenor of our wayv, however, was hrokea by a cause which none of
us foresaw a year ago. The re-constitution of Bengal menns the abrogation of the
settlements with the two existing provineces, and las lod to the formation of new
settlements with the throo provinces which are nw to take their place. Such
settlements we have now framed, and the budgots for next year have been drawn up
in accordance with them. 1t was obviously impossible to endow the new arrange-
ments with the same permanency as in the elder provinces. In Behar and Orissa
there must be a considerable amount of initial oxpenditure before the province

. settles down to normal conditions, and in Assam it will be some little titne before we
can estimats the permanent requirements of a tract which shows promise of im-
portant developments. Moreovor the mothods adopted in framing tho scttle-
ments standards were of necessity in some measure tentative and provisional.
The arrangements which we have concluded therefore are for three years, in the
hope that, after that period expires, it will be possible to ganuge the needs of the
new provinces with sufficient acenracy to justify us in giving them permanent
settlements.

‘“ In all other respects our temporary settlements follow the ordinary lines.
In each of tho three provinces the Imperial exchequer will receive one-half of
tho receipts from Land Revennc and one-half of the net receipts from Stamps
and Assessed Taxes.  In Bengaland in Behavand Ovissa it will take half the ner
Lirigation revenue as well, and in the latter provinee one quarter of the net re-
ceipts from Excise. All other revenue nm{ expeivliture will be wholly provin-
cial, and the shares which I have mentioned have been chosen with & view to
bring the provincial accounts as near to equilibrivm s possible so that the local
Governments may get the full advantage of their growing revenues. 'The
standards of expenditure bhave heen fixed wth moderate liborality, and besides
distributing the existing balances we have strengthoned the veserves of the now
provinces by initial grants aggregating £782,000. The lrmv-inccs will thus
start their 1912-13 accounts with the following opening balances : Assam with
£267,000 ; Behar and Orissa with £833,000; and Bongal proper with a round
£1,000,000. Thesc figures exelude the grants made from the opium windfall in the
current year ; and the Bengal figure includes £267,000 held for the Caleuttn [in-
provement Trnst. Behar and Orissa is treated well because it needs substantial
assistance in the task of estabhshing a new head quarters.  Assam is a country
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©f much promise, where we believe that judicious expenditure on communications.
and colonizing will amply repay itself in time. Mengn) proper has heen con-
tending for some years against serious financial diflicnltics, which we me glad to
matigate, particularly if we thereby facilitate the steady improvement of ‘the
adn istration in the Lastern districts.  Wo frust that our liberality will be
justified, und that it will be regarded as an earnest of our desire for the well-
being of the three new;adninistrations.

“ Ways and Means.

‘¢ The management of our cash balances, und the provision of adequate funds
fox all the multifarious clanns upon them, have presented no difliculty in the current
yoar. Our capital programme for 1011-12 was the expenditure of £9) millions
on Railways and about £1} millions on Irrigation. "Wo proposed to pay off roughly
£2} millions of debentures, bonds and floating debt : while on the other hand wo
meant to add £1§ millions in Indin and 4} millions in Xngland (the iatter partly
borrowed by Raillway companies) to our permanent debt. Wo expecled that
our cash balances in England and India combined would bo reduced from £28
to £211 millions, exclusive in each case of the uninvested portion of the Gol
Standard Reserve. ‘The Sceretary of State’s Treasury drawings were taken in
the budget at nearly £16 millions.

““ The actual position has been stronger throughout. The total capital
outlay (excluding 2 small sum for lmperial Delhi) has beon only #£94 millions,
Irrigation having used a small fraction of the Railway lapses. The repayment
of debt has Lieen what we took in the budget :—-£13 millions of Madras and Indian

- Midland Railway debentures, £3 million of annual drawings from our Indian Bonds

and £} million of India Bills withdrawn. We have borrowed as we proposed in
Indin : but the operations of our Railway companies in the London marll(ct have
not been what we expected, and the total addition to our permanent sterling
dobt has been only a little over £2} millions. Nevertheless, our cash balances
have fallen only from £80} to £204 millions. The great improvement is due
chiefly to the growth of the surplus, both Imjerial and Provincial; to a large
increase in savings banks deposits ; and to l;-igger credits from departmental and
judicial deposits. The Becretary of State’s drawings against our Treasury

alances have, owing to an active trade demand, been much higher than we pro-
vided for. They wﬁl pmbabl¥ be as heavy as £24% millions; our surplus funds
in India being thereby transferred to London, so that while our Indian cloging
bq%ﬁnce is a little under 18 crores, that of tho Home treasury will be about £17}
milliona.

““In 1012-13 we shall have to finance o capital programme of £9,000,000
for Railways and of £1,416,000 for Irrigation, as well as to find £1,333,000 for
Imperial Delhi. We also have Madras and Indian Midland Railway debentures
to the value of £1,478,000 falling due ; and it is proposed to repay the whole of
our outstanding India Bills of £4,5600,000, as well as to meet the usual £500,000
drawings of Indin Bonds. Our special liabilities outside the revenue accounts
thus come to roughly £18} mullions, which it is intended to finance as follows.
We shall have our estimated revenue surplus of £1,612,000. It is proposed to raise
a loan of 3 crores (£2,000,000) in Indin and another of £3,000,000 in England ;
whilo it is hoped to obtain £1,810,000 through Railway Companies, apart from
the money they raise for the discharge of debentures. This will give us about
£8} millions, and for the remaining £10 millions it may, for all practical purposes,
be assumed that we shall draw on our high cash balances. The result of these,
and of a host of minor and more everyday tronsactions, will be to reduce our bal-
ances on the 31st of March 1913 to approximately £19 milllons. We estimate
that the Secretary of State will sell Council Bills and Tclc%raphio Transfers upon
ua to the extent of £15} millions and the result will be to leave £8 millions in the
Home Treasury and 194 crores in India. We may regard 2 crores as being kept
in hand for future expenditure on Imperial Dolhi.

‘‘ Besides the £164 - millions of drawings which I have estiniated above, the
Secretary of State will as usual sell additjonal bills on India so far as our resources
may permit, if there!is a sufficient demand for them. All my announcements

about loans and drawings are subject to the ordinary reservations : the Secretary
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of Btate and the Government of India retaining full discretion to vary the amountx
mentioned above in any way and to any extent tbat may bo (hought advisable.

“ Retrospect and Conelusion,

** And now I come, I think, to what we ean call Mesopotamin—Dblessed i
Mesopotamia. My Lord, 1 have nearly finished. Hut, heforo I #it. down, Imay he
I:muttcd o few words of retrospect. This is the last sessiow=of Your Excellency’s

gielative Council which will be ekl in this chamber, and this year is the elosing
vear of the first trictmial term for whicl the present Couneil was appointed under
the new regulations. Next vear we shall meet in different surroundings, and theie
will probably he a number of new faces among us, In such circumstances
it is not unnatural that we should look back ucross the last three years and register,
the progress we have made. When I luid my first budget hefore the Legislative
Council of the old régime in March 1909, I ventured to forecust the results of the
then impending reforms on the branch of Government business which is immediate-
Iy under my charge. T said that I did not fear the change. I holieved that,
though there would be increased and more searching criticisin, it would procced
not from any intention to embarrassa public servant who was honestly trying to
do his duty, but rather from a desive to help him to effect improvement. Isaid that
T should welenme criticism, because 1 believed that my entics would be actuated
by a comimon desire to improve the work of those who govern and the condition
of those who have to bear taxatim.

““ My Lord, I may confidently say that that forecast has heen fully realised,
It is not the tine to sum up the influence which this Council hus exercised on the
general administration of Tndia, ot to estimate the services, which it has rendered
alike to the rulers and to the ruled. But [ can testify unhesitatingly to the power
that the Council holds for good in directing attention to the finances of the country,
in scrutinizing expenditure, and in advising the Government on the employment.
of the pnbhclflmds. I have always found tgha criticisms of my non-official col-
lsagues temperate, suggestive and helpful. Unable though we may at times have
been to accept their opinions at once, they have not been without their effect on
our subséquent arrangements ; and even where we wholly disagreed, they have
shown us fresh points of view and warmed us of probable dangevs. It is no exag-
geration to say that the free intetchange of views which this Council stimulates,
has already becomo a powerful factor for good in the financial policy of India.

‘“ It 18 not, however, the tendency of financial thought on which I wish to
dwell to-day, so much as the movement of our finances themselves during the last
three years. Measured by figures, this has been very striking. The year in whicl
the new Council was elected, 1909-10, was one of slow and painful recovery from
the effecta of the famine and the international financial crisis of 1907. The shears
of economy had to be brought out ; Int no great retrenclunent was possible with
the necessary promptitude. and some of the provinces-— eap:ecinlly Eastern Benga)
and Assam—were in serious difficulties like ourselves. There was also every
prospect of a serious collapse of our opinm revenue. The whole positidn was gloomy
when the first of its budgels was lnid bofore the new Council, and it was my
painful duty to announce the imposition of new taxes. Iam not %oing to fight all
that battle over again. Recent events have somewhat obscured the nécessity
for the measures which we took in March 1910 ; but I bélieve they have causec
the minimum of hardship; and I am confident that time will justiiv them,
when our opinm revenue ultimately dwindles and our other resources are
strained by the growing demands for mwore schools and healthier homes,

*“ In 1909-10 we took in hand what I had recognized at a very carly stage to be
one of the main dangers of our financial stahility, mz., our liability for provincial
expenditure and our somewhat ineffective control over it. A scheme of permanent
provincial settlements was worked out. defining the resources of local Governments
and providing a specific procedure for enforcing their financial responsibilities.
That scheme 1s now in force, nnd T believe that it will.boe found a source of strength
to ourselves andan incentive to cconomy in the provinces. This reform and a
stendy campaign ngainst avoidable expenditure accupied most of anr energies in
1909-10, But simultaneously the tide turned after the long depression which had

?
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begnn in 1907, and sinee then there has been an almost unchecked advance in
financial well-being.

““ The actual figures of the period which T am reviewing may be stated very
briefly. Tn 1909-10 the total yevenue of India, excluding the gross opium receipts,
was £69,100,000 ; in 1912-13 we expect that it will be £75,700,000. 1In 1909-10
the total expenditure of India was £73,100,000 ; in 1912-13 we arc taking it ot
£79,300,000. The growth of nornal revenue in the four years has been £6,600,000 ;
the growth of expenditure has heen only £6,200,000 ; and part of this latter figure
ropresents special 1nd non-recurring outlay (probably close on £900,000) out of the
opium windfalls of the lust two years. We are thus steadily building up our
bulwarks against the dangers and the needs of the future. 1 am indebied to my
official colleagues for their cordial co-operation in a policy of cconomy which,
though it .is now beginning to bear fruit, must often have been o disagrecable
duty, and which I could not possibly have carried through without their cordial
assistance and support for which I gm extremely grateful.

‘“An analyss of the expenditure of the period gives remarkable results. The
growth in our total spending has been, as I.have mentioned, from £78'1 millions to
£79°3 millions, or 84 per cent. Within these totals, however, expenditure on edu-
cation has risen from £1,705,000 to £3,043,000, or by 78 per cent : and on medical
and sanitary services from £068,000 to £1,083,000, or by 73 per cent. During the
same four years the growth in Police expenditure’ has been only 10 per cent and
on our Military services it has been less than 1 per cent, There aro obvious quali-
fications to any nll-round percentage comparisons like these: but they do not
obscure the main issue, the paramount importance that has been given, during the
lifetime of this Council, to tge furtherance of the objects which I know the Council
has closcly at heart. I might allude also to the increase in our provisjon for Irriga-
tion, both productive and protective ; but time is short and 1 must pass on to the

more general aspects of our financial situation.

“The most faithful reflax of our general position would be found in an analysis
of our public debt and the statistics of our foreign trade : but unfortunately figures
for neither of these are yet available for the whole of the period which I am re-
viewing. So far as our statistics go, there is clear evidence that the additions to our
debt since 1908 have been more than covered by the value of the railways and
irrigation works which they have helEad us to construct and acquire. Our borrow-
ings, both in England and in Indis, have been studiously moderate ; and we have
not yet approached the full £12} millions railway programme which has been
advocated. The £6 millions of floating debt which we had to raise in 1908 has been
very much on my mind : but it will, if all goes well, be completely repaid next year,
thanks in a large measure to our opium windfalls. The condition of our public
debt is healthy. About our external trade I have already spoken at some length.
Its total monetary value in 1909-10 was roughly 350 crores (excluding Government
transactions) : in the current year it will touch 416 crores. Lven if we discount
the element of high prices,’ this represents a great advance in trade and industry :
and as the balance is steadily in our favour, it means a strong exchange, good credit
and a rendy inflow of the capital which India so badly wants for the development
of her magnificent resources.

“The mention of exchange brings me very close to currency. Our currency
system has had a remarkable history—a history of which we may be pardonably
proud—during the last three years. For a detailed examination of the present
position, I cannot do better than refer Honourable Members, if they have not
already studied it, to the admirable report on the operations of our P:ger Currency
Department by our present Comptroller General, Mr. Gillan, published i October
last. It contains an able and illuminating analysis of the movements and ten-
dencies of our currency, and exemplifies the new agirib with which I trust that these
important developments may be watched and guided. Three ycars ago, when this
Council considered their first budget, the position was unique. Our mints had

- stopped fresh coinage for over a year. The adverse balance of trade in 1908 had
forced us to draw on our Gold Standard Reserve in defence of exchange ; and
against the gold thus released we had received and withdrawn from circulation in.
India the enormous quantity of 120 million rupees. Mainly through this cause our
Tupes reserves at the béginning of 1909-10 were enormously strong : between our
currency chests and the silver branch of the Gold Standard Reserve we had alto-
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gether 47 croves at our commund ; and in the strength of thataceumulation we have
been meceting all demands upon us ever sinee. The absorption of rapees in  the
intervening three years has been abont 32 erores 3 and Ly whatever test the figuves
are tried, it is clear that the demand has been Jess active than in the earlicr yeors
of thé century, when the resonrees of our mints weve severely strained to meot the
calls of trade for silver curreney. This change in the Labits of India, swift and
momentous in its possibilitics, lins defeated the calenlations of silver speculntors,
[t has also absolved me from the necessity of undertaking fresh Toinage, in spite of
no inconsiderable prossuro from interestod quarters, '

“To my mind it is & matter of no small satisfaction that the country is takin
kindly to otiu:r forms of currency. We cannot look for rapid progress in the use u%
cheques and other banking substitutes for metallic woney. But the extendel
nm{)loymont of sovereigns and of currency notes will lighten our burdens materially
and must lead to greater elasticity and cconomy. [ am partieularly hopoful that
the sovercign will push its way into popular favour. During 1909-10 no less than
£9 millions were imported : in the following year over £8 millions ; and up to Decem-
ber of the current year, a further £8} millions. I do not attach tvo much impor-
tancoe to the spasmodic issues of gold for the movement of certain Larvests in the
more advanced arear. But 1am convineed thut these masses of imported sovereigns
will not all'disappear into hoards or the melting-pot ; and that, as the peofle -
come more familiar with them. their use as gennine currency will very largely.
extend. The habit will probably come with a rush, as otler changes do in India.

“No better precadent could Ie found for the change then the remarkable
growth of our paper carrency. In March 1909 the volume of the note circulation was
15} orores, In August 1911 it overtopped 60 crores, and it is now rarely under 65
crores. We can hardly doubt that this rapid development had a share in easing
off the demand for rupees. Nor is there any question tllml: it in turn owes its sucoess
to the bold policy of universalizing ull notes from 2100 downwards. The old eircle
systern was devised as a precantion agninst the use of notes as remittances. Its
ubolition Saxcept for very high value notes) has shown that what the people may
remit freely, they will treat with all the more confidence as currency ; and wo
have the unquestioned authority of the Comptroller-General for saying that no
inconvenience whatever has resulted from the extension of the universal notes,

‘In all these ways our currency system has made notable progress in the last
three yenrs. We have fortunately been able to refrain from the fresh coinage of
silver : we have secen an imposing volume of gold flow into this country by perfectly
natural channels : and the people have taken with avidity to a paper currency from
which a number of obsolete restraints have bheen removed. IF the free circulation
of gold is not so much nearer as sume of us would wish, 1t is certainly no further
off.  And during these three years our gold reserves havo been greatly strengthened
and their functions have been more clearly defined. I am well aware how robust
and general is the feeling in Indin that the Gold Standard Reserve should be raised
to o still higher minimum, and 1 confess to a lingering hope that this may yet be
found practicable. But tho matter rests in the hands of tE: Secrctary of State for
Indin, who keeps and controls the rescrve, and who has accepted a wide responsi-
bility for making it effective.

‘“ In the review which I have now given of the expenditure during the last three
years, it will bo seen how markedly the character of the allotment to certain services
has changed.

“Hon'ble Members will, I think, look back with satisfaction on the steady
incrense which has taken place during the first period of the life of the reformecd
Council in the expenditure on Sanitation and Education.

“ India owes a debt of gratitude to Mr. Gokhalé for pressing to the forefront
the claims of Education. .

‘“‘He has been fortunate in being able to do so during the Vieervyaity of one
who has Education as much at heart ag has Mr. Gokhalé himself.

“If I may be pardoned an indiserction, 1 may mention that on the very first
occagion when T disenssed finance with His Tixcellency, very soon after he assumed
his high office, 'he expressed a hope that the burdens on the people would not be
increased. He added that his chiof desire wag, that the amelioration of sunitation
nnd the wide and cnm]prehn nsive ditfusion of edueation shonld form the chief

features of his Viceroyalty.
c2
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“It will be admitted, Thope, that 1 have endeavoured, hy the provision of
meoney, to second Mr. Gokhald's efforts, to support the Honourable Member in
charge of Iiducation, and to give effect to ITis Excellency’s heartfelt desire.

“The trend of expenditure is upward ; but it is indeed a hopeful feature of the
financial and political progress of this conntry that the growth of expenditure is
oceasioned, not by 'enstly military operations, not by exaggerated railway expendi-
ture, not by wusteful extravagance in adminustration ; but by well-considered out-
lay on services which tend to ric moral and materinl progress of the Indian people.”

INDIAN STAMP (AMENDMENT) BILL.

The Hon'ble Sir James Meston moved that the Bill further to amend the
Indian Stamp Act, 1899, be taken into considerution.
The motion was put and agreed to.

| ;I'lhe Hon’ble Sir James Meston moved that the Bill, as amended, be
- passed.
| P The motion was put and agreed to.

CO-OPERATIVE BOCIETIES BRILI.

The Hon’ble Sir Robert Carlyle : “ Mr Lord, I beg to move that the
roport of the Sclect (‘ommittee on the Bill to amond the law relating to the
Co-operative Credit Societies bo taken into considersntion. As I was unable
to attend the moetings of the Scloot Oommittee, I have nsked the Hon'ble
%Ir. Maclagan to explain briefly tho principal changes proposed by the Sclect
't Comunittee.”

Tha Hon’ble Mr. Maclagan: “ My Lord, tho changes made in the Bill
are explained in the Seleot Committee's report. They arc fairly numerous but
they are mostly changoes in subsidiary points and arc of a technical charnoter.
Ido not prog:oso to jo into them in dotail now. There are, however, two
qoiilta to which I would venture to draw attention in. connection with the

3.

“In tho first place, the amendments since mado do not involve any
change in the main features of the Bill as introduced in this Council on the 1st
Maroch last year. As stated by the Hon'ble Sir liobert Carlyle in ‘introducing
the Bill, tho main objeots whioh it has in view are four. In the first place, it
extends the Act to all kinds of Co-operativo Associntions. Secondly, it abolish-
es the statutory distinction between the rural and wurban societics. Thirdly, it
rclaxes the restrictions previously imposod on the distribution of profits in
unlimited socioties. And, fourthly, it recognises unions of societics. These re-
forms in the law lhave reoeived very cordial support in all quarters, and the
changes which have been made in the Bill in Sclect Commitlce do not affoct
jthese primary considerations. .

: “ The second point to which I would invite attention relates to certain
‘changes which have beon made in the scope of the Bill When the present
{ Act was introduced in 1904, it was explained that the Act had purposely becn
‘made simple and c'astic. Logislation was restricted to as small a ficld as possible,
The Act was a mere framework and to n large extent nothing more than an
cnabling Act. ‘This was doubtless the right policy to follow, and it has heen
mose successful in its results. It was a policy comparatively casy to carry out
60 long as the Act yas concerned with Credit Socictics only. The present
Bill, howover, will apply not only to Credit Socictics but to Co-operative Associn-
tions for purI:)soa of production, consumption, insurance of cottle, and so forth.
“When once the Act js extended to this class of socicty, thero is always a risk
that tho special conoessions granted by the Act to Co-opemti\re Societies may,
in the absence of )ro'rer precautions, be utilised by socictics of a Joint Stock
character-for which they were never intended. Now to meot this dificulty we .
vuld have laid down'a definition to'which a socicly rogistered under tho Aot
hould conform. We could have preseribed covlain rigid conditions {o
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which any society profesing to be eo-aperative should comply. YWe have
not done this.  We fell (hat onr experiencos was not yet sufliciont and that
it was too carly in the history of the movement for ns 1o Jay down havd and
fast deflinitions or requiremonts, At the same time we have not thought it
advisabls to dispense almost entively, ns the original Bill did, with an indiea-
tivi of the class of socivty for whom the Bill i< iviended. W have, therefore,
without preseribing definite requireents, added 1o the Bill cerlain provisions
which either indicate what we want or give Local Governments power to lay
down their requircments.  Tor instance, the Act of 1001 hff o preamble to
say that the Act was intended For asvieulfuviets, artisans nud persons of
limited means. In the Bill as intvodneed the preamble, which hag, I under-
stand, no legal effect, was omitted, but in the Su}ucl- Committee we deeided that
the preamble, in o somewhat modified Lorm, should be restored, so 1hat there
should be an indieation for what it was worth to the cluss of persons for whom
fhe measure is intouded.  Then again we went out of our wuy (o preseribe that
u socioty which wants to he registered must ho one which has for its_object the
promotion of the cconomic intercets of its membursin accordance with co-opora-
tive principles.  What these principles are, we have xot defined, and wo should
doubtless find it difficult to define l}u:m. Rugistrars, howevor, will doubtless, in
the future as in the past, acquaint themselves with co-operative pruotice and
privciples as understood in other countrics.  Now there are two eharactoristics
which are conunonly accepted as imparting to a society the hall mark of true co-
operation. One of these is that the nuwber of members in o socioty should not
he subjected to any artificial limitation. In other words, the socictics should not
he in a position to hecoine close corporations.  The other ix that there should
b a restriction on the dividends payablo in socictivs with unlimited linbility,
so that the profits which should he employed in cheapening the services
];crformc(l by tho society may nut bo diverted for the benefit of sharcholdors.
We have not Inid down cither of these conditions ax u nucessary qualification
for a society rogistered under tho .Act, but we have given Loeal Governments
power, if they so desire, to insist on these qualifications.

“ 8o, too, ns regurds the denlings of o sooicty with porsons who are not
membors.  Some people would hold that a society which deals for the benefit
of persons who are not mombers is not strictly a Co-operative Soeietf. It is

nite true thal it may be advisible to prohibit such dealings, but we have not
done so in the Bill. In the presont state of vur expericnce it would probably
bo dangerous to lay down nany gencral provisions of this character, but we
have loft it to the Local Governments to lay down such prohibitions and
restrictions on this point as experience may lead them to adopt.”

“IWhat woe have done in the Seclect Committee, therelore, is to guard
against the misuse of the Act, not by laying down definitely (for that would
practically be impossible} the difference hetween a co-oporafive and a non-
co-operative association, but partly by giving indication of the objects wo have
in view and partly by coifering on Local Governments specific power to
impose certain kinds of restrictions on rocieties.

“In this and other ways the Bill hns certainly heen mmueh improved since
it was introduced last year. 1t is intonded to promote further n movement
which has already made great strides in India and from which the most valu-
able results may Do expected. The Bill now before us is nut perhaps tho last
word which may be said in this Council on tho subject, and, as our experienco
extends, we shall doubtless desive to improve upon il. Dut, as it stands, it
may be regarded as a valuable and l'u,-ncﬂcuut picee of legislation and one
which I sincercly bolieve to he full of promise for the welfare of the country.”

The Hon'ble Sir V. D. Thackersey : * My Lord, L her to support this
motion, and in doing o I must say that the present Bill is a groat advance
upon the Co-operative Credit Socicties Act of 1904, My Lord, I firmly
bolieve that in a country like India, the salvation of owr agricnltural population
and of the poor artisan class Jies in the application of co-operative principles
to their daily life. Since the Act was passed in 1004, great progress has been
made in the formation of Co-operative Socioties all over tho country. I helieve
that, had our agricultural population heen more educated and not so ignorant,
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the progress would have ncen still more rapid. I think, my Lord, that the
present. Bill satisfies all reasonuble requivements of the case.  While tho scopo
of the Act has been expanded, there are suflicient rafeguards provided for the
wevention of ubuses.  The new Act when it bocomes Jaw will, instead of confining
its operation to the credit principle only, also permit Co-operative Societics to
deal with production and distribution mueh to 1']].|e advantage of thoir membors.
This will be a very great help to all the members of Co-operative Societies.

“Agnin, this new Aet legalises the grouping of several Co-oporative Societics
into unions, and this will greatly strongthen the eredit of Co-operative Socictics,
and they will be nble 1o sceure money at a more reasonable rate of interest from
the central monoy markets of tho cities. 1 believe, my Lord, that this now
Act, when ‘passc([, will be of great assistance to the progress of the Co-operative
movement in India.”

The Hon’ble Mr. Mudholkar : “My L.ord, on behalf of those who have
Lecn interesting themselves in the advance of the agrieultural and of the
artisnn  communities, I wish to accord my support to tho motion of the Hon'ble
Sir Robert Carlyle. Tho principlo of co-operation and the nceessity of its
application in India was recognised by the cducated poople in the country
nearly u generation ago. That greut man amongst us, tho late Mr, Juslice
Ranade, drew the attention of the educated community to the necessity of
anl'ying this principle for raising the agricultural classes and the artisan
classos. And it was by the illuminating ideas of what was true public
benovolence contained in his addresses and the writings which he published,
that tho attention of tho cducated people of Westorn Indin was dircoted
to this naiter. 'That was, my Lord, nearly thirty years ago ; long before the
Act of 1904 was passed. In recent times, our Industrial Conferences have
heen devoting ns much attention to the organization of real credit as to
the organization of the credit of the artisan oclasscs. The present Bill, as
has been very aptly pointed out by the Hou'ble Mr. Maclagan, makes far
groater advance in this direction than 1n the existing law. It is because mea-
sures Jike this are calculated to bring together the peoplo of this country and
the officors of Government into close contact in a work of utility and public
benevolence, that we value it so greatly. I hope, my Lord, that this Bill will
prove as great a success as its predecessor.” '

The Hon’ble Mr. Madge : * My Lord, whilo congratulating tho Govern-
ment-and tho Solect Committee on the special Bill which vitalises the principle
of self-help, I inerely wish to call attention to u scction in it. I have not
proposed any amendments, because I have becn led to hope that sub-clause (4)
of section 6, page 2, will serve the object which the clause preceding would
seem to prevent. Sub-clause (@) requires a member of a registored society to
reside in the sminoe town or village, or in the samo group of villages, and the
clause following givos tho Registrar power to allow tho members of the
samg iribe, clnss or occupation scattered over the country to join n singlo
society. I understand that this clause was first introduoed with the object of
meoting the case of Indian tribes, classes, ete., but it way apply also to all
membors of the domiciled community who exist in small numbers in various
places scattered over the country,-and as applications had been made to one or
two societies and it had bLeen held, I hopo not rightly, that members of a
cummunity like ours scattercd all over Indin could not belong to a particular
society limited to a particular place, I hope that tho poworgiven to the Registrar
in sub-clause (3) of:. cluuse 1) of section 6 will onablo the Registrar to allow
members of the domiciled community in ones and twos in different places
to join any society anywhere."

The Hon’ble Sir Robert Carlyle : *“ My Lovd, I understand tho clauso to
have the effect the Hon’ble Mr. Madgo hopes it will have.”

The motion was put and agreed to..
‘The Hon'ble Sir Robert Carlyle moved that the Bill, as amended, e
passed. o '
‘L he motion was put and agreed to.
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INDIAN POST O¥TICE (AMENDMENT) BILL,

The Hon’ble Mr, Clark moved that the Report of the Scleet Commitice
un the Bill to amend the Indinn Post Office Act, 108, e taken into considern-
tion.

The motion was put und agreed to -
The Hon’ble Mr. Clark moved that the Bill, as amendad, ho passed,
Tho motion was put and agreed fo.

WHITE PHOSPIIORUS MATCHES PROUIBITION BILL.

The Hon’ble Mr, Clark moved that the Roport of the Beloet Committeo
on the Bill to prohibit the manufacture, salo and importation of mntehies mado
with white phosphorus be taken into consideration.

The Hon'ble Sir V. D, Thackersey : * My Lord, T heg to move that the
consideration of the Report of the Sclect Committee on tho Bill to prohihit
the importation, manulacture and sale of matehes made with white phosphorus
be postponed for one year from this day, and that in tho meantime His Excel-
lency the Governor General -in Council be requested to make inquiries as'to
the correctness or otherwise of the statement that sinee 1006 there has heen
such improvement in the process of manufacture as {o obvinle the need for
legislation, and similarly 1o make inquiries as to tho oxtent of tho hardship
that the prohibition is likely to inflict on the poorer puople of this country,
particularly the agricultural classes. My Lord, four members of the Select
Commitiee on this Bill have signed tho Roport subjoct to n minute of dissent,
and my reasons for moving this nmoendment are given in the minute of dissent.
The minute of dissent runs thus : —

A period of close upon six yenrs has elapsed since the Berne Convention was sigzned in
1908, and it is, we understand, contended {hat during thiz time great improvements have
heen made in the methods of manufacturing phosphorus inatobes, with the result that the
risk of necrosin has been nlmost entirely eliminated. 1n the information that hina been placed
‘Liefore the Select Comunittee, there is no evidence to rhow that this contontion in incorrect,
and we are therefore of opinion that the case for this preposed legislation bas not been
substantiated and that consequently the consideration of this Bill ought o he pistponed for
one year. We further consider that during that time llix Excelloncr the Governor Genernl
in Council should be asked to make inquirics ns to tho vorrectnesn or otherwise of the state-
ment that since 1908 there has been wuch improvement in the processcs of manufacture an fo
obviate the need for legislation and that similaxly inquirica should alko be mnde an to the
extent of the hardsbip that the prohibition is likely to inflict on the poorer poople of this country,
partioularly the agricultural classes.’

“ A long statement of objections, my Lord, was placed hefore this Council
at Simla by my friend the Hon'ble Mr. Armstrong, who has a great knowledse
of this subject, and ho was then able to place beforo this Qouncil details of tﬁo
figures from England and Germany, and 1 have no doubt that whou he speaks
here to-day, he will give again more figures and further satisfy the Council ns
to the inadvisability of hwrrying through this measure. Thoe chicf considera.
tion which has induced me to move this amendment is not the question
whether the importors of white phosphorns matehes will auffer or not, hut tho
question whether the prevention of the importation of these white phosphorus
matches will entail any harvdship on the poor classes of our people. {Jvc all
know that the * light-anywhere’ matehes, as the term has heen used else-
where, are very popular with the poorer classcs, hecanse, in the first place,
from one hox half a dozen or a dozen poor peoplo ean ratisly their wants, and
in the seoond place they are not liablo to get bad in wet weather. When wo
consider that most of our poorer population wear no other clothes than a little
dboti and sometimes less than that, and when we consider the kind of leaky
houses in which they generally live and their occupations in outdoor work in
the monsoon, we can easily realize their difficultics, and I think it would he a
groat pity that these people should he inconvenionced by any measure of this
kind which is not absolutely justificd by facts and figures  Tho safety matchey
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can only lizht on {he hoxes and many of the Members of this Conneil may
have experienced in the monsoon that, in spito of our water-tight houses, we
often fiud, after the fivst hall-dozen matehes are used, tho hoxes are no good for
the lighting of the matches. How are theso poor peoplo expeeted {o huy  these
empty matoh boxes for the balance of the matches to light on ?  Apart from
this, the members of the Solect Con:mitteo, or at least those who have signed
the minute of dissant, tried to get as much information as possible from the
Hon’ble Member in charge of the Bill, and heyond an assertion that all
civilised countrics in tho West had adopted this method, and that at one time
in 1906 all civilized conniries were agrecablo to the Conveution of 1006, and
that at that time it was proved that the manufacture of phosphorus matches
was harmful to workers, wo could not get any more or betler explanation.
But this is insufficient ground; and therefore it is not right that we should
entail so much hardship on tho poor classes of our people. The amendment
that I have tho honour to movo in this Council docs not delay the action any
longor than is intended under the Bill itsclf. The Bill, as amended by the
Select Committeo, provides that certain sections should not come into operation
1ill July 1913; so tﬁ)laro arc 15 nouths from now. Is it unreasonable for the
Members of this Council to ask that within these 16 montihs—that is, hefore
12 months are over—tho Government of India should make inquiries as to
tho correctness of the nssertion whether ncerosis had becu eliminated or not,
nnd as to tho bardship that the poor classes would suffer by this Bill, and lay
before Council that information. If we aro satisfied, and if the Government
of India are satisfied, that the improvement since 1906 do not justify any
change of policy, and if the Qovernment of Indin aro sntisfied that the
poor class of people will not at all suffer by {his legislation, by all mneans
the whole of this Council will pass that mecasurc unanimously. But why
hurry up this measure, and oven pass it by a majority when we have still got
15 months before this Aot will como into oporation? The principal reason
given by the Hon’ble Member in charge of the Bill for taking such a long
time for bringing it into operation was this, and rightly so,-- that gencrally
orders for matohes have been, as a rule, ])lacetl long ahend of tho time of
delivery, and therefore it was fair to the merchants that they should give
sufficient notice for discontinuing orders. Well, wo havo got this Bill, passed
by the Select Oommittee, before the Council and before tho country, and the
merchants of the country have noticed that it is the intontion of the Govern-
mout of India to put this Bill into operation by July 1918: so we give them
sufficient notice. So far as that ergument is concerned, wo meoct the objections
of the merchants: but we ask tho Government of India to meet our objections
and those of other Members and of {he members of the public who [cel that
more facts and figures are necessary before justification can he made out for
passing this measure.

“ My Lord, therefore, I hope Glovernment will consider this amendment in
the spirit in which it is moved, and nccept this. As I have already shown,
there will not be any harm done cither to the Berno Convention of 1906 or to
the people who arc ordering out matches. The Bill does not comoe into opera-
tion till July 1918.”

The Hon’ble Mr. Armstrong : “ My Lord, I am very glad that this
nmendment has been moved,—an amendment by the way which merely asks for
further time for consideration,—and I shall support it heeause it scems to me
that we are still at sixes and sevens over this Bill. When the measure was
introduced in Simla, we were told that the object was to stamp out the disease
of necrosis which was vory provalent among the workers. DBub sinco thon
inquiries have been made and it has been hown that, at any rate, in Sweden
and in Norway, where these matches are made in Burope, the disease, since
the signing of the Bernc Convention in 1006, has almost disappeared, owing
to & very much better class of machinery, better methods of ventilation, better
supervision, and. so’ forth. TFrom figures that have heen rupplied to ine of the
Norwegian factories, I find that over a perind of seven years ending last
November the porcentage of cases of necrosis was ono-cighth per cent. of the
total number of workers engaged in the factorics, and vevy slighily under one-



I Tr PHHOSPITORTS W0 Cn s s
{3sr Maren 1912, | Sir Vithaldus D, Thaclersey; Mr. dristrony.)

fourth per cent. of those who wero engaged in the particularly dangovous parts
of the work. This, of course, is, ns 1 have said, over a ]')vt-in.f ol seven years.
We wore also {old at Simla, that so far as this country is coneerned, thero was
a great danger of the heads of these matehes being used to poison proplo ; but not
a single instance was given us from any of {he polico reports for the past thivly
or forty years, during which (ime these matches have been coming to Indin in
very largo quantities, to |l:m\'t* thix statement. 1 do not think that there is any
fear whatever of matcehes heing nsed for this purpose, heeavse I have been
told on very good authority that in all probability it wéuld require the heads
of about 141 matches to cffect this purpose.  The heads would have to he very
carefully defached from the sticl'x; they would {hen have to he gronnd up
into a fine powder before they were mixed in the foal, amd the taste wonld
then be so abominable that no one wonld swallow it ; <o T do not think thero
is the slightost fear of any one being poisoned by these mntches, A third
reason was that a case of neerosis had alrendy ocenrrivd in this conntry, I nmst
ay T was astonished at thiy, aud T was unable 1o denl with it at the time;
but I think it is fully dealt with in the veport of the Chief Commissioner of
the Central Provinces, whase Sceretary when “reporling upon the Bill writes
as follows :—

* There nve only two mateh fuctories in the Central Provinees,  The ane ut Ellichpur
in Berar is at present not working, Imt its manufacture will he confined in future to snfrty
und ]l)'rotc'clmlc watehes, and it will, therefore, presumahly wt e affecied Ty the Bill The
Amnt Match Factory ot Kota in the Bilaspur District, however, praduces * the strike-any-
where ? mateh, which contuins white phosphorus, and the proprictor lum salimitted o memorial,
u copy of which is forwarded herewith for the Government of Indin’s comsideration, protesting
aguingt the proposed legislation.  In this memorial mention is made of one case 1_.} NeCrokin
suid to have been reported by the Civil Surgeon at Kotn, Tt the memorialist appears to be
under a misapprebension in this respect, fur the Civil Surgeomn has never known o case of thin
discase and so far ne cun be ascertained * phossy jaw ’’ lws never been met with in the
Provinee. In those circumstances, a Bill with the oliject of climinating absolutely the
chance of neerosis appears to the Chief Commissioner to he in ¢ffeet, vo far at any rato as
theso Provinces ure concerned, not »o much an amclioration of cxisting conditions warrnnted
Ly any practical necessity ns n concession to humanitarinn sentiment or possibly to trade
interesta. The concession in this case wonld, if the memenialial’a represenintions are corrcot,
he af the expense of a loeal industry which supplics, and has for eleven years supplied, witbout
detriment to (ho health of its employés, n variety of mateh undonbicdly far betler snited to the
rrq;ni]remenh of the poorer clacses, nnd much more widely in nse nmong them,, than the snfety
mateh.

* The Chief Commisgioner is unable to #ay how far the rnme consideration wonld apply
to other parts of India, Lut he does not think that Goveinment ghould go further than {nke
legal power to restrict this kind of manufacture if rmud when it in ehown to be pre-
judicinl to tha health ol workmen in the conditions ohinining in inateh factories in this
country.’ ’

“ I think this opinion of the Chicf Commissioner on this question is of very
great value. But, my Lord, notwithstanding all this, wo are still asked to
rass this Bill. So far as I ean remember, all tho arguments {hat woro brought
orward in Simla have now heen disposed of.  No doubt fresh argumonts will
be hrought forward to-day, and, if ro, then this amendment, if accepted by
Government, will give us timoe for further consideration, No one in this
country has asked for this Bill; no one wants it; and nearly everyone
who has given considerntion to this matter bas reported against it. The
Chambers of Commerce nro against it "heeause they sce no  necessity
for it. I do not think the Chambers of Commerce are hy any means
unreasonable hodies.  They are alwayx very willing and very glad to support
Government when the necessity has heen shown ; hut- in this case they consider
that the case has not heen proved.

“ Now, no doubt we chall be {old later on that theve nre other ‘strike-
anywhere’ matches which could very well fake the placo of those that we are
now asked to prohibit. Whether this is so or not I am unable, nt the moment,
to sny, and if this statemont is pot forward it is another reason why the
amengment should he agreed to, <o that the point can he inguired into.  But
it is nat so much a question whether a strike-nnywhere mateh can be found to
take tho place of these we are now prohibiting, hut whether these new matches
will gtand the damp of the Tndian climate, the extreme damp ol (he monsoon in

¥
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a greab many parts of India,  Asthe How'ble Siv Vithaldas Thackersey has told
us, this is just exnctly whoro the safety matches fail, and I think we, every one
of us, know it from oxperionce : and if these new matches will also fail in this
respect, then I say there will be very great inconvenience to millions of work ey
in this country. ‘The Iloyal Inspector of Factories in Norway has roporled on
this point as follows : -~ '

‘ That wo far us I know, it has not as yet been pomsible to produen an arficle withont
phosphorus that enn repluco the phosphorus mafelics, where such matchew, conkidering the
climate and other circumstances, eannot eagily he dispensed with.”

“ Well, now, as regards local factories, I snid in Simla that they could, I
thought, bo vory easily controlled. Matches cannot ho mado in ount-of-the-way
Plnccs, and as I then pointed out every factory must be known, and it would
ho very casy to ]ay down regulations {hat a certain class of machinery must
he used, that there must be proper and cfficient ethods of ventilation, that
there must bo supervision and inspection. I think there will bo no difficulty in
laying this down, and it would, I think, be infinitely better than the courso
it is now proposed we should tnke, that is, to limit absolutely tho manufactwre
and the importation of such matches into India, these matches being, o8 T have
said, cheap, snitable and in overy way very desivable. A deluy of a yoar scems
to mo, therofore, necessary for further inquiry and for further consideration,
and, if wo are told of other matches which could take tho place of these, for a
{horough test of thoso matches during the monsoon months. I cannot sce that
ithis doTny would do harm to any one, corlainly notin this count?', nor, s0
far as I can sce, to any one cither in the country of manufacture. I think it
will be a vory great mistake if this is not accepted by Government. Tt will
give an impression among the commercial community that under a ccrtain set
of circumstances the commeroial interests of this country are aptto be put
aside and not properly considered, and as a fow years ago we formed a speeinl
Deportment of Industry and Commerce to look after, develop and tuke care
of our trade, I think it would be a very great pity if an impression of this kind
were to get abroad.”

The Hon'ble Mr. Dadabhoy: “My Lord, 1 wish fo associatc myseclf
entirely with the observalions that have fallen from my Hon'ble Collengues
Sir Vithaldas Thackerscy and Mr, Armstrong. I submit that there is one
recognised line of legislation, and that is, we should not legislato in advance of
the times. At present, as has been completely shown, no case cr exigency has
been made out for legislation of this nature. In my humblo opinion this Aect
is entirely unnecessary and superfluous ; at any rate, at the presont time. The
amendment suggested is of & most reasonable character. I 'do not sce what
great hurry there is for passing this Act, and I think the Hon'ble Alember in
charge of tho Bill will see his way to accedc to this amendment. We shall

- only be putting off the consideration of this Bill for -a further period of twelve
months, and during that period fresh evidence might be collected. Eventually,
if no conclusive evidence is forthcoming, tho legislation may bedropped ; on the
other hand, if there are then any very serious grounds for procceding with it,
the Act in its present form may be passed. I do not think that Government
will be at all inconvenionced by putting off this legislation for another twelvo
months, or that public interests will in any way suffer for the delay. I bave
great pleasure therofore in su orting {his amendment, and T do hope the
Hon'ble Member in charge will see his way to accopt it.”

The Hon'ble Sir COecil Graham : “ My Loxd, I wish to associate
myself with the Hon'ble Member who has just spoken. Ifany sufficient ovi-
dence had boen put before us that there was any real danger of ncerosis in
India at tho present moment, or that necrosis was really dangerous undor
present conditions of manufacture in Europe, I would voto that this Bill
should be passed at once ; but as no such ovidence was forthcoming, T signed
the' minute of dissent, so that we might bo given a year in which inquiries
might be made, and that done moro evidence one way or the other should be
forthcoming. There séems to bo throughout India o considerable amount of
opinion against the Bill or its nccessity, and I think that that opinion should be
listencd to in this respect, !'md that this amendment should be adopted  On the
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evidouce before us the orly possible ndvantage in the Bill at the present
moment that T ean xee s that it way {0 some extent henefit British manuiue-
(uvers against foroign ones on the Continent ; otherwise T am  convineed, ax
it stands, I can seo no advantage in the Bill whatsoever.”

The Hon’ble Mr. Mudholkar : “ My Lonl, ag one of those who
thought it necossary to take the attitude which has heen (aKén aliout to-day’s
Bill in the 8eleet Committee, T wish o associnte myself with the amendment
which has been moved by Sir Vithaldas Thackersey. My Lord, the difficulty
which wo felt in the.Seleet Commiftee, a difliculty which has not heen removed
till mow, is the uiter want of informmtion on this sabjeet. We wished {uo
ascortain from the Hon'ble Member in charge of the Commeree and Industry
Department as to what necesity had been made out for this legislation. We
quite conceded 1hat on grounds of htunanily it was nceessary to take sleps for
protecting people against diseases of serious character, it thero wns any real
langer ;'Tmt when we found that the paper hefore ws gave no evidence as to the
existence of this diseast of necvosis in India, and when we found men who
wesumed to know what they wrote about had been  saying that the recont
improvements which have been made in the  machinery wed in the manu-
Iactare of phosphorus matches climinated all chances  of necrosis, it was
matter which certainly deserved further  considerntion and more information.
1he alleged case in the Central Provinces had heen disposed of by thoe letter of
the 110[';1’1 Government, and we know of noother case: in India. On the other
hand, it was pointed out both hy Local Governments, by ersona engaged in the
trade, by merchants and manufacturers, that the people who used thore matches
would be put to serions invonvenienco if manufacture or importation of (his
Kind of matches is prohibited. My Lord, thore is no case male out for hurried
Jegislation, and I would therefore join with the requests that have been made
that the considerntion of this moasure he deferred till 1013."

The Hon'ble Mr. Haque: * My Lovd, I beg to_support the amend-
ment which has been proposed by my Hon’ble friend Sir Vithaldas Thackereey:,
1 supf»ort it on two grounds—first that no necessity has been made out for
such legislation—in the language of lawyers ‘ tho case has not been proved ;"
recondly, there is no doubt that if' the Bill be passed it would entail great hard.
ship on the poor.

“ My Lord, if I woere assured that there was any necessity for this Bil), 1
would have been the flvst mau to suppovt it. In iy humble opinion it is one
of thoso measures on which Governinent should not assumea rigid attitude ; they
thould adopt the policy of give and take. 1Iero I find most of the non-official
Membors, Europeans and Indians alike, are unanimous in {hinking that (he
consideration of this measure be deferred for the next {welve months, and {his
should bo done.  With thesc few remarks I support the amendment.”

The Hon’ble Mr. Bhurgri: My Lond, I rise to support tho amondmaon
ol my Hon'ble friend on my right (Rir Vithaldas Thackersey). Being a zamindar
myself, I can testify that this is the only sovt of light used by the raiyats in the
mufussal for obvious reasons. My Lord, had u case heen made out by the Hon’ble
Member in charge of the Bill that the interests of the public health demanded
such & measure, it would Uhien have Leen time for the Council to consider the
measure and pass it if necessary.  But, my Lord, I ask this Council whether
such a case has heen made out. ¥ submit, not. On the contrary, my Lord,
it has been rightly brought out that it would cause a great deal of inecon.
venience and annoyance to (he greal ass of agriculturists in the mufas.al
who only use {his sort of * slrike-anywhere’ mateh, as it has been ealled Ly
my Hon'ble friend 8ir Cecil Graham. Under these civcumstances, my Lo,
1 think the amendment of my Hon’ble fviend is a tearonable ono, and I hpe
Government will soo their way to nceepi it
. The Hon’ble Maharajadhiraja Bahadur of Burdwan: “ My Lonl,
1 beg to support my iriend, the Hon'ble Siv Vithallas Thackersey, and I think
there ia no necessity to rush throweh this small Bill.”

Lo
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The Hon'ble Mr, Sachchidananda Sinha: “My Lord I desire fo
associato mysell with the ILow’ble Sir Vithaldas Thackersey in supporling this
amendment.”

The Hon'ble Mr. Clark: *“My Lord, the complaint of the ITon'ble
Members who have supported this amendment has heen that Government has
withheld information which ought to have heen laid before Couneil, and that in
Tacl they have not substantiated their easo for legislation at all. I deny those’
charges altogether.  When this Bill was introduced in Simla I gave our reasons
Tor thinking that the time had come for legislation of the kind in India. The
Hon’ble Mr. Armstrong raised ccrtain objeclions and I answered them then
and thero.  When tho next stage of 1he lli}i was renched, the stage in which
wo moved for tho Bill to be referred 1o a Committes, when the principles
of the Bill could have been discussed, nobody thought it worth while to offer
any opposition or comment at all and the proposal was aceepted without debate.
Then in the Commiltee, Sir Vithaldas Thackersey and others wanted Lo discuss
the principles of the Bill instead of its provisions. Well, it was not the fault
of the Government if they omitted to oppose the Bill on the motion to go into
Committeo and it was not the fault of the Guvernment that my Ion’ble
Colleague the Law Mamber, following the universal praclice of business in
Committee, had to rule that. a discussion of principles in 'Comumnittee would
" bo out of order. Government have no wish whatever to shirk discussion on
the mnatter. Tho result of all this is that we have come to the final slages -
of the Bill without any scrious attack having beon made upon it in circun-
stances which would have given any opportunity for Government to reply, and
personally I am very glad that the question has boen raised to-day in order
that we can sce whero wo stand. '

*“I'he objoctions to the present motion as stated in the minute of dissent and
in the speeches of the Hon’ble 8ir Vithaldas Thackorsey and the other Hon’ble
Members fall under two heads, the first of which is that the native of India,
cspecially in tho agricultural classes, cannot get on without white phosphorus
matohes; and sccondly, that in Western countrics whero they are manufac-
tured, the improvements in' the methods of manufacturo are so great that
there is practically no further risk of necrosis; that you noed not thereforo
stop importation, and that employing the rame methods here, you need not stop
manufacture. As to the ::lgriuultum}. labourer, I dealt with that part of
the case in Bimla; the Hon'blo Mr. Armstrong raised the point and I
osnswéred it. Wo have, to start with, the case of Burmu. In Burma the
use of theso matched' .has been prohibited for moro than 20 yoars: for 20
years they have done without thém, and there has heen no serious inconvenience
of any kind., I wmade spécial inquiries about it to satisfy inyself that
this is so. What is possible in Burma, is surcly also possible in other parts of
India. The real fact of the matter is that those who have accuszd Government of
bringing in this Bill on inadequate information, have not taken much trouble
to ensure the accuracy of their own stalements. Tho Bengul Chamber of
Commerce in writing to the Local Government on the subjeet of the Bill said
that it is a hardship on the raiyat of Bengal to buy sa[clgf matches becauso they
cost more -and bécause they are less suited to his needs. Yet, at tho present
moment, common kafetics are imported into Calcutta at lower priccs than white
phosphorus 1natches, and mufassal labourers in the Province take a view of
their own noeds so' different froni that of tho Bengal Chamber that they havo
practically given wp the use of while phosphorus matehes. If Ilon’blo
Members will look ab the correspondence which hasbeen circulated with this
Bill, they will find a letter from tho Chief Inspector of Factories in which he
says—* Jl.’ have froquently purchased muatehes in many districts in Bengal, hut
cannot call to mind within recent years having scen any consignment of the
white phosphorus;mateh  that was so well known evorywhere 20 years ago;!
and he goes on to refer'to’ the safety match us almost univorsal in Bengal and
as procurable in cvery village. Well, even Chief Inspectors are not infallible;
and I have checked that statement. by the Customs returns, which show that a
little over five pereent! of, the total amount of matehes brought into Calentta
are manufactured with white phosphorus and that neady 95 per cont. ave
safety inatches. ' . i
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“ Now I come to {he ease whiclh the Tlon’ble Siv Vithaklas Thackersey has
mentioned regarding tho hubits of the agricultneal labowrer in Bombay.,  Ilo
said that a certain nmnber of fhem buy o box of. matehes, divide the matehes
among themselves, ind go out for the day ; whereas if they have 1o use safety
maiches, cach man will also have to earry w hox. I Topo ITon’ble Members will
not think mo very unsympathetic it Isay that 1 find it very diflenlt {o take
this argument seviously ns o reason against an industrial rolorm.  Just lot
ws consitler what it means,  We have, say, seven labowrges going oul to work
with a box of mateches which holds somcthing like lirce doszen matehes
allowing them a daily consumplion of some five nutehos each. At the presont
moment, they buy ono hox, divide it wmnong themselves and go off 1o theiv
work. When this Act is passod, what they will have (o do is that each of
these soven men will bave to buy a box of matehes onee o week,  Hon'ble
Members can havdly think that a scrions grievance or likely to onuse great
discontent and unhappiness among the lower elasros. Tt ix not as if Tudia wns
the only country whero this legislation is conteaplated ov las heen hrought
into offect. It has already heen carvied into effoct in other eountries where
similar climatic conditions exist, such as the Duteh East Indies, several Frenoh
Colonies and British Colonics, such as Mauritius, the Seyehelles, the Gold
Cuast, Biorra Leone, and Southern and Northern Niwerin; and really, it is
hardly conceivablo that prohibition should have  heen effected in  all
these iropical countries if it involved, as has been allegel, so mueh discomforl
and inconvenience in the rainy season.

“T now come to the argument that the mamufacture of matehes with
white phosplhorus has leen made so safe that there is no real necessity—or ut
any rato no proved nocossity —for a Bill of this kind. It is said that in the
hest factories in Swedon, for instaneo, practically all the risks attendant on
manufacture have been ohvinteld; and T have myrelf discussed the question
here with o momber of a fivm interested in a large Swedish factory who in-
formed meo that they have had no cases of necrosis 1 their fuctory in reeent
Years.

T shall return later to the experience of Westorn couniries and the lessons
to be drawn from if, but in the first place it must be remembered that we
aro legislating here not for Sweden or for nuy other Western country but
for India. A great number of Western faclorics are now using nutomatic
wachinery for dipping the matches; ventilating fans of great power nre
used, and the mnatches ave cven packed by machinery ; hut at the same time
all sorts of sanitary precautions for their workmen are also necessary. I do
not think anybody who knows the Indian operative will imagine that he
will take kindly to sanitary arrangoments of that kind. We cannot deal with
him in the same way as we can with the European operative, who althongh he
does not like rostrictions, is wise enough to know that he has got to put up with
them, as the risk is so great.  Another good reason why wo shoufd take this
legislation now is {hat it is _(he most suitable moment for tho purpose. We
do not want to wait until a great industry has grown up with vested in-
terests and the chango would involve a great deal of didiculty and loss.
There are some half a dozen factories only- in Indin, and one of these has
given up the manufacture of white phosphorus matches and has taken
fo safoty matches only. A case ol neerosis has aleady oecurred.  The
Hon’ble Mr. Armstrong has told ns that that case did not rveally exist.
Tam quitc aware that the Centval Trovinces Government in their letler
on the subjeet of this Bill stated that the case was not a veal one,  But for
oncein a way, although I say it with diflidence in the prosence of my
Hon’ble Colleague Sir Neginald Craddock, the admirable Administration of
that Provinee would appear to have heen canght tvipping.  Fwill put the facts
beforc Council. The manager of the fnctory at Kotn in the Bilaspur Distriet
in his memorial against (his Bill said very straightforwardly that he had
had n casc in his factory. ‘The Secrctacy of the Central Provinees Adminis-
tration, in forwarding the memorandum, said that there could not have been
o caso in the fuctory heeanse the Civil Suvgeon did not know abont it. 1
should like to point oul tv Council that il ix in the highest degree improb-
able that the managor would go out of his way (o invent a case, whilo it was
so particularly to his intcrest {0 prove that none had occurred. But what
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mnkes me more certain of the Central Provineos Adwministration heing wrong
in this mattor, is that the ease of ncerosis was aclually reported in thoir own
ofticial Administration Roport two years ago. I would submit to Conncil
that wo ought to attach more importance to the contemporary record ol 106D
than to this somewhat tardy after-thonght. :

« After nll, whether one ease or more have oeonrred in India does not greatly
wleet the question.  We havo {he experience of Buropé behind us, and we
know that, if the indusiry is ]n‘.-rmil—bct{)ctu go on in Indin, sooner or later, cares
of the discase will develop and multiply. Even in England in the early days
of the campaign ngainst this discase it was diflicult to get evidence owing
to the men affected leaving the faclories, and in Tndia with its relatively
nomad factory lnbour, it is much more difficult.  Even now with fuller knowledyge
the diagnosis is not casy. T have been through the recent Swedish roports,
and I notice that even now in Sweden thero is a good deal of argument whether
certain cases which occur in tho factories nre truc cases of phosphorus poisoning
ov only cases of periostitis, I submit, Sir, that there is no reason why we
should wait for more cases {o appear, as they most surely will ; or why we
should wait for vested interests to grow up, instead of putting an end now (o
a dangerous industry when it can tn doue with the minimum of loss.

“I mow turn,my Lovd, to the argument that in Western countrios

. regulation has proved an ontire success. The Hon'ble 8ir Cecil Graham

has said that if we could show that there was still danger of contagion in Western
countries he wonld freely vote for this Bill, and Ithink I can show him good causc
for doing so. The whole of the evidence shows that othor countries do atlach
scrious importance to this danger. I'his is tho history of the countries which
joined the Convontion of 1008. Tho TUnitel XKingdom joined the
Convention as Iately as 1908 and Austrin in 1909. Both countrios had
proviously tried regulation instead of prohibition, Austria especially, a groat
moteh-making country, where tho v interests wero naturally strong, hold-
<ing out as long as she could against the Convention ; but both couniries had
to admit that regulation had proved a failure. Of the other European nations,
groh.ibition is now in force in Gormnany, France, Spain, Italy, Denmark,
witzerland and the Netherlands; in Russia there isa special differentinl
taxation of white phosphorus matches; in some other of the smaller countrics,
match-making is aosﬂptata nionoi)oly and is thercfore under control ; and in
Sweden itsclf, where the manufacture of poisonous matches is permitted, their
importation and consumption is prohibited. I am aware that the United
States can bo cited on the other side, Any ono who has any acquaintance with
manufacturing conditions in the United States knows that, in questions affect-
ing labour, tho conscience of the Awmerican peoplo is only now being aroused ;
but it is beginning to be stirred in this mattor. Therc has certainly been
cnuse. A reoent report of the Imternationnl Association for lahour legislation
in which some figures are quoted nbout the extent of the discase in the United
States, speaks of 16 casos of phosphorus necrosis being discovered by Federal
Offlcinls in an investigation covering 15 out of the 16 American match tactories ;
and of subsequent personal inquirics in the homes of the labourers conducted by
Sccretary of the Awmerican Section, showing that for four of these factories alonc
this number should have heen inoreased to 80. I have here too a letter which
I have recently lfcceif_cd fromn ‘America through the International Association
which comes in very appositely to this controversy. With your permission, my
Lord, I will read an extract :—
‘ We aro continunlly securing new data concerning industrinl phosphorus poisoning and
two deaths have recantly been reported from two of the best ventilated and most sunitary
modern match factories in this country—and that weans the best in the world, The largest
fuctory of 1the Diamond Match Company, nt Barlierton, Ohio, is probably the best ventiluted
factory of the kind. ™he air is, washed und purified before it is wnrmed and forced into the
work rooms, which sre spnoious, light and clean. The mest up-to-date, automatio continuvus
rrooess machinery is in use—in fact the most improved, antowatic machinery has been invented
iu this establishment.  The Company employs n dentist on an annuul salary to look after tho
teeth of the cmployés, and qmploys a ph}'sicum for medicul examination. It muintaineg n wel-|
faro glaxmtmcut with a'splendid matron in’chargo; the lavatory facilities aro excellent. Int
upite of these cxtraordinary precautions, this factory had n horriblo death from ‘¢ phossy-jaw !
on July 16th, 1911, and another victim who entered the hospital a year and a halE agoe hak;
racently had “her lower jaw cut out. Other victims nre under treatment, ‘T'he beat match’
factory in Now York Btate had’a deathy from  phossy-jaw * on September 80th, 1911, and we!
are ‘moking vigérous'efforts. to Eecum'pmh_ib_itibu of tho poison by Act of Congressi Our Bill;
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camex up far heaving on Jaunary 10th, nnd we beliove it will be paseed nt the present sexiion
ol Cl\ll,,_:it'ss.'

“8o strong has the movement beeome that in his annual message to
Congress delivered in December 1910, M, Taft vocommended tho imposi-
tion of a heavy Federal fax on white phosphorus matehes as a method, to use
his own words ‘of stnmping out a seriows abus:.' Lhis proposal wans nol
adopted, but it seems probable that action of some kmul will koon he 1aken.

“The United States, therefore, is not a fortunate examplo for those who
hold that this logislation is wnnceessary. Even Sweden, ©vhere rogulation iy
nohably moro offective than in any other country, is nol immuno from the
disense,  The inspection veports for 1902 to 1910 show {hat in spito of all
the precantions which have heen taken, 16 cases have vecurred in the 9 years
under review.

*“One other point I have to deal with, It must be romombored that
these matches, which are wmanufactured at such risks to tho operatives, con-
tain when issned to the puablica violent and dangerous poison.,  Tho Hon'ble
Mr. Armstrong traversed that statement. I should like to refor him to a recent
issue of tho United Statos Census Bureaun which specities 31 doaths from phos-
phorus poisoning, in 23 of which matches woro definitely given as the causes of
the poisovning, 12 of the cases hoing of children under 15 yeas of age.  These
dangors are no loss veal in a country like India.

“My Lord, T have said onough to show that our case rests on very strong
grounds. We have not come hero to propose legislation without baving satis-
fiod ourselves that thero isa very d reason for it, Weo comsider that we
havo ample grounds for going on with tho Bill as it stands: but at the same
time, I adinit that the sugmestion put forward by the Llon'blo Sir Vithaldas
Thackersey is a very rcasonable one, He points out that the Bill is not to
come into force in any case until the lst of July 1013, and section ¢,
which prohibits the sale of white hosphorus matehes, until the 1st July 1914,
T agroo with him that so long as the Bill does como into force on those dates,
it cannot matter whether it is passed this cold weather or noxt cold weather,
The only objection I see to this proposal is this. The rcason why we have
givon such an unusually long interval between the Bill being passed into law
and coming into operation is to allow a fair opportunity for the clonrin% off
of the existing stook of matches withont undue hardship to the traders. It is
clearly nccessary to inake n proper allowanoe for that. DBut if we wero to
agree now to postpoue the passnge of the Bill for u year as the Hon'ble Member
asks, wo could not permit the case of the peoplo who hold lnrge stocks to bo brought
up again with the request thet the date of operation of the Bill should also be
postponed for a yoar. We are allowing more than two years now for the clear-
ing off of the existing stocks. 'We could not, if we postponed the Bill, allow
traders to fill up their stocks ngain, and to claim another two years from the
ume when the Bill is eventually passed into law. I will make an offer to the
Hou'ble Member, IFf it is clearly understood that the Bill shall come into
force ut the dates now proposed, nainely, 1st July 1913 and 1st July 1914 (for
section 6), I have no objection to ask His Excellency’s pormission to withdraw it
now and to take it up again next cold weather. We are not afraid of our case
being impaired by any information that Hon’ble Members may collect in the
interval,  They want to have the opportunity of further investigating the
matter, and we are very gind to give it to them. But I repeat, it ioust be
clearly undorstood that the argument in regard to stocks cannot be brought
forward again next eold weathee, nor, if the Bill is pussed inlo law, ecun its
operation be postponed. Il the Ilon’ble Momber will necept this condition
and withdraw his amendment, T will ask for permission to withdraw tho Bill
now and bring it up next cold weather,” .

The Hon'ble Sir Vithaldas D. Thackersey : ““ My Lord, I bave not
the slightest objection to agres to the condition'laid down by the Ion'ble
Member in charge of this Bill, that if within the next twelve months satisf actory
proofs arc brought forward and the Bill pisses this Council next cold
weanther, the provision of the Bill (that is, sub-scction () of section 1)
should stand as it is, and that the Bill should come into operation on tho
1st July 1914. As Government hns thought fit to accept my amondmon|
I will not take up tho time of this Council by geing over the oxplana-
tions given by the Hon’ble Member in charge of thoBill, I am perfeetly
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sure that, so far as the Bill al presewt is concerned, T am  alsolulely
wablo (o say that o sabisfied with the explanation thal has been given.
Let ns, however, hope that subisfactory proofs will ho hvought forward next
yenr when the Bill comes before the Conneil ; and §€ it is veally the ense Thad
sich disenses oceur in the produetion of hese matehes, Twill be the fird
person ko sapport the pnesing of {his Bill,

. The Hon'ble Mr, Clark: My Lord, I undersiand that the TTon’ble
?}ull Vithaldas Thackerscy will withdraw lis amendment, if 1 withdiaw the
ill. »

The Hon’ble Sir Vithaldas Thackersey : *“1 will withdraw my amend-
mend,”

The Hon’ble Mr. Clark: “I will axk ITis Ixecllency's permission to
withdraw the Bill,”

His Excellency the President: * The Bill is withdrawn.”

-

(At this stage the chair wag taken by the Iuw'ble Sir Gy FrLrrrwoon
IP 11.50x, Pice-President.)

RAILWAYS.

ats The Hon'ble Sir Vithaldas D. Thackersey moved the following Reso-
ulion :

*That this Council recommends to tha Governor (ieneral in Council that a Committec,
composed of officials and non-ofBeinls, be appointed fo inguiro into :—

(1) the policy followed at dpresent in fixing goods tariffs and its effects on the develop-
ment of Indian Industries and on inter-proviveinl trade ;

(2) the extent, if any, to which the principlo of non-interfercnce with vesled intercsts
is recognired in dealing with proposals for {he construction of new lines with
:Eecild reference to its effects, if any, on tho opening np of outlying tracts and

e croation of monopolies in favour of existing lines ; and

(3) the desirability of associating members of the Commercial Community with the
deliberations of the Railway Board cither by nomination to it of onc or Lwo
additional memnbers from wwong them, or by conslituting an Advisory Com-
mittee of representatives elected from: the different important centres.”

He said : “ My Lord, this Resolution that T have the honour to move in
this ‘Council is of very great importance from tho point of view of the
industrial devclopmont of the country which every one of us has so much
at heart. Railways as the great distributing ngents of commodities are
an important factor in the growth of industries in every country, and it is
a question of vital interest whether they are proving themselves of maximum
uso in this direction. I should like to statc at the outset that in bringing
this Resolution before the Council I do not intend the slightest reflcotion
on those who are responsible for their prosent munagewent.  Our Railways
are managed, save with fow exceptions, on the wost up-lo-dale commercinl
principles with a'view to.give the largest roturns to their share-holders
and to Government who own the largest sharve of ihe capital invested in
them. This is as it should be, and my object in bringing forward this Reso-
lution is to show that certain important considerations avo lost sight of in the
way in which this perfoctly logitimate anxicty to carn the highest dividends is
allowed to dominate the presont )iglicy in romand to freights and construetion of
new lines. The fivst port of my Resolution deals with cerlain fontures of the
present goods tariffs and their effects on the developmont of Indian industries
and on inter-provineial trade.

“In framing tariffs the main considaration with the Railway Companies is
naturally to-mako the maximum profit out of the working of their lines, IF
lower rates are nllowed for the earriage of some clusses of rouds than on others,
it is only from tho oxpeetation of a groater volumo of {raflic and of carning
ultimately more profits. Such questions as thoe development of local industrics
all ovor tho country hardly enter into their caleulations oxeept in so far as the
doevelopment inuy be considered by the Railwuy Companics as asource of greater
traffio for themselves. But theso, my Lord, are questions of great importance
to the peoplo of this country, and my object in moving this Resolution is to
enlist the support of this Council to my plea that geeater considoration must he
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allowed to them, than at present, in the policy followed by tho Railways, We'
nro entitled to ask that this should bo done, as Indin has the inestimablo
advantage, denied to other countries, of owning most of her Railways.  Thanks
to the foresight of the orvizinators of our Railway policy, it hag heen from the
first carefully provided that Indian Railways should eventually he the proporty
of the State, and, at the present moment, all the great (runk lines are owned by
tho 8tate.  We should, thorefore, he largely immune from shoe difficultios which
ure londly complaineld of in countries where Railways ave owned by private
Companics ; hut, so far as the developaent of internal frade and imdoestrics
is concernad, T am afraid this is not the case.  Although the Companies
which managoe many  of the Stade lines hold only from 3 to 15
per cont. of the capital invested in them.  yel  they  practically
control the policy in rogard o froights  to the dotviment of tho
devclopment of local industries, the enconrngement of which has heen
recoguised to he the only complete vomedy against the disastrous famines (o
which the Indian people are so frequently cxposed. ‘the management of
Railways by privato Companies was adopted as it was rightly lelt that it
would ho more ellicient and cconomienl than State management ; but wo
should he very careful that this does not deprive us of the advantages of having
n national system of Railways, by its disregard of every consideration exeept
that of carning high dividends. In particulnr, my Lowd, I think that the
Railways have a duty towawls the intornal development of the country.
Wheve this duty is discegarded, it is incumbent on Government to nse every
means in their power to sct things vight. T will wive the Council some con-
crelc instances of snoh a snbordination of interests of indigenous industries
to tho earning of dividends. My fiest instance iv, tho teaflic in matches, As
agencral rule matches from Caleutta, Karachi, Bombay and Madras ave
quoted spooially low rates, whilo mateh factories in the interior have to pay o
higher rate.

“From the Railway point of view it ean bo truly said that the trafic
from ports being heavy, consisting of wagon loads for long distances, it is
cheaper to carry than the small quantitios of locally made supply from way-
sido stations whore they cannot get a large enough traflic to employ more than
a fow wagons. My Lord, there is another point of view to consider, In
the present development of the counntry, we can hardly expect to havo large
faotorics throughout Indin turning out wagon loads of matches. It is not
right that the small pioncer factories should he pliced at a serious disndvantage
in competition with forcign matches, and that too in Railways which are owned
by the State, that is, by the nation, Tven if it entailed some littlo sacrifice,
the snme low rates ought to he quoted for loeal industries il they ave not to bo
crushed by foreign competition. .\ policy which rocognitud a duty to promote
indigenous enterprise, will not affect the total revenuo of (he I{uif\my. Even
if there is a small Joss in such traffic, it will be only for a short timo as tho
development of such industries is suro to provide the Railway in the long run
with large traflic and profits. .

“ At present the North-Western Railway chargos its fifth class rates for
Ahmedabad matches while it eharges a specinl inileago rate from Karachi port.
The East Indian Railway chavges the fifth class rate with a minimum of 20
maunds on Ahmedabad matches for all the stations on its line exoopt vid Agrn,
where it chavges its fourth class taritt with & minimum of one maund ; but this
concession for Ahmedabad factories eanunot be utilised as it iz impossible 1o
approach every station rivd Agea, I those specinl rates avo charged from all
junctions and the minimum quantity is done away with, factories in Ahmed-
abad and such other places’can despatch separate small consignments all over
the country. 8o far as wvnilways ave concerned, the consignments mny be
smaller, but along with other goods from that station they can always fill up
their wagons. It would cerfainly entail extra work for passing roceipts and
giving delivories, but is it too much to expeet the State to help even to this
small extent in the development of infant industries ?

“ I will give another instanee,  Glass factorivs in India are placed at much
disndvantage by specially favourable rates for imported glassware.  For examplo,
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the class of glass chimmoys—a cheap article fetching not move than Rs. 14
per maund on the basis of the weight of glass— ure rated fourth class in the
general goods classification, that is, tho freight is 4 of a pioc per maund per
mile. The rates from Amballa {o Allahabad on this basis will be s, 2-4-b
por maund for 518 miles ; whereas the Railway freight on glasswaro, which
mcludes chimneys and other high-priced articles fromn Iowrah to Allahabad,
014 miles, for imported glassware is only Rs. 1-9-8 per maund. Thus an
Tudian industry is penalised by the favour shown to forcign goods. Here again
tho quantity from port may be bigger and that from local factorics may be
smaller ; but a Stato-owned Railway should try {o strongthen tho position of the
home industry in ecompetition with foreign ones.  1Tere ngain a slight sacrifice
will not make much difforones to the revenue, but the industry would be
immenscly benofited. The samo arguments hiold in the oaso of onr sugar manu-
factures. Imported sugar from ports get special quotations, while no such con-
ocssion is granted to the product of our up-country{factories. I noed not trouble
the Council with more instoncesas I am sure the President of the Railway Board,
who is present here, will admit the fact, that specinlly Jow rates are quoted, what-
over may be the justiification the Railway Companics may urge in support of their
action, Inter-provincial trade alsosuffors owing to tho so-called block rates
q'I?Oth by Fractically all Railways in order to draw nll available tenffic to
their own line and to prevent as far as possible traffic from their own stations
to go on other Companies’ lines. This again from the Railway Company'’s
point of view is perfectly justifiable, as no zhmpan ¥y can be expectod to tolerate
the transfer of its own traffic to other lines if it can possibly prevent it. But
from the cmmtvlg':dlmint'of viow, it is clearly not advantageous that merchants
should Le compelled to send their goods not by the route which gives them
readiest access to the best market—whether it bo Calcutta, Bombay, Karachi or
Madras—but by a route which brings the most profit to the Railway which
happens to pass through the particular places. And again, why should the
})eop]a of such places be hard hit bccnuso their geographical position may

wppen to bo between two competing lines? These hardships are unavoidable
in countrios where Railways are owned by private Companies, but why .should
they be tolerated in India where the Railways belong to the State? I think a
scheme ought to be devised under which the interests of the people may not
suffer in the competition between rival Companies. ,

“In fixing tariffs Railways provide for a reduction of rates ns tho distance
increases. As a mattor of general principle, this cannot be objeoted to. But
there can bo no justification whatever for carrying goods over a longer distance
at actually less cost than over shorter distances. ‘This is dons purcly as a
wmatter of competition. ~Many cxamples of this kind ecan be quoted.
Of course, tho low rates charged to places liko Delhi are due to
competition amongst various lines to appropriato the traflic to thowmselves.
But either tho rates charged are fair or they ontail loss to the Railways con-
cerned. If the lattor, why should all the three Railway lines ownoed by the
State be allowed to cut each other's throat at the sacrifice of our revenue ? If
the former, then surely it is unjust that Scoplo at Lahore should be asked to

y 30 per cent. more for carrying their goods over a distanco of 757 imiles than

elhi sending its goods over 908 miles. The cottou-mills of Delhi suffor in the
same way by specially low rates from stations on the North-Western Railway
to Karachi while higher rates are charged to Delhi.  'We can multiply many
instances of this kind. But Iwill not take np the timo of this Council, as T am
suro the Chairman of the Railway Board will not deny tho fact that such
anomalies occur. though he may not hold that they are anomalous. Theso are
instances whoreiparticular industries and localitics are placed at a disadvantage ;
but there is o mopre serious case in the Bombay Presidency where the trade of
tho city of Broach—a rising port—is being actually killoed by tho adoption of a
similar policy.: In' tlie old days Broach was a very prosperous port, but since
the construction of the Bombay, Baroda and Contrnrlndia Railway to Bombay
it sufferod o great loss of traffic, inainly becanso the sca-route had not been pro-
perly developed; : In thiese days of quick traffic no onc cares to utilise the old,
slow, sailing boats, but since 1909 an up-to-dato stoamship line has been organ-
ised for the port of Broach. Now Broach is 204 miles distunt [rom Bomtmy,
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and the sca-route, every onc knows, is always cheaper than Railways, It
was natural, therefore, that the merchants of Bronch sbould avail them-
selves of the sea-route, and somo tyafic come {hat way to Bombay. Of
conrse, this was a loss to the Bombay, Baroda and Central Tndin Ra{h\'ay.
thongh it was a gain o the Broach merchants and {raders of tho places north
of Bronch. 1f that Railway had cut down its rates in ovder to mect the
competition of the steamship line, the trade would have Iffen henefited and no
one would havo had n right to complain. But the Bombay, Baredn and
Central Indin Railway did something very dilferent.  Tnstead of reducing its
rates so as to divert traffic from the steamehip Jine, it raised its rates in severnl
cases for traffic northward, in some cases by so much as 200 por cont. How
all the rates were manipulated has been clearly described in a potition presonted
to the Collector by the citizens of Broach consisting of merchants, ship-owners,
will-owners, tradesmen, ete, in  Decomber 1910. I understand that the
Government of Bombay have forwarded this petition to the Government of
India strongly supporting the contention of the people. Iis Excellency tho
Governor of Bombay, 8ir George Clarke, than whom it is difficult to find o
statesman with a keener sense of duty in protecting the legitimate rights of
the people, referring to this complaint, remarked :—* Railways are made for
India and not India for Railwnys.'

“ I do not find fault with tho management o' the Bombay, Bareda and
Central Indin Railway, because it is doing what any private individual would
do to make as much profit as possible. An individual docs not cave if in order
that he might make ono rupee, scvoral others have to lose scvernl
rupees, provided he is honestly cm-nin§ his ouo rupco. But heve again I am
asking the S8tate which owns this Railway—is the State justified in killing
tho port of Broach for its own revenue ?

“The Bombay, Barodn and Central India Railway is one of our Dbest
mannged lines. It employs a large number of Indians in the higher posts and
has endeavoured to its utmost to meet the convenience of the travoelling publio.
But in this case, while the Railway is right from tho point of view of the
interest of the shargholders, the people of Broach have a justifiablo claim to
fair troatment from the bands of Government. A redress of this griovance of
the people of Broach and the traders of the places north of it, is urgently |
nceded. If Government cannot over-rule the Lailway under the cxisting
agrecment, they should adopt some other means, such as componsating the
sharcholders of the Railway Cowpany for the loss that they may suffer by
giving up this penal rate north of Bronch. DBut the State onght not to allow
the 1'{aifwa.\' owned by itself to ruin the material interests of the public of
Broach. . :

« Tt has been #aid {hat the traflic affected is not the legitimoto traffic of
Broach, because heforo tho sen-route was developed the traffic went by tho
Railwny. Wenay as well argue that the traffio is not legitimate, because if
no sea existed, Broach would never bave been o port.  The fact remnains that
Broach is a port and that the sen traffic is developed. TWho is to decide whether
the traffic is legitimate or illegitimate ?  Arc tho owners of the Railway wlho
are interested in its profits to decide, or are the traders whose husiness is ruined ?
Keep hoth routes open on fair terms and let the traders chooso that which is
most convenient to thom. ALy Lord, further there is o serious grievance of
the commercial communities against the form of ¢ the owner's visk notes’ and
against the way in which extraordinary high rates (in somo cases 120 Per cent.
higher) are charged for the carriage of goods at vailway risk. TUnder this policy
it often becomes absolutcly impossible for the owner to send his gonds at railway
risk, and thus Railway Companies gel absolved alvogether from the liability on
the carringo of such goods. On principle this policy of difforentiating the ratey
cannot bo objceted to, but care must be taken that the Railway Companies do
not charge more than what muy he rcusonably cousidered a fair insurance
premium for the risk taken by them.  Surely 1:0 per cent. higher rate is not
roasonable, as it cannot bo said (Lat our Railwny managtment 1s so bad that the
actual average loss of goods in transit justifics such heavy fprmnium. My Lonx,
such instances of fixing {arift with the sole object of oarning the higgest

r2
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dividend ean he multiplied, and T have a lurge list of such instaunces, which I
shall bo glad to place hefore any Membor of this Council who desives o pursue
this subjeef further. I inny also draw lis atfention to the adinirable and
instructive arlicles on this subjeet contributed in the Empire by owr worthy
citizen, Mr. R. ID. Melta, C.T.J3,, who has thus dono a great service to the
country. Sir 1. 8. P. Lely, C8.I, K.CIE,a very distinguished member of
the Indian Civil Service (now rotived) in Bombay, who knew the peoplo inti-
mately and entortnined deep symnpathy for them, in his book cntitlod Swg-
gestions for the better yoverning of India observes: *‘Tho Traffic Manager
wields an irresponsible power over tho country commanded by his Railways
which should not he entrusted to any man, and least of all to one who . righifs'
from his own point of view regards nothing but his masters’ dividend wunder
cortain wide linits set down by Government. By a slight vo-adjustment of
rates he can, and sometimes does, erush a rvising home manaofacturer in favour
of n foreign customer. An minonded Code of Civil Procedure occupics for
daye and wnonths the wisost of the land, hut is of less practical cansequence to
the people of a district than the local goods tariff hook.'

“'This is tho opinion deliberately expressed hy a very high Giovermment
official who spent the best yeara of lus service in India, moving in {he dislrict
aund watching the nocds of tho people.

“Whilo I havo boen obscrving this policy of fixing tariffs for n long time, it
naturally occurred to me to ask, what does 1fm Railwiy Board do ? I cannot
imagine that it would shut its eyos to the interests of the industries and
comucrco of the country, T havo tho highest respeet Sor my friend the ITon'ble
8ir T. Wynne and for his desire to do what ho can in the interests of tho
counfry. Somo time ago I discussed somnc of these matters with him, and I
understood from him that the Railway Board has no power to interfeve in fix-
ing the rates provided they were within the limits—-~minimum and maxi-
mum-~—prescribed, If that bo so, I can only say that the handing over to the
Railway Companies such wide powers in their contracts is the most unfortunate
thing that could have bappened to this country. After all, the Railways woro
not lgensed to the Companies for want of moncy ; from 80 por cent. to 95 por
cent. of the purchase capital is either supplied or guarnntced by the Govern-
ment of India. The only consideration which induced the contracts was that
private management was Dbetter than Government management. It would
seem, however, that wo had not sufficiently considered tho intercsts of industrial
development in framing the contracts. Cheap carriago of goods is . main
factor in industrial development, and, as we have scen, the Managing Com-
panies not only do not recogniso any duty {o encournge local industrios, hut
they in somo cases actunlly discourage them by penal rates.  But Government
have still sufficient power to influence tho action of the Railway Companies
as the country has to provide any additional capital that may be required. I
hope that Government will give special instructions to tho Railway Board to
oxamine the conditions of each industry and |l}1-evail upon the Railway Com-
panics to fix such tariffs as would not affect them injuriously in competition
with imported articles and as wowld also afford inter-provincial trade full
scope of expansion.

“T will now come to the second part of my Resolution. The extension of
Railways to many times their present iiileage is a groat nccessity of India.
The Commillec on Indian Railway Finance and Administration, presided over
by Sir Jamus Mackay, now Lord Incheape, in theiv report published in 1908,
pointed out that in their opinion the estimate that the oxisting 30,000 milos of
railways in India should be increased -vitliin a short timo to 100,000 miles,
was short of what would be ultimately found to be necessary in India, and they
wore convinced that there would be fruitful fields for much productive
expenditure on railways for many years to come. ‘They added that in their
;,opinion the steady and even rapid devolopment of the Railway system of India

ould be regarded by Government as onc of its most important dutics. The
Government of India havo, I need: hardly say, fully realised tho importance of
the extonsion of Railways: Recontly very satisfactory terms for the construction
of feeder lincs were issued by the Railway Board. These I have no doubt
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will materially enconrage the extension of feeder lines, and T hope tho  progress
will he much wore rapid than it has heenin the past. So far as these terms
are concerned, Hey are salisfactory ; but T am alraid too much weight is
attached by (he Railway Board fo vestad jnterests in withholding sanetion for
new Jines when such lines are likely to divert some portion of the traflic of any
existing lines. T will give a lew instances.  Theve is o proposal to construct a
line from Ranpur on the Bhaveagar Railway (o Dholka, a stalion on the
Almedabad-Dholka  Railway, o hich would  shurten tht  disfance betwoen
Ahmedabad and the Bhavpagnr port and thus effeet a savine to the merchants
in  railway  freight. Moreover. it would dovelop o  Jarge  parl
of the country which at present lias no Railway connections. Messrs.
Killick, Nixon & Co. and the Bhavnagar State have jointly agreed 1o con-
struct this line, and they have applicd to Government for sanclion to carry
out the projeot. Tt seems that sanetion has heen withheld heeause the Bombay,
Baroda and Central Indin Railway has objected on the geound that its tendfic
would be affeated.  Why should the traders of Ahmedabad and all surround-
ing districts be asked to send out goods hy a circuitqus route and pay oxtra
freight on them, and why should that portion of (he conntry remain undeve-
loped at considerablo loss {o the people living there heeaunse the present
Railway, which provides the circuitous route, objeets for reasons of its own ?
Aund after all the Bombay, Bavoda and Central India Railway own only «
R}wt of the present line, I wil) give another instance. It is propusod by tho
Mysore Government to construet a line from Lrwde in Southern India on
tho South Indian Railway to Nanjangud and through My»ore fo a station
on the north Awrsikere, a station on the Madras and Southern Maliratin
Railway. Tho new linc will be of 224 miles in Jength and will develop a
considerable part of the country. Ilere ngain diflicultics have been raised
on the grouudpfhat some part of the trafic may go {hveugh this line, which
now §om by the present circuitous route froin Erode eid J alarpet and Bangalore.
"The distance between Erode and Arsikere is 301 miles by the circuitous route ;
while by the new line it will only ho 240 miles. Is the development of this
vast country, and the consequent advantage to the people living :n this area,
to he subordinated to tho interests of the existing line# Arc the intorests of
the commercial and trading commmity, which would he immensely benetited
by n shorter route, not to be considered ?

“ Thero is anothor instance where a vested interest has come in the way of
legitimato Railway expansion. I refer to thecase of the Bombay, Baroda nnd
Central India Railway which is wewontly in nced of a link hotween Muttra
and Aligarh.  The question was raised on a provious oceasion in this Counneil,
when the Chairmnan of the Nailway Board repliod that vested interests have
to bo considered. This line will give the shortest route to Bombay from the
fertile country round nhout Aligarh, the junction for all North Indian Rail-
ways. Apart from the advantages which Bombay may sccare by the shorter
route, tho part of the country ﬁmough which the Mutira-Alizarh line would
pass will be greatly developed and the producers round aboat Aligarh will be
able to secure tho highest ratos for their produco owing tothe keener competition
of parchasers. Are these interests of the people to he subordinated to vested
interests ? These are only afew instancos out of many that can Dbe cited.
But I hope Ihave said enongh to convinee the Council that the practice of
withholding sanction for the construction of mnew linos, on the role ground of
interference with vested inferesix, is delrimental to Lhe proper development of
outlying tracts and is calculated to create a monopoly in favour of existing
lines. ’

“ My Lord, Ido not wish to he nnderstood to mean that no consideration
should be paid to the vested interests of the existing lines. I admit that whero
a proposal is made torun a parallel lino to the existing line without opening
up any new tracts, Government will he perfectly justificd in refasing its sanc-
tion. But I contend that vested interests must e given a socondary placo
when a Railway line is proposod which yuus through some outlying tracts whosc
development: it will greatly stimulate and where the interests of the commereinl
and trading commuaity are concerned. T¢ we ave to have a hundred thousand yniles
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or more of Iailways, as recommended by 1he Railway Cominiltee, how are we
going to have them without treading upon romcbody’s foes P It is to the
intercst of tho country that it should rather carn a somewhat smaller return
for a hundred thousand miles and withdraw all conditions which hamper the
froo development of every part of it, than earn a larger return on 80,000 miles
only and run the risk of retarding the opening-up of undeveloped tracts,  Of
course, from the point of view of the existing Companies, it is fo their interests
to carn large profits on small eapital by trying to monopolise as much ag
}mss.iblo the existing traffic. But there again, us I have already obscrved,

rom 85 per cent. {o 95 per cent. of tho ecapital invesied on the Govornment
lines comnes out of India’s revenue, and wo arvo entitled to have a controlling
voice in preference to tho shareholders owning betweon 6 and 15 per cent. of
the capital- when it is & question of the economic development of the country.
Further, the contracting Companies have an intevest of only aboul b per cent.
on the excess profit over the minimum.

‘“ I now come to the third part of my proposition, viz., the desirability of
associating members of the commercinl community with the deliberations of
the Railway Board either by nomination to it of one or two additional members
from among them, or by constituting an Advisory Committee of represenlatives
elected from different important centres. This follows as a natural corollary from
the first two parts of my propesition, in which I have endeavoured to impress upon
Government the necessity of giving special consideration totho development
of industries and to conserve and protect the iunterest of the comimercial
coinmunity. The Railway Board, I admit, has shown that it has the interests
of Indin greatly at heart in dealing with Railway Companies, and has of{en used
its good offices when complaints have been brought before it. But anxious
as we know its cnergotic President is to help on India's advancement, ho is

werless to dictate to tho Railway Companies so long as in manipulating
heir rates they keep within the limits of minimum and maximum rates. I
have asked that Government should give special power and special instructions
to the Railway Board to alter the presont policy on the lines I have indicated.
But this, my Lord, will involve a great amount of extra work, and will demand
a special knowledge of industries and trade in order that such responsibility can
be satisfactorily discharged. The Railway Board as at prosent constituted can
hardly be improved u%on so {ar asexpert knowledge of Railway managemcut is
concerned and their ability to discharge that part of their functions. But we
cannot expect these Railway experts to take up the cxtra responsibility that
will devolve upon them as a conseguencc of these suggestions, if my proposition
is accepted. We should give the Board some cxtra assistanco in the shape of
experts in industrial and commercial matters. Such a combination of expert.
knowledge in Railways, with special expericnce in cominercial and industrial
affnirs, will be of immense bencfit to tho country. The commercial
member on the Board should have, in addition to his goneral duties
as member, tho special funection of attending 1o the interests of
commerce and industries. He will attend to complnints and suggestions
from commercial representatives and bring them forward before the Board and
would assist the Board with his opinions on them. There will al o be a further
advantage in that the expert members on the Board will have more time
to devote to the work which they are best qualified to discharge. I should
like to affirm once more that I do not intend by this proposal the slightest
reflection on the Board, which, as I have acknowledged, has done admirable
work. The proposal is on the principle familiar to_us in owr daily life, as
well as in the Government of India. In the Ixecutive Council of Your
Lordship we have a law expert ns Legal Member, we have s Finance Member
a special expert sent out from England, we lhave His l.xcellency the
Commander-in-Chief as an expert in the defence of the country, and so on.
The question is of such vast magnitude and the interests involved are so
many, that it is impossible to expect an agreement on all sides with the
views I bave oxpressed. I hope, however, that what I have «aid will bo con-
sldered as making out a sufficient case for the inquiry which i all that this
Resolution asks Government to institute. I hope therefore the Government

of Indin will sce'their way to accept this Resolution. "
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The Hon'ble Mr. Mudholkar: *Sir, I rise to accord my support fo the

Iicsolution that has heen moved in such able terms by my friend Sir Vithaldas
Thackersoy.  For some years past the attention of those from among the people
of the conntry who have heen faking part or interest in iis industrial and
commereial developinent has been direcled among other things to the principles
and policy which guide the admiuistration of railways in this conntry, and
cespocially to those features of it which seem to thom uifTavourable to such
devclopment. The Council is aware that theve has been an All-India Indus-
{rial Conference holding its session annually sinee 1903, and Provineial Con-
ferences ave also being held in the different Provinces. The Government of
Madrvas and the Government of the United Provinces also convened Con-
ferences at Ootacamund and Naini Tal, respactively, to discuss questions relating
1o industries in which they were intevested.  On soveral of theso ocoasions some
features of Railway administration bearing on indigenous industrios and trade
were discussed, At the meecting of this Council held on tho 3rd January
1911 questions were put by my friond the Hon’ble My, Binha in regard to
lailway rates and their effect on the growth of indigonons industries, The
reply of the Hon'ble the President of the Railway Board to these questions,
which though it was pretty long, not only failed (o carry convietion, hmt did
not moecet the objections involved in those quostions,  Since then an eminent
citizen of Calecutta, Mr. R. D. Mchta, has published a sories of articles pointing
out & number of anomalics and flaws in the methods Tollowed by Iundian
Railways, cspecinlly those connceted with rates for the carringe of goods.
Now, Sir, I wish to mmake it clear nt the outset to the Oouncil and to the vavious
Railway Administrations that those who criticise their policy and methods
fully recognise the vast bonofits which Railways havo conferred on India, and
the indispensable part they play, not only in our industrinl and commercial
activities, but in our every-day lifc also. Such a recognition, howaver, ought
not to blind us to any defeets which might he existing, and ought not to
prevent the demand for improvoment.

“ Confining myself to the issues raised in this Rosolution, I wish to add a
few observations to supplement those which the Hon’hle Sir Vithaldas
Thackersey advanced in his tolling speech.

“Onc of the complaints made in regard to Railway freights is that they avo
excossive. In the statement which the Hon'ble Sir T, . Wynno made on 3rd
January 1911 he said that the Government is not prepared to ageee off-hand
lo tho statement that existing Railway rates on goods of indigenous origin arce
vencrally excessive. Now, Sir, a reply of that kind coming from a person of
such high authority would under ordinary cireumstances have hoon doomed
conclusive. But there is an authority, who must bo deemed equally high,
who does say that relatively speaking the farves and rates charged in Inﬁiu
must be regarded as high. In the roport which the late Mr. Robertson,
who was apl)oint.ed ton %':ars ago to inquire into the administration and
working of the Indian Railways, this subject is specially dealt with.
He says : ‘ the fares and rates charged in India, judged from the stand-
point of the actual money payment made, are eonsidernbly lower than
thoso charged in England ; hut for a comparison to he of any value, considern-
tion must be paid to the circumstances of the two countries. Taking the cost
of construction and working in England and compariug them with the cost of
construction and working in India, and in every other respect if like is com-
pared with like, I think it will he found that the fares and rates in India should, -
hroadly speaking, be only about one-sixth of those charged in England.”  He pro-
ceeds to establish by figures that hefore tho fares and rates charged in India can
he regarded relatively as cven cqual to those in England the former would re-
quire to bo lower than the rates now charged—for pnssengers, hy about 18 per
cent. to 40 per cent. ; for gencral merchandise by about from 30 per cent. to 60
por cent ; and for coal by ahout L0 per cent. to GO yer cont.

“ He went on to say that such low rates as these reductions would involve
ave not impossible of adoption. Thoso therefore who say that Indian rates on
-goods are high have good warrant for saying so.
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““The second complaint is that not only do the schedules of rates for the
different Railways show numorous anomalies, but they throw far lheavier
hurdens on indigenous articles and on inter-provineial trade, and that preference
is shown to imporl-d articles and to articles of export, isalso to certain favoured
industries and loealitics.  'Theve is nol the least insinuation that these rates are
dovised deliberately or of set purpose to do injury to loeal indusiries or trade.
But that the result of those rates is such will appear {6 any one who studies
facts. I ask the Council to boar with mo for a momoent while I recount o few
focts--and they are very few—out of the numerous which 1 ean quote insupport
of what L say. I haveo got tables here, Siv, which will show how curious the
anomalics arc and how Bard are the eases which the Couneil has to consider.

“ In ono fable I give figures eulled from the tarifl schedules of the chief
Trunk Railways which show instances of highor rates charged on shorter
distances than on longer ones. [For instance, from Delli to Howrah, which ix
903 miles, for a wngon lond of wet hides they charge Rs, 170-1-0 ; from Khurja
to Howrah, a distanco of 8562 miles, they charge Rs. 284, that is, Rs. 118 more.
Yrom Nagpur to Bombay, n distnuco of 520 miles, the charge on cotton is
12 annas; from Akola to Nagpur, a distance of 158 miles, the charge is
Re. 0-10-6. 1 shall not tire the Commeil by rending all the 80 or 40 cases
which I have noted down on this paper I have in my hand.

“ Inanother table I guote a fow instances to show that ratos from and to
})orts liko Calcutta, Bon(.llbny, Karachi, cte, are lower on articles imported
rom abroad, or arve genmerally cxported abroad, than those charged on the
same kind of articles whon inter-provincially consigned. The rates in the latter
case arc greatly in excess.  Thus, from Peshawar to Karachi, n dirtance
of 9290 miles, the charge per maund for cotton at railway risk is Rs, 1-5-0,
and from Peshawar to Delhi, a distance of 6856 miles, the charge is Rs. 1-8-8,
which is Re. 0-3-8 moro than that charged from Peshawar to Karvachi, and the
distance is shorter by more than 350 miles. From Multan to Delhi, a distance
of 458 miles, tho charge is Rs. 1-8-8, and from DMultan to Karachi, n dis-
tanco of 577 miles, it is Re. 0-14-6, that is, five annas less. You will find
that the difference is this. The charge in the case of Karachi to Multan is
*38 pie per maund and in tho case of Multan to Delhi it is ‘60 pio per maund.

“In a third table I go to show how some places are favoured. For ex-
ample, Cawnpare gets better, that is, lowor, rates than Delhi. Cotton consigned
from Amraoti or Hinganghat to Cawnpore is at a Jower rate per mile than from
cither place to Delhi. Similar is tho casc with consignments from Chandaunsi
to Cawnpore and Chandausi to Delhi.

“In a fourth I give ivstances to show that there is positive discourage-
ment to Indinn industries. Thus imported sugar from Bombay to Cawnpore,
a distnnce of 840 miles, is charged Re. 0-13-8 per maund, whilo indigenous
sugar going from Cawnpore to Akols, a distance of G149 miles, ix charged
Re. 1-2-4. Sugar going from Bombay to Barsi is charged Re, 0-6-6.  This is im-
ported sugar. for tho most part. While jagree, which is inferior and rough indi-
genous sugar, is charged Re. 0-9-9, that is, 50 per cent. more if taken from Barsi
to Bomhay. While the Governmont nnd the people are anxious to revive the
sugar industry, and are spending vast sums for that purpose, the Railway Com-
panics are imposjng upon its products heavier hurdens.

“ Sometimes tho lowest possiblo rates are quoted for sceds ex ported from the
United Provineces to Europe, but for cil the rates arc the ordinary classified
rates.  1or soeds from Allahabad to Hlowrah, the charge is hall of what tho
consignees from Caleutta to Allahabad have to pay on their consignments of
oileake. .

« Cotton sced for export has the benefit of the lowest vate for sceds, hut oil-.
cako or cotton. sced oil or cotton sced consumed in the country is not allowed
such low rates on most of the Indian Railways. The rate for cotlon sced from
Cawnpore to Bombay, a distance of 992 miley, is Re. 0-8-3 per maund ; from Delhi
to Karachi it is Rs. 0-7-7 for a distance of 908 wmiles, constituting 08 and -1 pie
per mile ; whorbas the jrate for oil from Cawnpore to Hathvas is Rs. 0-5-0
maund, that is, 4 times and 83 times as much as the rate for the cotton seed
cxported.



RAILTFAYS, 07
(s Mancu 1012 [Air. Hudholkar ;  Siv 0. R W yune ;  Sir ithaldas
D. Thaekersey. ]

“The rale for oil-sceds from Allahabad to JTowrah is s 0-F3. Qil-
cakes consigned from Mowrah to Allahabad have (o pay Bs 0-9-1, that ix, a
litlle less than double.

*The fares from trade centres from where two or more lines start or where
they meet ave so dovised by each Railway as 1o attract groptor traffic to its Jine,
Tho intorest of the public is not kept in view in this rernmblo for traffic.  Wo
havo what are ealled the * bloek rates’, wliereby a Railway on which a certain
traffic oviginates provents (hat. traflic going by a shortor ronte worked by another
Railway, Tho Railways are owned by tho State. and as tho Compauies hava to
work ouly in the intercsts of the country, it is undesivable that this state of
things should continue.

“ With regard to the othor portions of the proposilion, I ean only accord
iy hearty support. "

The Hon'ble Sir T. R, Wynne: “S8ir, I have listened to 8ir Vithaldas
Thackersey’s speech with the grentest interest ns it deals with a matler of veey
grent importance, and I thank him for the very moderate way in which he hag

laced his ease forward and for his testimony that Ruiluays are working their
1ines a8 thoy should do. Brioflv, his point is this, that as a commercinl
proposition the Tlnilwni'n of Indin are heing workued as they should bo, Lut he
snys that, owing to the lavgo interest the Stato has in ailways, Railways should
he worked in the interests of trade and not ko much as commereinl dividend-
producers. And he further argues that if the State is unable, undov its
contracts with the ComEanies, to accomplich this cnd, then it is a most unforiu-
nate thing for India and that o remedy should be applied.  Well, while holding
the opinion, for reasons which I shall give later on, that Railways do quote rates
with the object of developing loenl industries, I may os woll say at once that
Government, under the contracts with Companies, lins no power to ovder a
Railway Company to quote special rates as would meet Sir Vithaldas Thacker-
sey’s wishes, cven though it happens to own all tho Railways in

India.

“ It would be wseful if I explained how the situation has arisen, and how
it was that Companies were employed in the early days of Railways in India
to makeand work Railways and how it was that they have been given this
latitudo in the matter of rates. The decision to employ Companies to make
Railways in India was not hased, as 8ir Vithaldas thinks, on the idea that
privato managoment was better than State management.

“Tn the year 1845, whon Railways first hogan to he mado in India, tho
Government of Indin and the Scerctary of State were not in a position fo raise
as loans the money required to build Indian Railways.”

The Hon'ble Sir Vithaldas Thackersey: * May L Sir, with {our
ermission, correct & misunderstanding, beeause the Chairman of tho Railway
oard may be arguing the point what was done in 1845 and in the carly days

of Railways in India. I refer in my Rosolution to the contraots that were

renewed with the Railway Companios only within tho last five or eight
ymrs.!l
The Hon'’ble 8ir T. Wynne : * Sir, I shall be dealing wilh Sir Vithaldas'
int later on, but, Sir, T am obliged, to fully oxpluin the position, to trace
ack to the time when Railways all over the world were then in their
infancy, and {he idea of a Government owning and working its own Railways,
or that o time would arrive when there would he o demand that Government
should have tho right to specify rates for cach commodity, had nover enterod
anyone'’s hend. Morcover, all Railways in all countries were then being made

by Companies.

“To these circumstances it was duc that the early Railways of
Indin were Railways owned and worked by Companics. under snch
financial terms and conditions of working as were necessary to enable the
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neeessary capital to be raised. Tater on the Stato underiook to build
and work Railways itsclf, but after a timo dificultics were experionced
in wnising  sufficient funds by loans, and in 1884 a Solect Commiltee
of tho House of Commons was appointed {o inguire info and report
upon the necessity for more rapid extension of Railway communication in
Indin and the means by which this object may he best accomplished. This
Committeo in thoir roport stated they had given great attention to the mcrits
of State operations as comparod with construction and working Ly means of
Compnnics, and were of tho opinion that it was desirable to cmploy both
ngencics. They further added that the Government should retain in
thoeir own hands a power of fixing or from timo to time varying the maximum
of fares and rales, subject to ndequate provisions to sccurc the interosts of
nvestors.

“These shorlly are the reasons why Companies hegan the construction
and working of ailways in India and continue to do so at tho present
time, .

* Now, out of the fact of Companies heing used to build and work Tndian
Railways in the first iustnnoe have arisen conditions which at present do not
permit of the Government of India acting in the mannor which Sir Vithal-
<as desires, :

“When you invite capital to invest in »n undertaking, you have to make it
quite olear (ospecially in the case when one party to the contract is a Govern-
mont holding larger intereste in the country lesides thoso of ils Railways)
exactly to what extent that Government is entitled to interfere in fixing the
charges which a Railway may make. -

“It is obvious in a country like India, where the Government is so largely
interested in land and draws its revenues from many sources of taxation,
bosides having to an large sums for transport, it might be to the intorest of
Government to reduce Railway receipts in order to secure more revenue in one
direction, or savings of transport in another. In such a case, tho interests of
the shareholders and the Government would become divergent.

“In these circumstances, the early investors in Indian Railways, con-
stetoted under contracts between the Government of India and the Railway
Companies, insisted on a clear understanding as to the power which Govern-
ment might exerciso over rates and under which they would ho protected
against such contingencies I have just indicated. .

‘“T'he form which this protection has taken in ali Indian Railway contracts
is that Government has the right the fix the class in which each commodity shall
be placed, and the maximum and minimum rate for cach class. Within these
limits the Companies are left to usn their own discretion in the matter of the
rates which they will charge.

“It may be urged that modern contracts should have provided for the
State having more control over rates. It is true that as the old contracts
expired new contracts were entered into, but the investors and the monoy
market baving become accustomed to certain conditions it is no easy task to
modify them without prejudicing the raising of capital. Tvery new contract
is more favourable Lo Government from the financial point of view, and instead
of Coméaanics owning the lines as they used to do, the lines are now the property
of the State, the contracts being working leases and the shareholders providing
a amall share of the capital. In the minds, however, of those controlling tho
money market and the shareholders, the possible arbitrary reduction in rates
by Government has not bean disregarded, and for this reason the old protection
in regard to power of control of rates by Government has beun insisted ou.

*“ This being tho position, I have now to deal with Sir Vithaldas’s opinion
that it is an unfortunate one for India and should be remedied.

“To bogin with, Il' would point out that, without Companics, India
would not have hqjd as ]arge a Railway system as it has at present, Sir Vithaldas
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has correclly sfated that 18 millions share of the capital belongs o
the State, but he has left out of account the dehonture cupital, which is a
very large amount indeed. Tt often happens that. it is more convenient for
the Scervtary of Btale to ask the Companies {o raise money by dehenturos.
Out of 204 millions stevling spent on Rnif\\'ays in Indin, the s of 494 millions
has heen provided by Companies in shares and debentures which reprosent many
miles of Railway which would not have been built if oulsids capital had not
heenemployed.  This is some Compensation for the lack of Governmont control
in the direetion which Sir Vithnllas advocates. Tho main venton, howover, why
I caunot agree that the position is an unfortunate one and which requires
immedinte remedy is because the position is not as Sir Vithaldas and My
Mudholkar has deseribed it to he in all good faith.

“ Local industries are, in my opinion, largely assisted in their develop-
ment by Indinn Railways. What a Railway wants is {raffic, nnd it is to its
interest to_quote rates that will produce this teatfic whethor it is to n port
or local. Indian Railways quote rates to ns«ist local devolopments, and ns
evidence of this I have here two goods rate hooks of the East Indinn Rail-
way and the Bombay, Baroda and Central India Lailway. You will note
the large number of puges in cach of these hooks in which are onumerated
the specinl rates for Joenl and intev-provineial traffic—rates which mo lower
than the Companies conld insist un,

“ Furthermoreg, to illustrate the attitudo of Railways in regard to rates for
tho developmont of local interests, T will refer you fo a vory useful Indus-
trinl Conference which was held in the United Provinces in 1907, when
Mr. Chatterjoe was placed on special duty to inquive to what extent Railwa
rates were hampering local developments of trade. Tho report of th[’;
Conference was sent to the Railway Board by the United Provincos Govern-
ment, their letter ending with these very sound remarks : -

‘ The Lieutenant-Governor is aware that the question of Railway rates isan extremely
technical and difficult one, and be would have some hesitution in forwarding suggestions
which are not based on expert knowledge and which in many respects will probably be
found to be open to criticism. He is convinced, howover, that an industrial awakoning of
the country is in progresa which will lead o the most important results, aud as he understands
that a general revision of Railway rates in now bei “ﬁ dirensaed he desires to put theso suggoes-
tions for the encouragement of industries Lefore the Railway Boarid for their consideration,

“The action which the Railvay Board took was to send the report of tho
Conference to tho different Railways, oxpressing the opinion that it was deserv-
ing of their most careful considerntion. The Railways mot in Confexence and
considored it, and, as a result, scvoral reductions in rates were inade, by putting
the articles in question into different classcs with lowor maxima to 1hat in
which they had been before, and the following unnnimous resolution was
recorded :—

That Railways have given and will continue to give sympathetic consideration to any
question of rates caleulnted to nssist in the development of loea! industrice.’ :

*“This, I claim, cstablishes the attitudo which all Railways agreed to take
upin 1908, and which scems to me to bo quito in accordanco with Sir
V};thnldu.s's views of the fitness of things.

“ Again, only last weok replies were received in answer to a reference from
the Railway Board to some of the lending Railways relative to a reduction of
rates on vil-tuke to be used as 1 Jertilizer and its rolative position as rcgards
oil-seeds which shows that this attitude is steadily adhered to.

“ One Railway pointed out that tlic loeal rates Ior vil-cake were very much
lower than for oil-seeds and for ceveral stations were the same as for coal, the
second Railway reduced its rates for oil-cake, the thivd Railway said theve had
Leen no requests for a reduced rate, hut that it wowid be quite prepared to quote
rates to meet the demand.

“T am quite propared to admit anomalies do oxist in local rates ; they exist
in overy country in the world ; hut I am not quito sure that Sir Vithaldas has
been quite happy in tho enses which ho has cited.  The Abmedabad mateh ease
is one about which a great deal has been writlen. I think T am right in saying

a2
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that special rateg are mow quoted for this faclory, and that it is allowed wagon
rates on a minimum of 81 maunds in:tead of the 175 maunds which is insisted on
in the casc of the forcign match from Bombay. With regard to {he remarks
ahout Bro.ch. the subject is the development of lacal industrics, and T do not
think that a Railway should be preventel from compeling with seaborne (rallic,
Atthe same time, Leannot help thinking that the reason why Railways do not
sometimes quote tho rates which producers dusire o secure in ovder to help on
the business, is often due to the trader not being in close touch with the Railways
and placing h s position clearly before them ; and I think this i the roason
ruther than rcluctance of the Railways to moct tho trader,

“ I Lase this opinion not only on my own experionco in India but also on
what happened in 1906 in Lngland. Inglish traders had been complaining
in o geueral way for some timne that Tnglish Railways favoured foroign furm
]:rorlucc by quotation of favourable ratoes ns compared with those charged for

nme produce. A Committee was then appointed to inquire into the rates
charged by Railway Companies in Great Britain in respect of the carriage of
foreign farm and dairy produce from the porls to the towns, and into the
question whoether there was any evidenco to show that prefoventinl treatment
was accorded to such produce as compared with home produce, and, it so, what
further steps should be taken oither by legislation ov otberwiso to secure the
hetter enforcoment of law in the matter.

“ 1t is o parallel case to the mafches, glass and sugar case reforred to by
Sir Vitha!das. The Committce came to the conclusion that no leg.slation was
necessary, becauss the evidence which they bad taken cshowed a
marked absence on the part of the complainants to iake tho nction
which they might have taken to get their difficultiss remedied.

“My advice is that tuose desirons of devcloping local indusiries should
cultivate very close relations with tho Railway Administrations whose assist-
ance they requive. I feel sure the Ilailways will respond, and the Railwa;
Board hive assistod in the past, and always will be ready to nassist iudividuag
in the future, in settling a rate which is fair to the Railway and rensonable to
the producer ; but it cannot, as I have oxplained, order that its views shall bhe
-enforced in such cases under existing conditions if the Railways will not
agrec to it. :

“QOn this question of Railways being worked in tho iutorests of the trade
of tho country and not solely as commcreial underlakings as siatod by Sir
Vithaldas Thackersey, it will perhaps be interesting if I quote an oxtract
from a report by the Board of Trade of Eungland on the Railways in Germany
issued in 1909. It is interesting, as iﬁ:rings out the fact t{mt in a count
whero the Railways are practically all owned and worked by the State, there
is still a great deal left undone in the way of rates for developing local indus-
tries, in the way Sir Vithaldas would recommend.

“The extract is from the Report of the Chamber of Commerce for Essen,
and the opening lines run as follows :— )

‘The decisive r8le in the nationalization of the Railways was the standpoint that the
State lines would be made to serve in the first lino of economio considerations and with their
aid tho economic forces of the country would be developed and a considerabla impetus be
given to agriculture, industry and trade.’

“That is, I take it, Bir Vithaldas's idea.

“The Chamber then proceed to explain that this result has not occurred
and givo as one of the reasons the fact that (exactly us in India) the
* ceonomic interests’ of Railways were not kept apart from the finnncial and
fiscal interests of the State.

“They also record that great difficultics are opposed to an oxtonsive
reduction of rates and that such reductions as have been made have proceeded
at a vory slow rato. Thoy also refer to shortness of rolling stock. -

*This is what has happoned in Germany, where all Railways are practically
owned and worked:! by the State, and tho reason for it is that in tho quotation
of rates you cannot entirely neglect the financial claims of Railways to some
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consideration, especially in India and Germany, whers Ruilway reocipts are port
of the Twperinl Buldgel.  'Tho result s that some very difficult xute probleins
have {o he solved. What, oft-hand, seems the obvious thing to do may, when
investicated, olten show that the quotation of the low rate demanded can only
henefit the producer at the expense of the Railway or somo one clse in tho samo
trade clsewhere.  IF any member is anxious fo apprecinte the complexity of such
raie problems, I vecommend him to rend Reilway Problems hy Professor
Ripley. IIe will find it very hard reading, aind T ventwee to think that when
e has finished he will approach apparently simple vate questions with groat
cantion,

“T will make use of that hook to answer the question asked by Sir Vithal-
das: * Why should peopla in certain places he h:nr& hit by Railway rles heeanse
their geographical position many happen to be hetween fwo competing lines P
My answer is thal you arrive at apparently most anomalous decisions when all
the considerations nffecting a rato are taken info consideration. For instance,
in Americn there is au Interstate Commission 1o which may ho roforred all

uestions of rates charged hy Railwnys. One of the cases which camo before this

ommission was the * Chattancoga’ ease. 1o this case the vates were higher
to Chinttanoouzn from ceriain other stations than they were {o amother station
151 miles further away,  Apprently o gross anomaly © The Commission, whigl
is not interested in any way with tho Railways coneerned and whose sole (lut.y
is to deal fairly with eases hefore them from every point of viow, inoluding the
Railways, came fo the c¢nclusion that, taking the many considerations whielh
affocted the case into ealenlation, the higher rate to Chattanooga had not heen
shown to ho unrensonable. ,

“In the same way good reasons could he advanced why the rates from
competitive points to the ports should be lower than the intermediato rates.
The Hon’ble Mr. Mudholkar has referred to what scems to be chiefly
competitive rates. To go into this fully would take up too much time and
\\'ou}:lcnceeasitate the careful exnmination of the financinl, administrative and
-cconomical, ete., considerations involved. The interests of the counfry served
by the Railway in respect of the ratos it would have to charge on intermediato
traffic, if it did not carry a sharo of the competitive trafic in question, and the
intorests of the port sorved, aro also important factors in this case.

“Thero is ono moro point fo deal with the first pavt of the Resolution, namely,
the quotation by a Railway of its maximum rates permissible.  These are

enorally called block rates. Sir Vithaldas has voery correct] deseribod why
these rates are quotod and has recogniseid their fairness from the point of view
of a Railway dividend. But there is anothor reason why these maximum ratey
should be allowed. Tho trade to and from tho ports, under the rates that have
been charged in the past, has in course of time developed spheres of influenco
for cach port.

“Taking it all round, Calcutta {rade reocivos cortain advantages through ity
Railways quoting maximum rates n%.:ninst other ports in its favour, and gs
Bombay Railwuys do the same in Bombay’s favour, it pans out on the whole
fairly well to both sides. Tnter-provincial traffic is not carried for long distances,
and the maximun rate that may he charged is fixed by Government.  Further-
more, State revenues are very much intercsted in this matter. 1f any Railway
mainly interested in taking traffic fo Calentta and now quoting its maximun
rate for o chort lead in tha direction of Bombay, say, was obliged by law to
reduce this rate considerably, it would at the snme timo have to reduce ifs rate to
Caleutta in order hoth 1o rctain its traffic o and in the intercsts of that port.
This would affect other rates it might be guoting from many other stations,

«“In a very short time the reccipts of this Railway would show o very con-
siderable reduction, very largely at the expense of the Qovernmont revenue
from this line."”

The President: ¢ The IIon'bla Member has exeeeded his lime, and
he must bring his remarks to a conclusion.” )

The Hon'’ble Sir T. R. Wynne: “S8ir, I remember once attending an old
Council meoting when Tord Curzon was here, when he said that if a gentleman
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would like to hand in his speech instead of reading it e would not object. May
1 bo allowed to hand in this paper containing the remarks I lave still to make,
and may thoy be considered as having Leen read P

The President: “I havo allowed the ITon'hble Membor considerable
latitude because 1 folt quite sure that I should ho ncting in accordance
with the wishes of the Council as this is an important subjeet in regard to
which he is a speciolist. But, of course, I must keep an evon balance hetweon
him and other Members, and therefore I think if he will kindly shorten his
romaﬂfs and bring them to a conclusion as soon as possible, we shall get on
better.”

The Hon’ble Sir T. R. Wynne: ‘ With regard to the question of vested
 interests, I feel suro that when 8ir Vithaldas takes it into his head to promote
' Railway Companies to incrcase the Railway mileage of India which he so
- strongly advocates, itis cortain that when ho has built theso Railways and
openod them and somebody comes forward with n proposal to make a line or
lines in competition with them that Sir Vithaldas will supply omnc with
unanswerable argumonts as to why theso new lines should never be made,

“As regards the question of the Commercial Momber on the Railway Beard,
it would be very difficult to select a suitable non, as the field is so narrow, It
is also difficult to appreciate how & man conversant with, say, the grain and
s}t}aeds blusiucss in Bom[:ay could assist tho Board in dealing with teu and jute in

ongal.

“ My time is too short to enable me to develop my further arguments, so I
will now conclude.”

The Hon'ble Mr. Clark : ‘I am afraid, Bir, that I have already taken
up a fair share of the time of Qouncil this afternoon, but in dealing with this
Resolution I will be as brief as possible, espccially as my Hon'ble friend
the President of the Railway Board has dealt with the earlier part about rates
and the more technical part very thoroughly. At the same time, I think I
ought to say a few words upon it, partly because the Hon'ble Sir -Vithaldns
Thackersey is entitled to hear the views of Government from the Member in
charge of the Railways, and partly because the linc of argument which he has
adopted also affects me in my other capacity as Member of Commerce and
Industry. His argument, in the closely rcasoned and very moderate speech
which he has delivered, has been that the inquiry which he advocates is neces-
sitated in tho interest of commeroial and in?lustria.l devolopment in India. He
complains in fact that the Railways, which he says—and I'am very glad to have
his testimony—are most efficiently run from a purely Railway and financial

int of view, are unot - utilized, as they might be, to assist commerce and
industry ; and I gather his view also is that in cortain districts, at any rate,
the Railway policy is actually inimical to trade.

“T think I shall not be wrong in assuming that in proposing a Committco

of Inquiry, the Hon'ble Moember has in view the question of Railway
rates more especially than the other two subjects meontioned in his Resolution.
It is without quostion the most important of the points he brings forward; and
it is one which, for reasons I will mention later on, I think it is an excellent
thing that we shoyld have had an opportunity of discussinf in this Council,
He will not expec. me to go into details as the President of the Railway
Board has done, but I will just place a few obsorvations before Council, showing
why in our judgment the appointment of a Committee would not be the
best way of dealing with the situation. I take it the Hon'ble Membor doos
not intend ta su%gest; that the poliey now adopted in regard to Railway rates
interferes with the trade of ‘India as a whole. Trade has developed very
. rapidly during the last ‘few years, and not ouly that, but the truffic on
.- the’ Railways bas developed very rapidly. 1f Railway rates as a whole
:: hnd been inimicnl to commercial interests ns a whole, that would not have beon
“ possible. At thé-same time I do nat deny for n moment that anomalies

o exist in certaindocalitins. These anomalics are largely due to the Indion °

system of 'separato - ahd; .in: somo ‘¢uscs, nccessarily competitive Railway
administrations. 'Tho policy of Railway Companies, which at first is usually
1 . ' |
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towards direct eomnpetition, tends very rapidly towards mutual agroements
and understandings  which reduco competition  practically to a minimum.
In Ekngland, for instance, competition, cspecially during the last two or
three years, has practically come to an end.  In India, though lines working
wore or Jess parallel to one another are for the most part not jin
acute  competition, there is always the cleavage between tho Last and
the West, tho result of which is that areas, so to speak”on tho watershed,
such as Delhi, benefit hy competitive rates to Bombay and Caleutta, while,
on the other hand, the Companies working the main trunk lines running,
enst and wost pnt on block rates over short distances under their control, in
order to induce traffic to go over n long load on their own systems to {he ports
in which they are intorested rather than over a short lead on {o their rivals’
systems, There is nothing of courso unusual about this or unfair, as I think the
Hon'hle Member himsolf has admitted,  But il unquestionably leads to cortain
places enjoying Hecu]i:w]y furourable rates and to others paying block rates, at
any rate in ono direction. I do not mean to suggest that compelition is the
sole causo of anomalies of rates occurring. You also find Railways habitu-
ally giving a lower charge for a Jonger distanco from or to n port as compared
with intormedioto places,  These ave all anomalies, but they are anomalies which
result from a very nutural state of things, a state of things which is nccepted as
n commonplace of Railway managemont. :
«Now if I wnderstand the Hon’ble Member's proposition correctly,
what he would wish to sce is that Government should have power to step in and
say to these Companies—* We object to your putting on a Llock rate horo, and
to your giving spocial competitivo rates there, or to your giving specinl
reductions for import or export trade. You ought to cqualice rntes as fnr as
possiblo over the same distance; and one locality ought not, whatover the
reasons, to be favourcd above another.” This is n very plausible contention,
and I should think most people would have a gom{ deal of sympathy
with it. But I think my Hon'ble friend tho President of the B.nglaivuy
Board has shown how impracticable it is under our present system and baving
in view the contractual relations of Qovornment with the Companies, He bas
shown, too, how very complex these rate questions arve, and how very dificult
it is for Government, even if it had a very frec hand, to interfero in the matter.
And I think he has shown also that Railway Adwministrations do not approach
theso questions in an unreasonable spivit; that they .are ready to meet the
dificulties of traidlers; and, where cxisting rates are interfering with trade, to
modify them. It is clearly in their interest to promoto trade and to get local-
ities opened up; for the development of trnde in a given district mcans more
husiness and more profits to tho Railway. It must be romembhered that the
Traffic Manager of a Railway is not omnisciont, nnd until he is approached in
regnrd to a given commodity, it is not alwaye easy for him to strike a
suitablo rate. In such circumstances, ho will probably place the commodity
in the maximum class and then on receipt of representations reduco it to
mect the requircments of the trader and at the same time to oreato traflic
on bis Railway. Tho position therefore is really, that what is mainly wanted
is for traders and agriculturists to come forward morve freely and to place
themselves in closer commmunication with the Railway Companies. Now the
uestion I should like to put to Council is whether the appointment of a Committco
is renlly the best way to achieve this object. A Commulles of Tnquiry would go
about India ; it wouf;l ask for zrievances ; it would ask people to bring forward
cases whero they thought their interests were not proporly considered by Railways.
Everybody, agriculturists and traders, would have a try at getting a lower rate
for his goods whether e had a good case or not, und the real gricvances would
be swamped in the sham ones. A very good instance of what would occur
was afforded by that Committee appointed in 1906 in the United Kingdom, to
which Sir T. R. Wynnc has referred. I remember its appointment very
woll and the tho kind of discussion which led up fo it. It was partly
due, like many Commitiees of the kind, to parliamentary pressure from
the local members, who said that their agricalturist constituents were being
penalised by having to pay heavicr rates on their goods than were paid on prodatee
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imported from abroad and shipped diveet by rail to London. It sounded an ex-
ceedingly plausiblo ease and as if there must bo a very serious grievanco under-
Iying it ; but when the Commitice looked into the matter, they found that tho
groater number of these agriculturists had not cven taken pains in  1ho
first instance to try and Fct reasonable rates by the ovdinary methods of approach-
ing the Companics, and so on.  'We do not want an inguiry with that rort of
result here.  'What we do want to do, ns I said, is to get tho trader into closer
touch with the Company. ‘Ihey would then be able fo discuss these things,
and he able to arrive st a solisfactory conclusion, and, if the services of the
Railway Beard were of any use in coming to an arrangement, T am quite sure
that they would, as in the past, do their very best to help. 1 said just now
that I was glad that the Hon'blo Membor bas hrought forward this Resolution,
I think it specially uscful- that wo should have had this discussion at a
time when it will help to indienle the true difficultics of the case and to
show that it is not quito so eusily dealt with as may appear. I think
anyone who has listened to today's debato will realice something of the com-
licity as well as of the importance of thesc pioblems. If Government
go vot consider that n Committee is now desirable, it is that the
first slep, ns it scems to them, is that the ncods of traders should
bo brought morc clearly beforo the Railway Administrations. The Hon’ble
tho - Presidout” of the Railway Board has put this side of the case, I
think, very olearly, and Hon’ble Members will, no doubt, remember that he
speaks not only as an official of Governmont, but also with the experience of an
officer who has had the running of onc of our great Railway Administrations.

“ I turn now to the second and thivd parts of tho Hon’ble iMMembor's Rero-
lution. The first of these relates to the question of vested interests in
connoction with proposals “for the constrmction of new linecs. This
question must after all be mainly o mutter of degree. You cloarly ought not
to attach excessive importance to vested interests; but, at the samo time, you
cannot afford to disregard them altogether. I cannot holp thinking that in puttin
down this part of bis Resolution, the Hon’ble Member had principally in ming
the case of the profosed ecxtension of the Nagda-Muitra Railway to Aligarh
which the Bombay Chamber of Commerco have very hotly advocated. I have
reason to remember the case well because I was approached on the subjeot on the
very day after I first landed in India. The Bombay Chamber loses no time and no
opportunity over matters in which they take astrong intorest, and they are very
wise to do so. This is no time to go in detail into all the pros and cons of this
much debated question ; but it affords a good example of the danger of neglecting
vested interests altogether. Rightly or wrongly, it is generally assumed that
the sphore of the East Indian Railway is gencrally supposed to cxtend up to the
enst %nnk of the Jumna. The Bombay Chamber’s proposal is to push a
Bombay line through to Aligarh. I am not now discussing the merits of the
case on cither side; but one thing is quitc clear, and that 1s that the extension,
if authorised, would lead to a strong compoetition of rates of the kind which the
Hon’ble Member has already deprecated and which would probably end in
a considerable loss of revenue. This shows how careful you have to be in these
matters. As I haye said, this question of how far vested iuterests should be
taken into account must be one of degroe. No Committee, so far as I can see,
could lay down hard and fast principles to guide the Railway Board or Gov-
ocrnment in taking a decision in tho many eases which must continually ariso ;
and thercfore I cannot agree with the Hon’ble Member that there is a case
for having this subject examined in this particular way.

“Something of the swine kind must bo said with regard to the third proposal,
that we should haye one or two commercial members on the Railway Board, or
that there should bo o sorf; of Pejrmammt Advisory Commitice to assist tho Bord
with their advice on coinmercial matters. Again I would submit that whatever
may be the merits of these prop ',aﬂs er se, there are re:lly no grounds for refer-

. ting them to a OQrﬁmitt.éo. Ion'ble . Members will remember that the constiz
: tution of tho Railway DBoard 'was cxamined only as recently as 1908 by the

Committce on Indian Railway Financo and Administration presided over by
Lord Inchcapo ; and certain alterations were then made in its structure. It
has had o littlo m_b*ra_ than thre¢ yoars to run in its revised form, and it would
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b prematare {o institute another inguirvy info it at present, As to the merits of
the proposal. T o sare the on'hle Member will appreciate the difficulty of
aetting o man who woulil really he of very mueh nso to the Baavd, It sounds a
vary plansible proposition that we hould have a commercial member, hat  wo
can only get o man who ix experienced inone partienlar beaneh of husiness and
who would not know wueh outside ol it. A Member with linancinl experience
would no donbt be of use tothe Board in tha serating of a2 new contract;
but this, I gathor, is not what the Hon'ble Member has in vigte, The purely
commereial member who, enerally speaking, would be a man who had gained
commercinl expericncs in asingde anch of trale, would. as tha Hon'ble the
President of the Railway Board has sid, have little nsoful knowledge outside that
sphere. T also think that we have hawlly reached the stage yet when an
Advisory Committee woulld he of any great assistance in India.  Business
men in India are generally hard worked, and most ofiexs are shorthandod, Tt
is difficult 1o seo how an Advirory Commiltee eould bo fermed which would
he prepaved to meet together from different parts of India, and confer
with any frequeney with the Railway Board, espeeially *as an essential part
of the idea wonld, I fake it, be that the Committer shonld contain represen.
tatives from all parts of India. and certainly Jrom the two great commereinl
centres in the cast and the west, Caleuttn and Bombay., No doubt the
roposal woulld he facilitated by the approaching -change of the enpital of
India from Caleutta to Delhi; but even then T havdly see how the thine can
be done, It seems th me that it wonld he far hetter for the peesent, at any
rate, 1o vetain the existing system by which the members of the Railway Board
meet the different commercial interests in tho different contres, and obtain com-
mereinl opinion from the Chiunbers of Commmerce,  The Cliunbers of Comumerce
in India are vory active Ladies and they are not, inmy experience, behindhand
in bringing thoir griovances hefore Government and stating th- m very fully. 1
hope the Hon’hlo Momber will not think that I say this in any spirit of obstruc-
tion towards his proposals ; hut I honestly think that it would be more conve-
nient for the commercial community geunerally thut the prosent system should
bo continued.

“ I have set forth ashriefly as I can tho reasoms why Governmont think
that they should refuse the Committeo of Inquiry ln-oposed by the Hon'ble
Member.  There hardly secins scope for an inguiry by o Commilteo oxcept in
regard to the fivst subject which he has montioned, namely, that of rates. There
I fully admit that anomalies and difficulties arise, hut. as I have explained, I do
not think that they would he hest met in the way ho suggests. Government
regret, therefore, that they must oppose the Resolution.” )

The Hon’ble Sir Vithaldas Thackersey: ‘‘Sir. I havo listened very
carefully to the speeches of the Ion'ble the Mcember for Commerce and
Industry and of the Chairman of the Railway Board, and I must sy that
neither of them has given any satisfactory cxplanation for the conditions under
which the industrics of India suffer so heavily. I am very sorry that the
Chairman of the Railway Board was not alle to finish his specech beeause I wag
very anxious to know what possible defenco conld he offered on hehalf of the
anomalics I referred to in my spocch. However, to the cxtont that he has
roplied, I will take his points one by onc. Io says Railways were started in
1845 or somewhere about that time, and that then it was not quite casy for the
Government of India to raise all the cupital required for Railways.  Well, (hat
was not mg' point. I say, Railways woro started in 1845, but tho contracts
expired in 1870, in 1900 and in 1907 ; why did yon then enter into new contracts
for management with those Railway Companics? Thoe only a ent that could
be urged would be, perhaps, that those who were responsible for the making of
theso contracts thought that Company management was better. The fact remaing
that the Railway Companies only own 7 per cent. of the capital and we own over
08 per cent. Out of tho total oullay on Indian Raihways of 204 millions storling,
only 18 millions belong to Railway Cempanies. The 36 millions that aro raised
by debontures are gnaranteed hy tﬁe Government of India. Surely, the Govern.
ment of India did not go to those Nailways for want of 18 millions when they
themselves financed about 250 millions. Thero must ho somne other reasons.

u
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The argament that wo went 1o thom for money doos not hold goeod. The
Tlon’hle Sir T. Wynno said, that when Government invited capitalisis to
rubseribe for Railways, unless thoy gave them a free hand they would not
vespond. It might have Leen necossary in 1845, bul when contracls beecome
due, all that you had to do was {o pay off the sharcholdors. Instead of
that you allowed them to continno on very favourablo terms. Surcly, in
making new terms, no one can complain if you do not givo those sharcholdors a
froe hand. Then the Hon'blo the Chairman of the Railway Board said that Rail-
wni' Companies, for their own hencfit, tried to quote low rates for inter-provin-
tial trade, so that they might get the most traflie. Well, X have ndmitted
that goncral proposition in myspoech. But the question is, what if tho Railwnay
Companies do not considor that there will in somo individual cases be any iinme-
diato profit ? I will giveone concrete oxample. A very influentinl Railway Com-
pany, only ashort timo ago, in roferenco to a Government communication,
snid that any reduction favourablo to a cortain local manufactory would kill the
traffic in imported commadity from Bombay which was much against the inter-
ests of the Railways Woll, Sir, thisis tho argument of the Railway Company.
I{ a Railway Company holicves that mntches ade in Ahmedabad or .:‘Lllnfw.bnd
arany other place will reduco the traflic from Bombay to Allahabad, it is not in
the intorest of the Railway to reduco that rate, but it is in tho intervest of the
nation which financea tho Railways to so reduce it.  The Hon’ble Sir T, Wynne
said that the Railway Conferenca in 1908 accepted Mr. Chatterji’s recommonda-
tions. I am very glad that thoy aceepted his recommendations, und if they
hegin to removo just griovances, they will have plenty of them lrought before
them, and there will be no reason to como hefore the Imperial Council.  Then,
Sir, the Hon’ble the Chairman of the Railway Board, made only a passing
remark about Broach, that the trado had doubled in two years and thereforo
there was no necessity to interfere. Woll, I say, that the grievance of the
Broach people is renl and that the Broach trade is being killed.

“8ir, in this case at least the Government of India have the powor of inter-
ference, and if they do not exercise their power, the merchants will have a stronger
grievance against tho Government of India. Ihave in my hand a contract entered
into botween the Becretary of Btate and the Bombay, Baroda and Central India
Railway, dated the 8th April 1807. In paragraph 25 it says * the Railway Board
may at any time require t{m Company to quote ovor the ﬁnilwnys comprised in
the undertaking such rates in réspeot of the conveyance of Bpassongers and goods
to and from western tiom lying between Karachi and Bombay inclusive, as
may be necessary in the opinion of the Board to secure tho carriage of trade to
and from such ports on equal terms.’

‘“Here is o clear power reserved under the contract to the Government of
India, and Bronch shall have a just grievance against the Government of India
if they do not exereise the power reserved to them. Broach does not waut more
than equal treatment at the hands of the Bombay, Bareda and Central India
Railway, as provided in paragraph 25 of the contract.

“Then, 8ir, I come to the quostion of block rates. The Hon'ble Chairman
of the Railway Board has said, as also the Hon’ble Member in charge of the
Department of Commerce and Industry, that it was.a very difficult matter to
datS with. It is iatural that the Railway Companics should try and prevent théir
traffic going to other lines. * Well, with all that I agrce, but what would have
beon the condition if all the Railways had boon owned by one Company ? Take
the instance of Bombay, Baroda and Central India, East Indian Railway, and
the Oudh and Rohilkhand Railway or any other Railway : within their res-

cctive lines thero ard' no such' block rates. Itis because Railways belong to
difforont Companies, and each Company tries to appropriato traffic to itsclf, that
such circumstandes arise.” My grfumont is that the whole of tho Railways
belong to the State; and thereforeithere should he on the whole one general
policy, that Railivays should have no block rates against ono another. Let tho
{J'rent Indian Peninsula traffi¢ go to Caleutta and the East Indian Railwny go
to Bombay and the Oudh and Rohilkhand Railway go to Karachi. Thero should
be fixed charges according to greater or shorter distances, but there should not
be block rates for preventing tho natural development of trade; and I do not
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see what difficulty can arise in following such o policy when contracls expire
in futwre.  The trado shoudd be allowed {o go wherever the merchants feol jus-
tifled in taking it.

“Then it is said, il ydu properly approach the Railway people, they will
listen to you. 1 duo not know what is the lrul]wr way of approaching the
Railway people. The agents of the Ahmedabad ateh Factory had a great
deal of correspondence with the Bombay, Baroda and Central India, th North-
Western and the Last Indian Railways, and they alse wrole {o the Chairman
of the Railway Board. I'rom nowhero did thoy get their grievamees romoved.
I will give you nn instance.  Of course, properly to approach often means, € use
influence,’ it you have. Take tho instance of Cawnpore and Delhi.  Cawne
yore is a large industrial centre for cotton, and so is Delbi.  Every Railway
that goes fo Cnwnpore has rates for earrying cotfon to Cawnpore, heeauso the
largo mill-owners of Cawnpore—I need not mention their nationality—know to
approach the Railway Companies. Take now the case of Delhi.  Thero aro
o few mills owned by Indiaus and we ave asked to helieve that they do not
know how to approach. The mill-owners of Delhi put thoir grievances
Lefore the Hon’ble Member for Commictee when he wend o Upper Tudia
Chamber of . Commorce, and were asked (o approach the Railway Company.
I think this way of asking individuals to go to the Railway Companios jor
favours or to use influenceis the worst thing that we ean do.  'There should
be rules and regulations, and a policy tixed, and we should get things by right
and not by favour.”

The Hon'ble Mr. Clark: “I ought {o explain that I did not for
moment mean to suggest that the Hon’hle Member should 2o to the Railway
Cowpanies and ask for favours. I only mcant to say that the Railway Cowm-
panies are not neeessarily in a position to know the requivements ol every form
of trade, and unless tho Traflic Manager is informed by the people interested as
to what they want, he cannot know whore rates arc unduly high.”

The Hon’ble Sir V. Thackersey : “ 8ir, I amglad to have the oxplana-
tion given by the Hon'ble Mr. Clark., But would you bolicve, or would this
Council believe, that during the last two or threo years, whon tho erop of
cotton round about Delhi was bad and wills had to shut down for want of
cotton, that they did not approach the Railway Companies to bring ocotton
from places like Multan at lower rates? I have got iustances, Multan to
Delhi is 458 miles and the rate is ‘50 pies per milo or Rs. 1-3-6 per maund,
Mult.nn to Karachi is 577 miles, and the rate is 14 amnas 6 pies per maund.
For carrying goods for 577 miles to Karachi port the North-Western Railway
charges 14 anuas 6 pies, and for carrying to Deolhi, a distance of 458 miles,
it charges ono rupeoe three annas. Is this justifinble ¥ Aguin, from Chandausi
to Cawnpore, a distanco of 230 miles, the Oudh and Lohilkhand Railway
rato is Re. 0-5-0, while from Chandausi to Delhi, a distnnce of only 128
miles (4. e., nearly half only), the rato is, Re. 0-6-7 or over 14 annas movo
than the rate for Cawnpore for carrying nemrly double distance.
When e come to this Council and put before it specific instances, with
proofs, we do not ask Government to take our figures on our word, but wo,
ask themn  to make an inquiry, to satis{y themselves about our grievances and
then change the policy. The Governmont says, ‘it is no use making an
inquiry ; you wust approach the Railway Company dircct and sce what they
do for you, and they will do what is good for you.” This is most disappoint-
ing. Mr. President, I will now reler lo only one point.  The usnal argu-
ment, when you do not want {o do a thing, is to say that there is no suitable
mon availablo for our purposes. Sir, only this morning you gave with just
pride figures of our exports and imports which came to hundred of millions ;
and there must bo commercial men who muet be dealing with such large
merchandiso.  After 100 yenrs of British rule, to say that in Indin there
is not one man who can adviso on commercial matter is not a compliment to tho
British Government. This is all that I can say. When we wanted & membor
for the Imperial Couneil, it was said, there was no suitable man for {hat. We
have got one now. I think our Chairman of the Bombay Chambor of Commerce
will undertake to give you a man if you dccide to have a man,  Well, Sir, I am
very sorry for the attitude taken up by the Hon’ble Chairnmm of the Kailway

R
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“toard in this matler, and T must must pross this  proposition o the vole.  Ounr

gricvances ave great.”
The Council divided 3

Ayes—20.

'The Hon’ble Pandit M. M. Malaviya, the ITon’ble Nawalb Abdal Majid,
the Hon'ble Raja of Partabgarh, the Hon’blo Raja of Dighapatia, the Ilon’ble
Babu Bhupendeanath Basu, the ILon’hle AMr. Sachchidananda Sinha, the
ITon’ble Mr. Haqgue, tho Ton’ble Raja of Kurapam, the Ilon’ble Mr. Gokhale,
the ITon'ble Mr. Mudholkar, the ILon'ble Mr. Madge, the Hon’ble Siv (. AL
Chitnavis, the Hon’ble Mr. Dadabhoy, the Ifon’hle Mr. Shafi, the JTon’ble
Khan Zulfikar Ali Khan, the Hon’ble Malik Umar Hyat Khan, the Hon'blo

Maung Myo, the Hon'ble Mr. Jinnah, the Ion’ble Mr. Bhurgri, and the
Ilon’ble 8ir Vithaldas D). Thackersvy.

Noes—33.

His Ionour the Lioutenant-Governor of Nengal, the Ilon’blo Sir Nobert
Carlyle, the Hon’ble Sir Harcourt Butler, the IIon'ble Mr. Syed Ali Imam,
the Hon’ble Mr. Clavk, the Hon'blo 8ir Reginald Craddock, the Tlon’ble Mr.
Maclagan, the Hon'ble Mr. Porter, the Lllon’ble Mr. 8harp, the Hon'ble
Mr. Enthoven, tho Hon'ble Mr, Wheoler, the Hon'blo My, Brunyate, the
Hon’bloe Sir A. II. MoMahon, the Hon'blo Mr. Lyon, the Ilon'ble Mr.
Snunders, the Hon'blo Sir James Meston, the Hon’ble Mr. Gordon, the IIon'hble
Mr. Todhunter, the Hon’'ble Surseon General 8ir C. P. Lukis, the Hon’ble
Mr. Fromantle, the 1lon’ble Mr, Q"incunt, the Hon'ble Mr. Carr, iho Lon’ble
Mr. Arthur, the Hon'ble Mr. FFyffe, tho Hon’ble Mr. Phillips, the lon'blo Mr.
Meredith, the Hon’ble Mr. Gatos, the lIon'ble Mr. Slacke, the Hon’ble Bir
Charles Btewart-Wilson, the Hon'ble Mr. Dempster, the Hon'blo 8ir T. R.
‘Wynne, the Hon’ble Mr. Kenrick, and the Hon'ble Mr. Kesteven.

8o the Resolution was rejected.

ADJOURNMENT OF COUNCIL.

., The President: “The Council will adjourn till Monday, March ihe 4th,
at 11 o'clock, when Mr. Gokhalo's motion on indentured labour will he taken,
and I understand that it is expected to complete the discussion on it by the
usual mid-deay adjournment.” )

CaLcurTaA W. ™. VINCENT,
The 12th March 1912, Secretary to the Gorernment of Indic,
Legislative. Department.





